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MINISTRY OF FINANCE
(Department of Financial Services)
. CORRIGENDUM
New Delhi, the 5th September, 2011

S.0. 2480 .—In supersession of the notification of the Government of India, Ministry of Finance, Department of
Financial Services, No. 7/3/2008-B. Q.-1, dated the 11th August 2011, published inthe Gazetie of India, Part I, Section 3, Sub-
section (ii) and in exercise of the powers conferred by clause (a) of Sub-section (1) read with Sub-section (4) of Section 8 of the
Reserve Bank of India Act, 1934, the Central Government, hereby re-appoints Dr. D. Subbarac as Governor of the Reserve Bank
of India for a further period of two years commencing from 5th September, 2011 and ending with 4th September, 2013.

[F. No. 7/3/2008-B.0 -]
UMESH KUMAR, Jt. Secy.

it
= faweh, 5 fwm, 2011

T, 3N, 2481, —FE9 S ok wera TR firm SRR, 1961 (1961 W 47) W NN 6 F -9 (2) REE (i) D
T W53 U 6 SS9 (1) § WO (F) BN VA AR W W g, FEN W, Wi fed 3 @ v 1@,
g, St FEe firesh o @ e sftege Y ok @ WA e A oty % fag s s el o, 9 of v W,

fadi S ol e RS AT () o @ St <) 3@ ke vew o siveefee Nowet FRye @ v d afta w1
(9. 9 6/172008-330-1]
foror e, R Wi

NOTIFICATSON
New Dethi, the Sth-September, 2011

5.0. 2481.—In exercise of the powers conferred by clause{e) of Sub-section (1) of Section 6 read with clause (ii)
of Sub-section (2) of Section 6 of the Deposit Insurance and Credit Guarantee Corporation Act, 1961 (47 of 1961), the Central
Government, in consultation with Reserve Bank of India, hereby-nominates Shri Kamlesh Shivji Vikamsey as part time non
official Director on the Board of Directors of Deposit Insurance and Credit Guarantee Corporation (DICGC) for a period of
three years from the date of his notification, or until further orders, whichever is earlier.

[F.No. &/1/2008-B.0.-
VHAY MALHOTRA, Under Secy.

T ST AN . wvatera
WY, 6 fawa, 2011
|. 7/2011-12
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4. o Proffht SR Sfufvaw, 1961 % TRTSRY % SER ST 3y frrft frafivn w9 @ e Wi S T

R W |

s, st w1 feafy ot sfRe U s oftwRer T SRRl ARl unid wne 1 % @ gt sl s

1 ot weT dewe ® et wxe = T fa o
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[ . 30 3. /3139, (9. )/Sia/2011-2012/2224 ]
feeiia feragd, wea saw sigE
OFFICE OF THE CHER COMMISSIONER OF INCOME-TAX
JodRpur; the-Gelt Stymember, 2011
Ne. 72001312

S.0. 2482 —Inexercise of the powers conferred by clause (vi) of Section 10¢23C) of the Income-tax Act, 1961 (43

of 1961) read with rale 2CA of the Income Tax Rules, 1962, I tha Cliief Commissioner of Income Tax, Jodhpur hereby approve
“Rajasthan Vikas-Santhian Tecsra Prahar Bhawan, Ist:ARoad; Sadarpura, Jodhpur,” for the purpose of the said section for

L

the assesseowill apply its income, or accumulate forapplication wholly and exclusively to educational purpose
only. The:assessee trust shall have to adhere to its under taking that the activities of the Institute shall be
confined ondy to educational purpose. The Institute shall'do no other activity except education.

the assessee:waillinot invest or deposit its:funds (other than voluntary contribution received and maintained in the
formofjewelery; furniture ctc.) for any.period during the previous years relevant to the assessment years mentioned
above otherwise than in any-one.or more ofthe forms or modes specified in sub-section {5) of section 11,

this order wilt not apply in relation to any ingome being profits and gain of business, unless the business is
incidental to the attainment of the objectives of the assessee and separate books of accounts are maintained in
respect of such business;

the assessee will regularly file its return of income before the income-tax authority in accordance with the
provisions of Income-tax Act, 1961;

that in the event of dissolution, its surplus and the assets will be given to a charitable organization with similar
objectives and no part of the same will go to.any of the members of the Institution.

The approval will not apply in relation to-anonymous donations in terms of the fifteenth proviso to section
10(23C) r.w.s. 115SBBC of the Act:

This notification will remain in force until it is withdrawn.
[No. CCITATO(Tech. )/ Jw/2011-2012/2224]
DILEEP SHIVPURI, Chief Commissioner of Income Tax
wag; 7 faam, 2011
W 6/2011-12

W, I, 2489, —TTW P 1962 B Pram 2 WD T v S SR, 1961 (1961 T 4390) F T

10 ® GUE (23 ®) B I (vi) B TR e e wEin TR {8 AR AT, AR e Frui o
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e 2R Y |

2. A % Wit sk Pran 1962 % Fram 2@ U 3 oy v smaae wfufms, 1961 =+ um 10 @ S9-Twe
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Jaipur, the 7th September, 2011
No. 6/2011-12
8.0. 2483.—In exercise of the powers conferred by sub~clause (vi) of clause (23C) of Section 10 of the Income-
tax Act, 1961 (43 of 1961) read with rule 2CA of the Income-tax Rules, 1962 the Chief Commissioner of income-tax, Jaipur

hereby approves “Sanskar Vidhya Mandir Siksha Samiti, Deoli, District-Tonk (PAN-AADTS2208M)” for the purpose of
said section from A. Y. 2010-11 and onwatds.

2. Provided that the society conforms to and complies with the provisions of sub-clause (vi) of clause (23C) of

Section 10 of the Income-tax Act, 1961 read with rule 2CA of the Income-tax Rules, 1962,
[No. CCTIVIPR/Addl, CIT(Hqrs./10(23CXvi)/2011-12/3038)
MUKESH BHANTI, Chief Commissioner of Income Tax

7 faett, 13 fem, 2011

&Y, 3. 2484, — 71 Figwaedt, 1939 & Fram 60 + o vfga <hn sfufan, 1938 <t a9/ 1108 F1 39-40 (1)
TN e iRl W WA R B, B WER, W, Wk i w1 17 it € ook 39w frefaten
il SRt TR W 7 AT %y w5t e @ ot ol 5 oefu B g s ol S o @ @ dk
W frgm #et #, ama: —

1. 5t R, 3R “wrawt, o, AEREY A=Y
2. 5t Sit, . ATl (@ e, waddend v geee) T
3. 8t 21, Fren (i sream, hondeh v W, wrendaHiver) W
4, st &, wewereli (b Wi, GremTEve o Ao, rende) &
(%1 | T=-12013/04/201 1-s1-1 ]

W, &, Hed, S wiEa

New Deihi, the 13th September, 2011

S.0. 2484.—In exercise of the powers conferred by Sub-section 1 of Section 110G of the Insurance Act, 1938 read
with rules 60 of the Insurance Rules, 1939, the Central Government hereby constitutes a Consultative Committee and for
that purpose appoint the following persons as Chairman and Members of the said Committec for a period of three yearsfrom
the date of publication of this notification in the Official Gazette, namely :—

1. Shri J. Hari Narayan, Chairman, IRDA Chairman
2. Shri G N. Bajpai (Former Chairman, SEBI and LIC) Member
3. Shri D. Sengupta (Former Chairman GIC and CMD, NIACL) Member
4. Shri B, Chakrabarti, (Former CMD NIACL and CMD, NICL) Member

[F. No. H-12013/04/2011-Ins. I]
J.K.MEHAN, Under Secy.

it TF IEhT WA
- (=nforeg faamr)
= fieett, 8 fmmm, 2011
W, A, 2485.—HAT THR, TAWNE (Hy WK waom @ fag wam) frm, 1976 # Frm 10 = 39-Frm
(4) ® IFRW ¥ iRy faam 3 v Freafaten w@im Ft g afwgfaa s E, fae= 80 whinm @ afvs
wHurlgz ¥ i w1 Fgys 9 T R Rmd
i feam wve Baede ey (vw 31 @ )
T-10/, $RA-24, ATE-201301
foren-1Rm g TR (AR ¥&W). W

[€ ¥-11013/1/2008-F=1]
w5, FaweE
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MINISTRY OF COMMERCE AND INDUSTRY
{Department of Commerce)
New Delhi, the 8th September, 2011

§.0. 2485.—In pursuance of Sub-rule (4) of Rule 10 of the Official Language (Use for official purposes of the
union) Rules, 1976, the Central Govt. hereby notifies the following office under Department of Commerce, whereof more
than 80% staff have acquired a working knowledge of Hindi :

Footwear Design and Development Institate (FDDI)
A-10/A, Sector-24, Noida-201301

Distt. Gautam Budha Nagar (U. P),
India
[No. E-11013/1/2008-Hingi}
. Smt. DEVKI, Director
Wy wAreA fae. e
{ FoaraT firgw farsmer)
¢ feweht, 25 a1, 2011

W, 2486, — W T (Srofiepa Afysifmal = dg@et) sfufEm, 1971 (1971 %1 40) # U 3 F w9
wiftRrEl 1 WA R R S TR Qg e e % wlem (1) # heafaa st w5 3w sfufes @ g
TER % Tt afued @ e sfuwrd sl afverd O 2 weerey Yo i Praw w@ § 9 3w afufam
ZR o IS %A TX9 R Wiy 1w 3R I wie @ i (2) ¥ it geiafe 9fed @ ose F sas
g # s el @ i e afved =t 9 T e w= feaf wm

mirE
sifirrt 1 ™ wrefafen wREd wt St el Safieer 3 st g
T g, ety e v, 18R | walve s 3O GRS SEE SR R afvma
wrefta dreifirt weam, v TR W ferg g it |
il
[®L G 14-25/2010-278-1]
foream ey, v wfaa
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of Higher Education)
New Delhi, the 25th August, 2011

8.0. 2486.—In exercise of the powers conferred by Section 3 of the Public Premises (Eviction of Unauthorized
Occupants) Act, 1971 (40 of 1971), the Central Government hereby appoints the officer mentioned in column (1) of the Table
below, being the officer equivalent to the rank of gazetted officers of the Government, to be Estate Officer for the purposes
of the said Act, who shall exercise the powers conferred and perform the duties imposed, on estate officer by or under the
said Act, within the local imits of his jurisdiction in respect of the public premises specified in column (2) of the said Table.

TABLE
Designation of the officer Categories of public premises and Jocal limits of jurisdiction
Project Engineer, Premises belonging to, or taken on lease or requisitioned by or on behalf of the Indian
Indian Institute of Technology, Institute of Technology, Indore.

Indore.

[F. No. 14-25/2010-TS-1]
PRISCA MATHEW, Under Secy.
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e Tersrrr wiaTer

(g arger)
= faett, 2 faer, 2011

L3, 2487.— T frams st fafraves miteoo, sifufmm, 2008 (2008 %1 27) =t Y0-9 B Y-y
(1) ¥ Fafta il 1 WO O BT K TR, @R e Fuw vl sm o ga (i v @ 2001), FRs
(fafvm), famrro anfée faframren wifror, = Rl i | worr Q- Prafim 1=l g/ 9% 700 1 e o sl
T 0w v, wiE, e it faframe it o sfafte ggwR diedt €

[t € ©-12023/1/2011-3E]
T TR R, IR Wi
MINISTRY OF CIVIL AVIATION
(AD Section)
New Delhi, the 2nd September, 2011

S.0. 2487.—In exercise of the powers conferred by sub-section (1) of Section 9 of the Airport Economic regulatory
Authority of India Act, 2008 (27 of 2008), the Central Government hercby assign the additional charge of the post of
Secretary, Airports Economic Regulatory Authoirty to Capt. Kapil Chandhary, IRS (C & CE : 2001), Director (Legal), Airports
Economic Regulatory Authority, New Delhi with immediate effect till the regular incumbent joins the post or till further
orders, whichever is earlier.

[F. No. A. 12023/1/2011-AD |
‘SYED IMRAN AHMED, Under Secy.

fadwr viwrera
( dindrdt womr)
¢ faeil, 8 o, 2011
T3, 2488 —STH 3R Foe SFR (9 3R BIH) & Sfufrad, 1948 (1948 F141) FT YR 2 & T
(%) & IE |, Bx WEHR WEA A Fog R, Ny, ok ot fsen g om aerad 1 8-9-2011 @ wra @
TSI, SR (HEl) § weraT wiged SAfusr & wdsdl o e %0 B fag wiupa s )
[ 3-433071/2006)
aR, @, Yefem, s whe (FigeR)
MINISTRY OF EXTERNAL AFFAIRS
(CPV Division)
New Delhi, the 8th September, 2011

S.0. 2488.—In pursuance of the clause (a) of the Section 2 of the Diplomatic and Consular Officers (Oaths and
fees) Act, 1948 (41 of 1948), the Central Government hereby authorize Shri Sanjay Kumar, PAand Shri Vikram Singh Thakur,
Assistant, Embassy of India, Bamako (Mali) to perform their duties of Assistant Consular Officers with effect from
8th September, 2011.

[No.T-4330/1/2006)
R K. PERINDIA, Under Secy. (Consular)

AR T TR Wy Ao
7 feeedt, 6 w2001

I, 2489.—3a Taferam stfufam, 1948 (1948 %1 16) 3 ¥R 10 T} IT-URT (2) B0 w3 visadl & w&@m
FW U FT TR, Wi g fafrear ofteg & womet s, ser-ofefim it st € am-1 9 Frafafen sk get
FA B A —

2. ¥ i 19 srega favafhaeE, savw % Wy | <q fafwan sfufmm, 1948 (1948 &1 16) FY ogst &
om-1 ¥ &9 e 58 F 77 Higg Fiom 2 7 3 F1 vafed § w gvanq Pretafan wifed 7 Safie e e
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“u(wmltmtaﬁanwﬂw.m
Rt St e Wi
(i) fufigs si=iErsh i (Tt sidatl) ¥ @ aR sz freafaer,
(af feaie 4-9-2010 ! FH= WH WS SR '
war = T )
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(af% fEais 11-9-2010 %Y SoRW WR 4K
v Y T e
(ii) wrafo dfewd o wRfew it (Fak dfeed) o # oR srdeew favafaem,
(o e 14-9-2010 ) g YO AR E
o= )
(iv) oiver T Reeherefaad we TR (iR T AR faTs w5) 31 @ s sz
(A% Rl 4-9-2010 FY 3o T 9% frvafaeer, R
= w7 ¥

(v) stEif=a @ ewfaa smemifesn mﬁm(mﬁ)ﬁﬁmmm,m”
(af% e 14-9-2010 Fi 3127 W% A% '
w5 =Y 7T ¥

(€ 9-12017/75/2005-¥1§]
it frardh, st wfem

MINISTRY OF HEALTH AND FAMILY WELFARE

New Delhi, the 6th May, 2011

$.0. 2489.—In exercise of the powers conferred by sub-section (2) of Section 10 of the Dentists Act, 1948 (16 of
1948), the Central Government after consultation with Dental Council of India hereby, makes the following amendments in
Part-1 of the Schedule to the said Act, namely .— :

2. Inthe existing entries of columns 2 and 3 against Serial No. 58, in part-] of the Schedule to the Dentists Act, 1948
(16 of 1948) pertaining to recognition of dental degrees awarded by Dr. Bhim Rao Ambedkar University, Agra, the following
entries shall be inserted thereunder . —

“Babu Banarsi Das College of Dental Sciences, Lucknow

Master of Dental Surgery
() Periodontology MDS (Periodontology), Dr. B. R. Ambedkar University, Agra.
(if granted on or after 4-9-2010)
(i) Prosthodontics and Crown & Bridge MDS (Prostho.), Dr. B. R. Ambedkar University, Agra.

(if granted on or afier 11-9-2010)
(i) Conservative Dentistry and Endodentics MDS8 (Cons. Dentistry.), Dr. B R. Ambedkar University, Agra.

(if granted on or after 14-9-2010)
(iv) Oral & Maxillofacial Surgery MDS (Oral & Max. Surg.), Dr. B R. Ambedkar University, Agra.
(if granted on or after 4-9-2010) ,
(v) Orthodontics & Dentofacial Orthopedics MDS (Ortho.), Dr. B. R Ambedkar University, Agra.”
(if granted on or after 13-9-2010)

[No. V-12017/75/2005-DE |
ANITA TRIPATHI, Under Secy.
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e s frwm
( WTater T QERTRET W weireeTy TReEe )
IR, 1 3w, 2011
WA, 2490~ 5t ww wur, Frbew T vl TR Rrig s R v A | wEr i
wifgEl ) T W w3 smvErm g

sy, ety wiw (emft B Fow ol werm SRR ) afufrm, 1972 (1972 0 18) # URT 4 F
TY-R (1) TR WK VPR W Wit AR ¥Y BT VR 3R WA 3w f wrie oft wefte wam, e @ s
W0, TR % fiveg wiw & wew F IvgE sfulow w1 O 5 S R e vivel m wom w0 w s . o s eeeR
w Wi afieerdt wgro g fvw W $ )

(J . TOEA 3—5/ARTIG AR FaM)
WHE T, Y TREARR TR
DEPARTMENT OF POSTS
(Officeof the Chief Postmaster General)
Raipur, the Ist August, 2011
' 8.0. 2490.—Whereas the Central Government is of opinion that for the purposes of the department inquiry
relating to Shri Manish Pradhan, IRM, Raipur it is necessary to summon witnesses.

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 4 of the Department Inquiries
(Enforcement of Attendance of Witnesses and Production of Documents) Act, 1972 (18 of 1972), the Central Government
hereby authorizes Shri M. R. Kawadkar as the inquiring authority to exercise the power specified in section 5 of the said Act
in relation to Shri Manisk Pradhan, IRM, Raipur working in the Department of Post. -

[No. Vig, 3-5/RMS/RP Division]
: J. PANDA, Chief Postmaster General
IawrRT weet, a3k wrtwfen fraor Warea
( Ity AnRY framr)
wrAte AT g
¢ feeel, 23 s, 2011

W 3. 2491, — AT WA = Frw, 1987 ® Fraw 7 % 39w (1) ® w@E (W) F ATRE F IRAT A

= g i e & 5 R el we @ e H et F A g ¥ & e gt g ¥

| ST
¥ e softs wem(E) %t e, =9 el T YRR W g AR i fafa
wem e O AEE 9w, af
=i B, ] dew ok o
(1 (2) (3) (4)
1. o /e uW S ¢ 3183 ¢ 2007 YAfEER o1 T 1978 : 1982 01 &g, 2011
w TR e - arvens 1 T/ 1979 + 1985

oftaew o3 % forg W 1 T

W O AEE % Wl WReE A o, W WS, 9 9ERy WE Wt B, 98 faee- 110002, &9
wraierdl -« feeelt, Srowrn, Tvding, I, Yl aun wwen FrAferdl : SEHAAE, WeR, W, JeEveR, FaeRE,
A, AR, TR, FEAE, AR, T, [ a0 Rrearrgw J et oy sooe ¥

(¥t : Tt 19/8)-8]
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- MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
(BUREAU OF INDIAN STANDARDS)
New Dethi, the 23rd August, 2011

$.0. 2491.—In pursuance of clause (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Ruales, 1987, the
Bureau of Indian Standards hereby notifies that the Indian Standards, particulars of which are given in the Schedule hereto
annexed have been established on the date indicated against each :

SCHEDULE
Sl No. & Year of the Indian Standards Established No. & vear of Indian Standards Date of Establish-
No. if any, Superscded by the New ment
Indian Standard
M ) 3 . @
1. IS/ISO 3183 : 2007 Petroleum IS1978: 1982 0O1st Nevember, 2011
Natural Gas Industries — Steel IS1979:1985
Pipe for Pipeline Transportation
Systems

Copy of this Standard is available for sale with the Bureau of indian Standards, Manak Bhavan, 9, Bahadur Shah
Zafar Marg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also Branch
Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, J aipur, Kanpur, Nagpur,
Patna, Pune, Thiruvananthapuram.

Ref: MTD 19/T-8]
P. GHOSH, Sc. ‘F’ & Head (MTD)

¢ faeett, 24 TR, 2011

W, M, 2492, — WA W R Fraw, 1987 PR 7 B IURER (1) @ wE (@) F TR § aa T
=R Tgr afigfaa Fwa ? R fm e a5 feae A9 o | Ry mar d aw enfm e o & —

ST
w0 wnfun AR AEE(H) # e, 9 A v T awelta W g sifnfaa wenfya fafa
e HRATE HHF 1A AR, 9%
w1 B, F e sk g6

(D (2) (3) (4)
I. o TH 13778 (WAT 1) : 2011 {ITEA — 24-08-2011

AR — Thyw yEfEt am 1 9mrg

(EeT gAdET)

™ O AEE w1 w w WWW.WW,9WWIWW,T£W—HOOOZ;W
Fraferdi : 7 feeedt, e, IvEhE, W=, gl qo wren wRferd : StENEETS, WTelR, ST, YA, FEEE,
AR, R, SR, FAR, T, A, [ Ao Rrearargw § fawt 2y sves &

(et - €8 33/@-104]
IR % T, Tl 4 @ wH@ (FaR v
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New Delhi, the 24th August, 2011

5.0. 2492.—In pursuance of clause (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Rules, 1987, the
Bureau of Indian Standards hereby notifies that the Indian Standards to the Indian Standards, particulars of which are given
in the Schedule hereto annexed have been issued ;

SCHEDULE
8L No. & Year of the Indian Standards Established No. & vear of Indian Standards Date of Establish-
No. if any, superseded by the New ment
Indian Standard
Q) @) 0 @)
1. IS13778 (Part 1): 2011 Winding - 24082011
Wires — Test Methods Part 1
General (First Revision)

Copy of this Standard is available for sale with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadur Shah
Zafar Marg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also Branch
Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thimtvananthapuram,

[Ref: ET 33/T-104}
R. K. TREHAN, Scientist ‘E’ & Head (Electrotechnical)

% faeeht, 24 374, 2011
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New Dethi, the 24th August, 2011

S.0. 2493.—In pursuance of clause (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Rules, 1987, the
Bureau of Indian Standards hereby notifies that the Indian Standards, particulars of which are given'in the Schedule hereto
annexed have been established on the date indicated against each :

SCHEDULE
SI.  No. & Year of the Indian Standards Established No. & year of Indian Standards  Date of Establish-
No. if any, Superseded by the New ment
Indian Standard
@) 2 &) @
I 1S2330:2011/1S0O 8494 1 1998 Metallic 1S2330: 1986 31st July, 2011

Materials — Tube — Flanging test
(second revision)

2. IS6885 (Part4):2011/15045454 ;2005 — 30th June, 2011
Metallic Materials — Knoop hardness
test Part 4 Table of hardness values
(first revision)

Copy of this Standard is available for sale with the Burean of Indian Standards, Manak Bhavan, 9, Bahadur Shah
Zafar Marg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also Branch
Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thiruvananthapuram.

[Ref: MTD 3/T-72 & 77)
P GHOSH, Sc. °F’ & Head (MTD)

=4 fawelt, 29 s, 2011

W, 3, 2494, — AT 7 =0 (wEoR) fafiam, 1988 3 fafrem 5 & su-fafrm (6) & sigmo # e
T TR TR AT e R e e T endd #) e o qeid v alde  wr s R R -
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w1 ¥iE
@ ™ (4) (5)
L 9254278 T RIS, srofire iR wama @ 08-06-2011
W, &, s, dee, W % e o
forem wfde, iR B forme v
e wi®z 9y -
fpfen oiv e

(€ :@fwmE3:13 ]
0. . Jeimens, ftE TF w e

New Delhi, the 29th August, 2011

S.0. 2494 —In pursuance of sub-regulation (6) of the Regulation 5 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies that the licences particulars of which are given below
have been cancelled with effect from the date indicated against each :



6572 THE GAZETTE QF INDIA : SEPTEMBER 17,201 VBHADRA 26,1933 [Parr [I—SEc. 3(ii)}
SCHEMILE
8 Licence Name & Address Article/Process with relevant Date of
No. No.CM/L-  of the Licensee - Indian Standards covered by Cancellation
the licence cancelled/suspended
n @ (3) @ &)
L 9254278 M/s Dugal Enterprises, Cast Iron/Ductile Iron Drainage 08-06-2011
G T. Road, Batala, Pipes and Pipe Fittings for Over
Distt. : Bhathinda, Ground Non-Pressure Pipeline
Punjab Socket and Spigot Series
[No. CMD/13 - 13]

P.K. MUKHOPADHYAY, Scientist ‘F’ & Head

T fRwelt, 29 3PTE, 2011
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‘72-73, @@ fgg TR, W
TUSEAE RE & U,

AT
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(1) (2) (3) (4) (5) (6 (1) (8) (9}
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R C |
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e FTAE,

2. 9867517 14-06-2011 . =W & Iz, WY IR FF 2347 2006
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A,

21 9868822 14-06-2011 37 W 3ueRiS, HEA WO ST — 3906 1995
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23, 9870001 20-06-2011 I &dfew fza fa, wieAmRe 15182 2002
€t 63~ 65, Fihd @EEE,
HITHIE, FEH,
g
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2. 9874514 18-07-2011 . IR W A, HEFERTU 15603 2005
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[€ :H@E13 211 ]

. %, qEEr, 3t 1w v

‘New Delhi, the 29th August, 2011

$.0. 2495.—In pursuance of sub-regulation (5) of Regulation 4 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies the grant of licences particulars of which are given in

the following Schedule :
SCHEDULE
Sl  Licence Grant Name and Address Title of the Standard ISNo.  Part Section  Year
No. No. Date of the Party
o ® @) (& ©) N ® 9

L 9841701 3-2-2011 M/s Bhawani Industries  Thin walled flexible 11722 1986
Ltd., Ajnali, G T. Road, quick coupling pipes
Mandigobindgarh,
Distt : Fatehgarh Sahib,
Punjab

2. 9845103 24-02-2011 M/sBergerPaintsindia  Enamel Synthetic, 2932 2003
Limited, SIDCQ Industrial  Exterior : (a) Under-
Growth Center, Samba coating (b) Finishing
Distt. : Jammu, J&K

3. 9845507 03-03-11  M/s Anand Perfumery, Quality Tolerances for 1069 1993
673,Indl. Area, Phase-II,  Water 1069 for Storage
Chandigarh-160002 Batteries

4 9845709 (703-11  M/s Divya Minerals, Packaged Drinking 14543 2004
Village Rail Majra, Near Water
Maxindia, Teh Balachor
Saheed Bhagat Singh
Nagar Distt. : Nawashahar,
Punjab

5 9848816 21-03-11 M/sR. M. Exports, 72-73,  Rubber hose for 47 1988
Gulab Singh Nagar, Behind welding
Industrial Estate Distt. :
Jalandhar, Punjab

6. 9851401 20411 M/s YKM Botling Packaged Drinking 14543 2004
Company Pvt. Ltd., 691,  Water :
Industrial Area, Phase-1,
Distt. : Chandigarh-160002

7. 9851704 01.04-11  M/s Raina Food Products, Packaged Drinking 14543 2004
Khandwal P.O. Simbol, Water

Jammu Distt. : Jammu,
J&K

iy A
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10.

11,

12,

13.

14.

15,

16.

98528017

9852908

9853607

9859114

9859619

9863206

05-04-11

06-04-11

06-04-11

0104-11

2504-11

11-5-11

12-5-11

18-05-11

03-05-11

M/s R. M. Exports, 72-73,
‘Gulab Singh Nagar,
Behind Industrial Estate,

" Distt. ; Jalandhar,

Punjab

M/s Aggarwal Steel
Rolling Mills, Main
Road, SIDCO Industrial
Complex, Bari Brahmana
Distt. : Jamum, J&K

M/sK. C. Soni & Sons,
Steels Private Limited,
Village Harbanspura
Tehsil Sirhind, Near
RIMT Engincering
College, Mandi
Gobindgarh Distt. :
Fatchgarh Sahib,
Punjab-147301

M/s Grand Industries,
D-72, Phase-5, Focal
Point, Distt. : Ludhiana,
Punjab

M/s Vishwas Milk
Products Pvt. Ltd.,
Majitha Road,
Fatehgarh Churian,
Distt ; Amritsar, Punjab

M/s Pioneer Pesticides
Pvt. Ltd., Industrial
Growth Centre,

Samba Distt. : Jamumy,
J&EK

M/s Munish Forge Private
Limited, Village Gobind-
garh, Adjoining Phase-VII,
Focal Point Distt.
Ludhiana, Punjab

M/s Doaba Foods Lid.,,
G.T. Road, Mandi
Gobindgarh Distt.
Fatehgarh Sahib,

Punjab

M/s Chanakya Dairy
Products Ltd,, Plot .
No. 4, 5, 6, Focal Point,
Mandi Gobindgarh,
Distt. : Fatehgarh Sahib,
Punjab-147301

Rubber air hose

For General Structural

Mild Steet Tubes
Tubulars and Other
Wrought Steel
Fittings Past-1

Thermoplastic Hoses
(Textile Reinforced)
for Water — General
Purpose

Skimmed Milk
Powder Part 1

Propiconazole

Hollow steel sections
for structural use

Packaged Drinking
Water

Milk Powder

446

1239

12585

13334

15182

4923

14543

1165

1987

1988

1989

2002

1997

2004

2002

R BT TIPS

O AR 81 1

PUIE AL g . R - 1 RO 8 0 AL+ A P
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17. 9864713 3105-11  M/sRaina Industries . Domestic Pressure 2347 2006

Kacha Paha Jagatpura Cookers :
Road, Sunam Distt,
Sangrur, Punjab
18. 9866111 23-0511 M/sRajdhani Petro Chlorpyrifos Emulsi- 8944 1978
Chemical Phase I, IGC, fiable Concentrates
Samba Distt. : Jammu,
- I&K ' '
19. 9866212 0906-11  M/s. Bansal Ispat Udyog, Highstrength deformed 1786 2008
G T. Road Sirhind Side, stee] bars and wires for
Mandi Gobindgarh concrete reinforcement
Tehsil Amloh Distt. :
Fatehgarh Sahib,
Punjab
20, 9867517 1406-11  M/sJB.LT Traders, Domestic Pressure 2347 2006
Near Snow Agro, Khadial Cockers
Road, Sunam Distt.
Sangrur, Punjab
21, 9868822 14-06-11 M/s Aman Agro Industries, Crop Protection Equip- 3906 1995
B-XXII, E-14/2208, Dying  ment Hand-operated
Complex, Near Oswal Knapsack Sprayer
Dying Bahadur K. Road,  Piston Type
Distt. : Ludhiana, Punjab
22, 9869824 1706-11  M/s Goodwill Agrotech,  Crop Protection 3906 1995
12, 13 Wariana Industrial ~ Equipment Hand-
Complex, Block-2, Leather  operated Knapsack
Complex Road Distf. : Sprayer Piston Type
Jalandhar, Punjab
23 9870001 20-06-11 M/s Crop Chemicals India Propiconazole 15182 2002
Ltd., C-63-65, Focal Point
Kotkapura Distt, ; Faridkot,
Punjab
24, 9871508 2206-11  M/sDharam Enginecring  Centrifugally Cast 8329 2000
Company, G T. Road, (Spun) Ductile fron
Batala Distt. : Gurdaspur,  Pressure Pipes for
Punjab Water Gas and
~ Sewage
25, 9873714 200611 M/sIMW India Pvt. Ltd,, Copper strip for 1897 2008
Near SIDCO Complex, electrical purposes
Bari Brahmana, Distt.
Jammu, J&K-181133
26. 9874514 1807-11 M/sB.R AgrotechLtd.,  Alphacypermathrin, 15603 2005
Industrial Area, SIDCO WP
Kathua Distt. : Jammu
and Kashhimir-184101

[No. CMD/13 : 11]

P K. MUKHOPADHYAY, Sc. ‘F & Head
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New Delhi, the 30th August, 2011

S.0. 2496.—In pursuance of clause (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Rules, 1987, the
Bureau of Indian Standards hereby notifies that the Indian Standards, particulars of which are given in the Schedule hereto
anncxed have been established on the date indicated against each :

SCHEDULE
Sl No,, Title & Year of the Indian Standards No. & year of Indian Standards  Date of Establishment
No.  Established if any, Superseded by the New
Indian Standard
L. 1S6016: 2009/1S0 3253 . 1998 Gas welding IS6016: 1982 31st August, 2011
equipment—Hose connections for (first revision)

equipment for welding, cutting and allied
processess (Second revision)

Copy of this Standard is available for sale with the Bureau of Indian Standards, Manak Bhavan, 9 Bahadur Shah
ZafarMarg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also Branch
Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Ceimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thinvananthapuram,

[Ref: MTD 11/1-5]
P GHOSH, Sc. ‘F' & Head (MTD)

ERE RPN T T Y TN VAN et d U AT (W 114 [T T SR NI *or
S , ‘ =y P
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1 mum 5878 (W 5) : 1976 e Tl i e 1 31 S, 2008
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2 3k U 5878 (MM 7) : 1972 SIEEF ol T Few 2 31 smEd, 2008
& frmfor &6} Gftr sl < wm 7 msfén Sl 2008

A g = vl sty aEE S0, TEE Y9, 9 T8 e St Anl, 7 fReel- 110002, K69 e
AR, FAQ, TR, T, [0 a1 frerrgm § faw) 2 v €

[wz : e AR Y 14/8-15 SR A-17]
A, /. e, I ‘T @ woE (S g )

New Delhi, the 2nd September, 2011
S.0. 2497.—1In pursuance of clause (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Rules, 1987, the

Bureau of Indian Standards hereby notifies that amendments to the Indian Standards, particulars of which are given in the
Schedule hereto annexed have been issued :

SCHEDULE
SL  No., Title and Year of the Amended Indian No. & Year of Date from which the
No. Standards the amendment amendment shall
have effect
1 IS 5878 (Part 5): 1976 Code of practice for Amendment No. 1 31-1-2008
_construction of tunnels conveying water : January 2008
Part 5 Concrete lining (First revision)
2. IS5878 (Part 7): 1972 Code of practice for Amendment No. 2 31-1-2008
constructiont of tunnels conveying water : Janmary 2008

Part Grouting

Copies of these amendments are available for sale with the Bureau of Indian Standards, Manak Bhavan, 9 Bahadur
Shah Zafar Marg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also
Branch Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar, Coimbatore, Guwahati, Hyderabad, Jaipur, Kanpur, Nagpur,
Patna, Pune, Thiravananthapuram,

[Ref: WRD 14/T-15 & T-17]
J. C. ARORA, Sc °F’ & Head (Water Resources Depit.)



6580

THE GAZETTE OF INDIA : SEPTEMBER 17,201 /BHADRA 26, 1933

[Parr II—S8Ec. 3(ii))

= feweht, 5 fomeay, 2011

. M. 2498 —TRAG THF T (FAOE) i, 1988 F P (4) # u-Refram (5) % argwe 7 Aty
I S GRE e s € i fm sl % ferw A s 4 Rg e ¥, 3 wligm s g d

| e
¥q TR wPRT wC omsEawd oA RS W W SN S o4
5 e Wy = ! v HeE
i/
@ @ ) ® M ®  ®
1. L9850 6-7-2011 R diew shififae sfrewt Yoo 99 w& 14543 - - 2004
w. fa, w2, (Y@=, WG
MR ', R e 9@ # s
TR AvE
Foren T (gfeanom)
2 L9810 18-7-2011 A M dwEewmfa, i o sit 15477 - - 2004
Frae firy e, mia TeEER ® wgE
R, g 'ﬁgs AT
Taey wiEm
(gfcamon)
3 LS8H7I6 22-7-2011 A am o sy, Yoz 97 & 14543 - - 2004
W HeEay 1T, (Y Tl
T weRE, ot vemw, e 9@ @ semn)
foren weorer (wfaron)
- 4 L9BM9I8 25-7-2011 B, sytfaes e, Yoz 97 9 14543 - - 2004
AL 235172, (Y= gy
= 1t a-wekel, frat e oa B SEmEn)
feren TReE-122504
(xfaron)
5. L9BM819 26-7-011 R OvEE SRR BEH, Ay A e, 13849 - - 1993
1 54, Torg FRA, =6 YISET MY
Jee-23, Toen ( vizifa z)
w{EER- 121004
- (wfan)
6  L9876821 29-7-2011 . o Herd mf, % aiEt gy 2112 - - 2003
10, ew WSE, FrapEroy/ e e
w an &, foen WEN TE HEUwA
TORER- 121001
(efrem)
[| diwmeing 1 11)
. ey, 3P T U T (U B at)
(R 5 oo R P Al ¢ (6 DL B U L Ml‘ﬂﬂﬂ‘m-‘“l-!““ Mmﬂm L E N RN lm m L I



[9m I—WE 3(ii)]

W &1 U9 Faeat 17, 2011/ 9% 26, 1933

6581

New Delhi,

the 5th September, 2011

S.0. 2498.—In pursuance of sub-regulation (5) of the Regulation 4 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies the grant of licences particulars of which are given in

the foilowing Schedule :
SCHEDULE
Sl Licence Grant Name and Address Title of the Standard IS No. Section  Year
No. No. Date of the Party
O @ 3) C)] (5) © ® ©
1. L9872510 6-7-2011  M/s. Lotus Commercial Packaged Drinking 14543 - 2004
IndiaPvt. Ltd., PlotNo.2, Water (Other than
Naharpur Rupa, Near Packaged Natural
Anaaz Mandi Chowk, Mineral Water)
District Gurgaon
(Haryana)
2. 19874110 18-7-2011 M/s, Toyo Ferrous Crete  Adhesives for use with 15477 - 2004
Pwvt. Ltd., Near Shiv Ceramic Tiles and
Mandir, Village Sarcorpur, Mosaics
Sohna Road, Distt.
Faridabad (Haryana)
3. L-9874716 22-7-2011 M/, RKG Industries, Packaged Drinking 14543 - 2004
Palwal-Alawalpur Road, = Water (Other than
Village Khajurka, Packaged Natural
City Palwal, Distt Mineral Water)
Palwal (Haryana)
4. L-9874918 25-72011 M/s Arvind Industries, Packaged Drinking 14543 - 2004
Khasra No. 235/1/2, Water, (Other than
VPO.-Jatauli, Near Packaged Natural
Khandewlamore, City Mineral Water)
Pataudi, Distt.
Gurgaon-122504
(Haryana)
5. L-9875819 26-7-2011 M/s. Standard Fire Solution Portable Fire Extin- 13849 - 1993
E-54, Sanjay Colony, guisher dry powder
Sector-23, Distt. type (Constant
Faridabad-121004 Pessure)
(Haryana)
6. L-9876821 29-7-2011 M/s.PC. Jewellers Pvt. Ltd. Silver & Silver Alloys 2112 - 2003
10-A, Nehru Ground, Jewellery/Artefacts-
N.ILT, Distt. ‘Fineness and
Faridabad-121001 Marking
(Haryana)
[No. CMD/13: 11]

M. SADASIVAM, Sc. ‘F’ & Head (FDO)
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72 faeeht, 5 faawm, 2011

I, 3, 2499 —TRAT °E =4 (yerer) fafrm, 1988 & fafram 4 & 39-fafmm (5) & sigeee F awefts wes
=} TR aftrgfn e & i forr fareor 9 arge F g e €, omsdw e Rer g ¥ —

T
Lt g D G TG A WAL WM I EL
q  wem Hfafy  Fw ] Yids e
TE/ME ‘

(1 (@ (3) (4) (5) 6) () (8 (9)
L. 3747877 3-8-2011 WA W WL feA, Yo A @ fag _ond wm R 200
wd = 257, |z 5 23 ST et 4985

¥ 28, T TI-8H, LiEx]
IR (AET),
ARIHI- AT T,
TIHIE, TEG-360002
2. 3748071 4-8-2011 U9 IRNY wfw, W WA ® o oW wm - - 1989
w11,z S, e 303
W'ﬁ-sq’mm)
ATH A,
foren-w=, U
3. 3748576 8-8-2011 Toafes woqm, $-149, T voNgE oW W - - 2002
Uz g, arsit, shemzEia, 8034
TEERE~360003
4. 3749073 9-8-2011 ToeRam offow 0 for., W waeAl @ o o 1 - 198]
e H, 2315/16,2330/31, WA Wit 10001
enseiat, wifue fefigaer  weaem (o)
TRE, ST e, I ] FREwE
s Et-4, TR "2, ERE g
TSI, TEIE-360021
5 3748778 9-8-2011 WEIN] gEfaTH, T B B T g TH - - 2009
FIFH(F), TTRE-360002 T KN
6. 3749982 10-8-2011 TR WIEW YEEAS Wi A gee Sy ¥y s~ - 1995
115/116, Tl U5, TETE 399 e iedl- 4984
AFEY, we ¥ewhT AT T3
% U, sTRE, :
TSRE- 365601 .
7. 3749275 9-8-2011 RG®R Teidd, Hemddrt foad sTeR- o | 1 - 1999
I, <z 3. 319/, farmmme-fafafe 14151

A, fSer-smrE, I 1, Il
T 3y
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(1) (2) (3) (4) (5) 6) (1 ©® (9)
8 3750967 16-8-2011 e ufelivwd, Shomfgrft frand sweat- = 7 2 - 1999
1, <z 5 319/%, fosm me-fafofie 14151
IR, Faen-sEmm, TS T
TR et Y
Ay fefey
9. 3751868 17-8-2011 faeueh f&fdm =y SererEg It I ™ - - 2004
e d 71,984 11, (wgfasr afe vl 14543
M WIOR, T UNE, @ stiafEE )
foem s,
TERIG-370140
10. 3751969 17-8-2011 UF9@ ¥M W A, wftveamafar W - - 1976
w11, S, L S 710
T UH 3-T, UMW T,
ATH SR,
foren #ss,
TS
1. 3752466 18-8-2011 W& igs Y=, At g 3¢ uH - - 2004
w4 A, 112/2, T 3R, 1659
TeRE-370110
12 3752567 18-8-2011 W& WS TS, THE F WUR AW o T - 1999
T A 112/2, 0w 3EiRdl, @ R (W wR 2mE) 2202
T SR, fen =9, - 911 | @ge @ ww-
TSA-370110 TR Ted
13. 3752668 18-8-2011 @&t wmige TR, | w3 & foe o uw - - 1989
wEF, 11272, 9 39,  wngs 303
TSRA-370110
14 3754672 26-8-2011 AFE 3@ (W Ewd o tEm qu-faftnfe o ww 2 - 1992
w. fa =1 @& gfe), w2, Sfufea v 13334
M, EE-362001
15 3753367 24-8-2011 TRarwss fagfim, fagfm = fag gm I T - - 1993
e 1. 45, 46, 47, 48, 3575
fagwd = 19, 7m
fergey, dRvR, SR,
TRIE-361002
6. 3753468 24-8-2011 Yfeaed, Tl od @i fasure, od @ -~ 1999
R T, WA, gy Rreaer 1417
faen oo, & T3 qeUFA-
TUA-360370 fafufe
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(1) (2} (3) (4) (5) (6) (7) (8} (9}
17. 3753569 24-8-2011 U 9o, @i v Tl faguge o - - 1999
TOlfsRTd, 20, T STIY SMEY/feTE YA 1417

re, WSHR-360001 & qeuE-fafifse
18. 3753670 24-8-2011 RN e, =t ud =l e o) - - 1999
4, TR, o Ao A 1417
J-1, 99, f9en %98, @ qevEa-fafnfe
T9RA-370230
19. 3754369 25-8-2011 TR Ffaoeifa, amdi@faudms am - - 2004
w2 7. 525 ¥ 542,618, ¥ A Geifed wfaw 15490
619,627 T 628, B9 @ B IS Heww
= tEeeE ife, wieen & fom faeret-
ferey anfef o7 (FRw), fafvfe
me um, feen s,
TERIE-370 230
2. 3754470 25-8-2011 U ¥fean fasiet fa, aeA # fem e = o @ - - 2004
2 |, 588-617,  URA, ®9 W @iifed WefaE 15490
FHigen favi offs & A9 # sfA-aE serw
(F/W), Mdtary, faen & fog faset-
B, TORA-370230 fafafe
2. 3754773 26-8-2011 < $invvr foem fa,, e vt s T 2 - 1999
W 4. 215, W vnrelt,  fomer wmu-faftre 14150
AgeRT- i, fem-we TR, s 2 wew WAk
TEHTA- 364240 qrefrafeiy Ty
e fipferg
22, 3755068 29-8-2011 ANIR wftwed, EH TEEE g WE IE T - - 2006
i & it e e, 7224
fsten-g= R,
TERIA-382765
[E. etz 2 11)

. YR, A U O

New Delhi, the 5th September, 2011

8.0. 2499.—In pursudnce of sub-regulation (5) of Regulation 4 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies the grant of licences particulars of which are given
below in the following Schedule :

SCHEDULE
Sl.  Licence Grant Name and Address Title of the Standard IS No. Part Section  Year
No. No. Date of the Party
H O £)] 4 &) ®) 0 ® &)
1. 3747877 3-8-20i1 Captain Pipes Pvt. Ltd. Unplasticized PVC IS 4985 - - 2000
Survey No. 257, Plot pipes for potable

Nos. 23 to 28, NH-8B,
Shapar (Veraval),
Taluka-Kotda Sangani,
Rajkot-360002

water supplies

R RS LT LR RO

" pul?u“mu B4 | HMHE Tl n M\wd'ﬂu 'uu MIW“ [ O W Y(TFE [E um mm R F
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2 3748071 4-8-2011  Rajkripal Exim Private Plywood for general 18303 - 1989
Limited, Survey No. 1/1, purposes
PlotNo. 5, N.H. 8-A,
Village Varsana, Taluka
Anjar, District Kachchh,
Gujarat
3. 3748576 882011  Shivalik Pumps, Submersible IS3034 - - MR
K-1/49, Road D, pumpsets
ATIGIDC,
Raikot-360003
4 3749073 98-2011  Kirloskar Oil EnginesLtd, Performance require- IS 10061 I - 195}
PlotNo. 2315/16,2330/31, ments for constant
GLD.C LodhikaIndustrial  speed compression
Estate, Almighty Gate, ignition (diesel)
Road D-4, Village Metoda, engines for general
District, Rajkot, purposes (up to
Gujarat-360021 20 kw)
5. 3748778 98-201!  Balaji Electricals, Single-phase small IS 9% - - XM
Parmeshwar Society, ac and universal
Dhebar Road, Atika electric motors
(Scuth), Rajkot-360002
6. 3749982 10-8-2011  ASPIPipe Industries, High density poly-  IS498¢4 - - 1493
Plot No. 115/116, ethylene pipes for
Lathi Road, Bypass potable water supplies
Chokadi, B/H Balaji
Industries, Amrehi,
Gujarat-365601
7. 3749275 982011 Perfect Polymers, Irrigation equipment- 1S 14151 LI 1954
GIDC-I1, Plot No. 319/A, sprinkler pipes-
At : Sabalpur, Distt. Part I : polyethyiene
Junagadh, Gujarat pipes
8 3750967 1682011  Perfect Polymers, Irrigationequipment- S 14151 2 - 1996
GIDC-II, Plot No. 319/A,  sprinkier pipes-
At : Sabalpur, Distt, Part 2 : quick coupled
Junagadh, Gujarat polyethylene pipes
9 3751868 17-82011 = Tirupati Drinking Water, Packaged drinking IS 14343 - - AR
Plot No. 71, Survey No. /1, water (other than
Village Morgar, Taluka packaged natural
Bhachau, District minetal water}
Kachchh, Gujarat-370140
10. 3751969 17-8-2011  Ragknipal Exim. Private Marine plywood IS710 - - 197

Limited, Survey No. 1/1,
PlotNo. 5, N.H. 8-A,
Village Varsana, Taluka
Anjar, District Kachchh,
Gujarat
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1. 3752466 1882011 LaxmiPlywoed Indus- Block boards IS 1659 - - 2004

tries, Survey No, 11272,
Village Versamed, Taluka
Anjar, District Kachchh,
Gujarat-370110
12 3752567 1882011 LaxmiPlywoodIndustries, . Wooden flush door  IS2202 1 - 1999
Survey No. 112/2, shuiters (solid core
Village Versamedi Taluka ~ type) : part 1 ply-
Anjar, District Kachchh, wood face panels
Gujarat-370110
13, 3752668 1882011  Laxmu Plywood industries, Plywood for general IS303 - - 1989
Survey No. 112/2, Village  purposes
Versamedi Taluka Anjar,
District Kachchh, -
Gujarat-370110
14 3754672 2682011 JunagadhDairy (A Unit®  Skimmilk powder—  1S13334 2 - 2000
of Mother Dairy Fruits&  Part2 : extra grade
Vegetables Pvt. Lid.)
Near Jaffer Maidan,
Gandhigram, District-
Junagadh, Gujarat-
362001
15, 3753367 24-8-2011 Reliabie Bitumen, Bitumen drums IS3575 - - 1993
Plot No. 45, 46,47, 48,
Revenue Survey No. 19,
Viliage Dhinchda,
Jamnagar Bedeshwar,
District Jamnagar,
Gujarat-361002
16. 3753468 24-8-2011  Pusti Jewellers, Gold and goid alloys, 1S 1417 - - R3]
Matva Street, Jetpur, Jewellery/artefacts-
District ; Rajkot, fineness and
Gujarat-360370 marking
17.. 3753569 24-8-2011  RajJewellers, Gold and gold alloys, IS 1417 - - 1999
‘ Rajkiran, 20, New Jagnath  Jewellery/artefacts-
Plot, Rajkot-360001 fineness and
marking
I8. 3753670 2482011 Rajdeep Jewellers. Gold and gold alloys, 1S 1417 - - 199
4, Nagarpalika, Shoping  Jewellery/artefacts-
Cenler-1, Bhachau. fineness and
District Kachchh, tnarking
Gujarat-370140
19. 37M389 2582011  Evercst Kanto Cylinder Cylinders for on- IS 15490 - - 2004

Limited, Plot No. 525 to
342,618,619,627 & 628,
Sector New Extended
Area, Kandla Special
Economic Zone (Kasez),
Gandhidham, District
Kachchh, Gujarat-370230

board storage of
compressed natural
gas as a fuel for auto-
motive vehicles

S I A AR R b | | 1"
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20, 3754470 2582011 Euwro India Cylinders Cylinders for on- IS 15490 - - 2004
Limited, Plot No. 588-617,  board storage of
New Area, Kandla Special  compressed natural
Economic Zone Kasez, gas as a fuel for

Gandhidham, District automotive vehicles
Kachchh, ,
Gujarat-370230
21. 3754773 2682011 JainlIrrigation SystemLtd. Irtigationequipment- IS 14151 2 - 1999

Survey No. 215, At& PO sprinkler pipes —
Ghangali, Taluka-Sihor, part 2 : quick

District Bhavnagar, coupled poly-
Gujarat-364240 ethylene pipes
22, 3755068 2982011 Yogendra Chemicals near Iodized Salt IS (7224 - - 2006
Darbari Chowk, Post
Patdi, Surendranagar,
Gujarat-382765
[No.CMD/13 : 11]
M. RADHAKRISHNA, Sc. ‘F’ & Head
=% faeelt, 5 fammam, 2011

I, 3, 2500, — W A = (waor) fafrem, 1988 & fafem 5 & so-fafrem 6 R sraor § wrdr 97 =0
Tegr SIfrgfag S € fe fome fracor e srqeeh o fRu e €, = ogde w© R g —

et
FH wEEY TR 1 W TS T4 Y & G SRS e W fat
TE TR A 1 V6 '
A = =

_ (€ ®ufan3: i)
T, QU AAfE UE T T
New Delhi, the 5th September, 2011

S.0. 2500.—In pursuance of sub-regulation (6) of Regulation 5 of the Bureau of Indian Standards (Certification)
Regulations 1988, of the Bureau of Indian Standards, hereby notifies the licences particulars of which are given below have
been cancelled/suspended with effect from the date indicated against each :

SCHEDULE
8. Licences No. Name and Address of the Licensee  Article/Process with r¢levant Date of
No. CM/L- Indian Standards covered by the  Cancellation
licence cancelled/suspension
1. No No . No No
[No. CMD/13 : 11]

M. RADHAKRISHNA, Sc. ‘F’ & Head
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% feett, 5 faarar, 2011

W, AT 2501, — Wil Wi g0 (wwres) fafrm, 1988 ® fafrm 5 % wu-fafim (6) & sgEoond s A
=1 TrgE sifigfad 7 & i mde @ e R g A e e & A s Ry e E —

S
FT OTEET AR F AW qE T TREE F ST TEYIET EE TG H R
" O UNEr WEE T IS fafu
L 0320725 faet goagiey, wiz 9, 92 @, A1 |1 694 1 1990 19-8-2011
TR PueEtas TR, FREel v, 1100 W, 9% ug |fEd sEw
g~ 400067 deear & fag @ = @ Afuw
ET

(5% 0 fas3 03]
T, o1, g, AW e’ wd v @ e 1D

New Deilhi. the 5th September, 2011

S.0. 250 L.—Iv pursuance of sub-regulation (6) of Regulation 3 of the Bureau of Indian Standards (Certification)
Regulations, 1988, the Burcan of Indian Standards. hercby notifics that the licences particulars of whichare given inthe
{ollowing Schedule have been cancelled with effect from the date indicated against each

SCHEDULE
SI. Licence No. Name and Address of the licensec Article/Process with relevant Date of
No. _ Indian Standard covercd by the Cancellition
Licensce
i 0320725 Vicki Electronics, Plot No. 92-C, IS 694 : 1990 PVC insulated cables 19-8-2011
Govt. Industrial Estate, Kandivali for working voltages upto and
(West), Murmbai~00067 including 1100V,

_ INo. CMI/13 . L3
S.B. RAY. Scientist "F" & Head (MDM-[11}
7 faoelt, 5 foas, 2011

. AW, 2502, — WM 9 =T (W) Fafaw, 1988 & fafag 4 & su-fafem (3) = s A s ars
0 HEg sl w5 @ 5 O wredl 2 e 9 o A few e § & Sima s o #

Siiel
FH TR Wl OEEsd S T @ U YT A 1 TS L /A
4 gEn FAH W e
farfig/ady
e
(1) (2) (3) (4) (5) (6) ]

3748273 4-8-2011 T 2 S Fad dIgUH 218/4, e Ofye (vl ) faem LA 1554
R AeThAT AMIES, WA S 90 [, 1100 diee FEEm Wi o jusk
BEW, HANE HUEE, INEM,  Hoow aF 7 9feq = forw
A afeam, Trad-400067



[om I—@s 3(ii)] SRA TSI : Faa 17, 2011/ 9% 26, 1933 6589
(1) (2) (3) (4) (5) (6)

2 3750058 4-8-2011 U omeew, @3, vt Aol & wie @ fiem TLHL 4250 : 1980
3o TR, R, @, I (st iR TE=T)
.g" 5! m) (.ﬁ)) m
qro-401105

3. 3751161  12-8-2011 feeR wo=iwa, 3fe | wie] ol TAE WA ® SLHL 3854 : 1997
T 107, 76T Wi, ARGYN for feas
TR, A TR, M
gfyem, q¥-400062

4 3752769  18-8-2011 =R Ufmfasiz yoiagiied AR YIS e LA 15111
wnfa, =eH 19, @z 4 | & fou @Y = (W 2) 12002
¥ 5, et = T, fas A W 2, FrsarRe aTdwe
HITE, 9M-421303

5 37570  18-8-2011 % T W &I w4, ARFET TT-5T 3, TN LA 13730
143, % UUE W, AW, wAfufas e afan ar, - (9P13) 11996
THUT-396210 Zrd, T 155, Soft 2, SR 0.120 st
@i 4 1.016 freh

6 3753771 24-8-2011 S sremgdw, Men €. 9,  fasklt & we @ frew HI AL 4250 : 1980
oz P FUEE, 9 (zETE 3R TE=)
IR, I AT, [
ufrem, Ta$-400 070

'[v’.%.u. fas13 + 11]

.. ¥, 9t o’ @ vgE (W € -

New Delhi, the 5th September, 2011

S.0. 2502.—In pursuance of sub-regulation (5) of Regulation 4 of the Bureau of Indiar Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies the grant of licences particulars of which are given
below in the following Schedule :

SCHEDULE
Sl  Licence No. GrantDate Name and Address (factory) Product IS No./Part/Sec./
No. of the party Year
I 2 &) 4) (5) (6)
1. 3748273 4-8-2011 AtoZ Cable Cen218/4, PVC insulated (Heavy duty) IS 1554 ;
Mahihar Welfare Society, electric cables : part 1 for Part1:1988
Khan House, Azad Compound, working voltages upto and
Charkop Kandivali-West, including 1100 V.
Mumbai-400067
2 3750058 4-8-2011 Sonal Appliances, C-3, Doshi  Domestic electric food- 1S4250: 1980
Udyog Nagar, B.EX., Road mixers (liquidizers and
No. 5, Bhayander (East) grinders).

Thane-401105
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o @ @) (4) ) |
3. 3751161 1282011 Silver Electricals Urnit No. Switches for domestic and IS 3854 : 1997
A-107, First Floor, Vasupuja similar purposes
Estate, Laxmi Nagar,
Goregaon West,
Mumbai-400062
4 3752769 18-82011  Nature Efficient Electronics Self ballasted lamps for I[S15111:
Pvt. Ltd., Guth No. 19, Plot general lighting services Part 2 : 2002
Nos. 1to 5, Bhiwandi Wada part 2 : performance
Road, Village Khutal, requirements
Thane-421303
5. 3752800 18-8-2011 K. Patel Metal Inds. Pvt. Ltd.  Particular types of winding 1513730
~ 143,K & J, Amalia, Daman- wires-part 3 . polyester Part3 1996
396210 Dabhel, Daman & enamelled round copper
Diu wire, class 155
6 3753771 2482011  Kavita Appliances, GalaNo. 9  Domestic electric food- 154250 : 1980
Standard House Compound,  mixers (liquidizes and
Bail Bazar, Kale Marg, grinders) -
Kurla West, Mumbai~<00070
[No. CMD/13: 11)

S.B.RAY, Scientist ‘F’ & Head (MDM-111)
3 faeeht, 5 faaeer, 2011

I, I, 2503.—WRAA A =0 (T fafrm, 1988 & fafam (4) B sv-fafrm (5) @ s § awdy
F o0 Tagr sifveien e € R e omdial & faoon 9 s H e e ¥, 3 wiem wfmmg d -

e
Fq OREY WiEd T aReayk w1 am QY /A WL WM M et
o gEn wffy 3w Al &
TH/AE
(1 (@) (3 (4) (5) (6) (7> (8) (93
. L9877823 2-8-2011 R urg v, wifeTR  YeES 97 W 14543 - - 2004
g, @ TR, AE (YPE= Tas
,} 10, WaEEE A, 902/ Tiee el & srerman)
) 977, qEafeer 7. 232,
' FEE TR,
firem 1T~ 122506
(wftamom)
2. L9881208 23-8-2011 W ®Lumft Soomfem, e fom W 2347 - - AN
T3 el U, ma
&gaT, e
HRTEE-121001
(=)
U b e AR | P T TR Mnmmw L 'uummqum:w n-mm.wm | BT
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(2 (2 (3) (4) (5 6) (M ® (9)
3, 9882311 30-8-2011 W 3. e, Y= 99 o 14543 - - 2004

dron qo, AR, Wee  (YRVES Tgin
q. 225-26-27, @A A 7T 9| & 3T
256, fRel 4. 6,

TEAYTE,

foren w{igmrg- 121004

(BR=om)

(€ ®9f13 :11]

T8, FRIfyeE, AW T 1E IgE (T € e

New Delhi, the 5th September, 2011

S.0. 2503.—In pursuance of sub-regulation (5) of Regulation 4 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards, hereby notifies the grant of licences particulars of which are given
beiow in the following schedule

SCHEDULE
SI.  Licence Grant Name and Address Title of the Standard  ISNo,  Part Section  Year
No. No. Date of the Party
() (2) 3) 4) () ©) o (@ &)

1. L9877823 2-8-2011 M/s. Dhansu Aqua, Packaged Drinking 14543 - - 2004
Fazilpur Road, Farrukh Water (Other than
Nagar, Ward No. 10, Packaged Natural
Khevat/Khata Mineral Water)
No. 902/977,
Mustkil No. 232,
Farrukh Nagar, Distt.
Gurgaon-122506
(Haryana)

2. L-9881208 238-2011 M/s. PM.B. Enterprises, Domestic Pressure 2347 - - 2000
Dabua Pali Road, Village  Cookers
Dabua, Distt.
Faridabad-121001
(Haryana)

3. L98%2311 30-8-2011 M/s. D.K. industries, Packaped Drinking 14543 - = 204
Mauja Mujeri, Water (Other than
R.G Khebat No. 225-26-27,  Packaged Natural
KhataNo. 256, Mineral Water)
KitaNo. 6,
Ballabgarh, Distt.
Faridabad-121004
(Haryana)

[No. CMD/13: 11

M. SADASIVAM. Scientist 'F* & Head (FDO)
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2 faeeh, 5 faee, 2011

. . 2504, —WRAT W = (WE) fafm, 1088 & fafrm (5) 2 su-fafyam (6) & argmor & wwdy
T R TR A e e e At el B e o quidt T e @ waeit w

It
FN OEEG RN AEHAuR F AW F TARHY B T TEYTHER TG T B F
q  dhga WRET WE T v farfey
1. L-9753195 B, el Saiferd, @Ee A 116/8 s T I (= 8-8-2011
ST 116/12, TEafwat 93/11, wgfrE WAa 99+ stEr)

fFan A, 16, ol 22 <
F T, Mfa famife, acarg,
o witera- 121004
(sfamom)

(¥ diomel/13 0 13]
. FfoEs, St U T wE (T 9 o
New Delhi, the 5th September, 2011

S.0. 2504,——In pursuance of sub-regulation (6) of Regulation 5 of the Bureau of Indian Standards (Certification)
Regulations, 1988 of the Bureau of Indian Standards. hereby notifies that the licences particulars of which are given below
have been cancelled/suspended with effect from the date indicated against each :

SCHEDULE
Sl Licences No. Name and Address of the Licensee Article/Process with relevant Date of
No. CML- Indian Standards covered by the  Cancellation

licence cancelled/suspension

1. L-9753195 M/s, Royal Beverages, Khewat No.  Packaged Drinking Water (Other  8-8-2011
116/8 & 116/12, Mustkil 93/11, than Packaged Natural Mineral
Kila No. 16, Near Mirzapur Dairy Water)

Zone, Village Tigaon, Ballabgarh.
Distt. Faridabad-12 1004 (Haryana)

[No. CMD/13 - 13
M. SADASIVAM. Sc. *F* & Head (FDO)
% fEeall, 6 feaman, 2011

. 30, 2505 — WA AR 40 W, 1987 F fam 7 & 39fem (1) F 8% (@) % s39@0 ¥ st 3 =17
g srfuEfae wm € e wits weEl 3 o e sl g Ry e E S e e e ¥

TR
FH e S B (F) % e T aiR T4 WA " g Afawivea wenfud fafy
a1 vhdE YRS W 3Ya1 HEE, afs
15 8, F Ten 3R ad
(1) (2) (3) (4)
[ o7 wa/sTEudsn (3373-1 : 2002 WYIAT 1 ayeen ~ 31 STET 201

it qon sEAiies -5 fufe 77 ardrefn
a1 TETa fafyar

B T 1 A s L L ATV DA W s ARG B8 Mk i1 o USSERg— . w2
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(1) (2) (3) (4)

2. ST UH/AETESR 13373-2 ; 2005 WAl ST Ivew; - 31 SAEd 2011
Aiteftn qen sATRs—waa feafa ) wiefin
W 2 : F9 SArwe! w1 FHA, frvemo olk
piSIGET]

3, o wR/STERESA 20806 : 2004 THF FIH-9 - 31 SRR 2011
#R 7em M0 3 g =RyA g ® TTRe

4 o TH/STETGSA 22877 : 2004 [ TH 6839 (WAT 3T TH 6839 (ST 1) : 1994 31 9 2011
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New Delhi, the 6th September, 2011

S.0. 2505.—In pursuance of clause (b) sub-rule (1) of Rule 7 of the Burcau of Indian Standards Rules, 1987, the
Bureau of Indian Standards, hereby notifies that the Indian Standards, particulars of which are given in the Schedule
hereto annexed have been established on the date indicated agairist each : '

SCHEDULE

No. & year of Indian Standards, Date of

S No. & Year of the Indian Standards Established
No. if any, Superseded by the Established
New Indian Standard
O @ 3 (8))
1, IS/ISO 13373-1 : 2002 Condition monitoring and - 31 January 2011
diagnostics of machines—Vibration condition
monitoring Part | General Procedurcs
2. ISASO 13373-2 : 2005 Condition monitoring and - 31 January 2011
diagnostics of machines—Vibration condition
monitoring Part 2 Processing, analysis and
presentation of vibration data
3. IS/ISO 20806 : 2004 Mechanical vibration— - 31 January 2011
Criteria and safeguards for the in-situ balancing
of medium and large rotors. .
4, IS/1SO 22877 : 2004 [Superseding IS 6839 (Part 1) : Superseding IS 6839 (Part 1) 31 March 2011

1994] Castors and Wheels—Vacabulary, symbols
and multilingual terminology

1994 Glossary of terms relating
to non-powered material handl-
ing equipment Part 1 Castor and

Wheels.
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[Ref: MED/G-2 : 1}
J.A. SIDDIQUI Sc. ‘B’ Director (Mechanical Engineering)
= fezoht, 6 R, 2011
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New Delhi, the 6th September, 2011

20 3908-—Inporsusnce of clavse (b) of sub-rule (1) of Rule 7 of the Bureau of Indian Standard Rules, 1987, the
g Tl Staniivils, Rereby notifies that the Indian Standard, particulars of which are given in the Schedute hereto
anNSoNAIbebenitbished on the date indicated against it

T8 . & Vanrel sheladian Sundards Established No, & year of Indian Standards, Date of
No. i any, superseded by the Establishment
‘Mew Indian Standard
d ) 3) @
1. SSE38 - JOU9Liisighand Construction of - 31 May 2009
Midii Lined Barm Ponds-Cede of Practice
1 $SE0N57 ; 3009 Coxton Sead Delinting Machinery-- - 30 June 2009
Mo Chuging Machine-Specification :

3 Ism mw MlungMachlmw— - ' 30 June 2009
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Copy of the Standard is available for sale with the Bureau of Indian Standards, Manak Bhavan, 9, Bahadisr Shah
Zafar Marg, New Delhi-110002 and Regional Offices : New Delhi, Kolkata, Chandigarh, Chennai, Mumbai and also Beascly
Offices : Ahmedabad, Bangalore, Bhopal, Bhubaneshwar; Coimbatore, Guwahati, Hyderabad; Jaipur, Kanpuy, Nigpur,

Ref: FAD/G-IZE]
DR. R K. BAJAI, Scientist ‘F & Hend‘@eedAgri.)
¢ feeelt, 8 fomae, 2011

W, 3w, 2507wl TS o) Fraw, 1987% Fraw 7 a9 (1) % WS () W b e e g
qm;tarquﬂmm%ﬂﬁm wrefta St oMoy A syt o foar v § 24 vgs Wi g ¥ ol e g
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s
w9 e m el o e sl TR ® YA imi pramy
o Y 3, IREE (i)
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M @ | e ®
1 1§ T 4268 : 1992 - e W d
2 3§ T 6648 : 1972 - s ¥ |
[(whef : $F rord-10, B-15]
e, Yo, b f v e (g mied)
NewDeihi, the 8th September, 2011

S.0: 2507.—In pursuance of clause (b)of sub-rule-(1) of Rule 7 of the Bureau of Indian Standard Rules; 1987, it
is, hereby notified that the Indian Standards, particulars of which are mentioned in the Schedule given hereafler, have:been
cancelled and stands withdrawn

SCHEDULE
S No. & Yearof the Indian StandenisCamalied 5.0.No. & Date published _ Remeths
No. ' inthe Gazette of India,
Part.IL, Section-3,
Sub-section (ii)
)] (2) 3) @
2 IS6648 : 1972 - Neolonger imuse

[Ref: ET 10/T-48k T-15)
RK TREHAN, Scientist ‘E’ .&:Head (Elcotrotastinicat)
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New Delhi, the 18th April, 2011

S.0. 2508.—Whereas the Central Government, after considering the report submitted to it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service utder varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Table Top Type) with digital indication of High Accuracy (Accuracy class-II) of series “ATP” and with brand
name “APPLE” (hereinafter referred to as the said model), manufactured by M/s Apple Weigh Infra Limited, I-1, New
Madhapura, Sahibaug Road, Ahmedabad-380004 which is assigned the approval mark IND/09/10/159;

The said model is a strain gauge type load cell based non-automatic weighing instrument (Table Top Type) with a
maximum capacity of 30 kg and minimurmn capacity of 100 g. The verification scale interval (¢) is 2g. It has a tare device with
a 100 per cent subtractive retained tare effect. The light emitting diode (LED) display indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1: Model
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Figure-2: Schematic diagram of sealing provision of the model

Scaling is done by passing the scaling wire from the body of the scale through holes. A typical schematic diagram
of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make
and performance of same series with maximum capacity upto 50 kg and with number of verification scale interval (n) in the
range of 160 to 50,000 for ‘e’ value of Img to 50 mg and with number of verification scale interval (n) inthe range of 5,000
to0 50,000 for ‘e’ value of 100mg or more and with ‘e’ value of 1x 10, 2x10* or 5% 10, where k being the positive or negative
whole number or equal to zero, manufactured by the same manufacturer in accordance with the same principle, design and
materials with which, the said approved model has been manufactured.

[F.No. WM-21(115)/2010]
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 18th April, 2011

S.0. 2509.—Whereas the Central Government, after considering the report submitted to it by prescribed authority,
is satisfied that the model described in the said report (sec the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Table Top Type) with digital indication, belonging to Medium Accuracy (Accuracy class-I1I) of series “ATR”
and with brand name “APPLE” (hereinafter referred to as the said model), manufactured by M/s Apple Weigh Infra Limited,
I-1, New Madhapura, Sahibaug Road, Ahmedabad-330004 which is assigned the approval mark IND/09/10/160;

The said model is a strain gauge type load cell based non-automatic weighing instrument (Table Top Type) with a
maximum capacity of 30 kg and minimum capacity of 100 g. The verification scale interval (e) is Sg. It has a tare device with
a 100 per cent subtractive retained tare effect. The light emitting diode (LED) display indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1 : Model
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Figure-2: Schematic diagram of sealing provision of the model

Sealing is done by passing the sealing wire from the body of the scale through holes. A typical schematic diagram
of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/Mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy and performance of the same series with maximum capacity upto 50 kg and with number of verification scale
interval (n) in the range of 100 1o 10,000 for ‘e’ value of 100mg to 2g and with number of verification scale interval (n) in the
range of 500 to 10,000 for ‘¢’ value of 5g or more and with ‘e’ value of 1x10, 2x10* or 5x10, where k being the positive or
negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the same principle,
design and materials with which, the said approved model has been manufactured.

[F.No. WM-21(115)/2010]
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 18th April, 2011

S.0. 2510.—Whereas the Central Government, after considering the report submitted to it by prescribed authority,
1s satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Platform Type) with digital indication of Medium Accuracy (Accuracy class-IIT) of series “APF-1000" and with
brand name “APPLE” (hereinafter referred to as the said model), manufactured by M/s Apple Weigh Infra Limited, I-1, New
Madhapura, Sahibaug Road, Ahmedabad-380004 which is assigned the approval mark IND/09/10/161;

The said model is a strain gauge type load cell based non-automatic weighing instrument (Platform Type) witha
maximum capacity of 1000 kg and minimum capacity of 2kg. The verification scale interval (g) is 100g. It has a tare device with
a 100 per cent subtractive retained tare effect. The light emitting diode (LED) display indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1: Model

Figure-2: Schematic diagram of sealing provision of the model

Sealing is done by passing the sealing wire from the body of the scale through holes. A typical schematic diagram
of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy, and performance of same series with maximum capacity above 50 kg up to 5000 kg with verification scale interval
(n) in the range of 500 to 10,000 for ‘¢’ value of 5g or more and with ‘e’ value of 1x10%, 2x10*or 5% 10¥, where k is a positive or
negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the same principle.
design and with the same materials with which, the said approved mode! has been manufactured.

[F.No. WM-21(115)/20 1
B. N. DIXIT, Director of Legal Metroloy
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New Delhi, the 13th April, 2011

5.0. 2511.—Whereas the Central Goverament, after considering the report submitted to it by prescribed authority,
is satisfied that the modei described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the pbwers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby approves and issues the certificate of approval of the model of non-automatic weighing
instrament (Electronic Person Weighing Machine) with digital indication of Ordinary Accuracy (Accuracy Class-IT) of
series “AWP-2000" and with brand name “APPLE” (hereinafier referred to as the said model), manufactured by M/s Apple
Weigh Infra Limited, I-1, New Madhapura, Sahibaug Road, Ahmedabad-380004 which is assignert the approval mark IND/S/
107162,

The said model is a strain: gauge type load: cell based non-automatic weighing instrument (Electronic Person
Weighing Machine) with a maxintascapacity of 200gand minimum capacity of 5kg. The verification scale interval (e) is

500g. It has a tare device with a 10&:per cent subtractive metained tare effect. The light emitting diode (LED) display indicates
the weighing results. The instrument operates on Batteries.

Figire-1: Model

Plavi s

Figare-2: Schesswilediagram of the sealing provision of the model

Sealing is done through the hole, madié in: the bottom side of the scale and then sealing wire is passed through
these holes, Stamping plate is connected througtr sealing wire passing from the body of the scale with lead seal, to get the
stamping. A typwal schematic diagranvof sealing provision of the model is given above.

The instrument has external centrof to catibration. A dip switch has also been provided in A/D card/mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy, and performance of same series with maximum capacity upto 200 kg with verification scale interval (n) in the range
of 100 to 1,000 for ‘e’ value of 5g or more and with ‘¢’ value of 1 x10%, 2x10% or 5x10*, where k is a positive or negative wholc
number or equal to zero, manufactured by the sanive manufiicturer in accordance with the same principle, design and with-he
same materials with which, the said approved model has been manufactured.

[F.No. WM-21(115)2010]
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 18th April, 2011

S.0. 2512.—Whereas the Central Government, afier considering the report submitted to it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models} Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions; '

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Electronic Weighbridge Conversion kit) with digital indication of Medium Accuracy (Accuracy class-IiI) of
series “AWC-30T" and with brand name “APPLE” (hereinafter referred to as the said model), manufactured by M/s Apple
Weigh Infra Limited, I-1, New Madhapura, Sahibaug Road, Ahmedabad-380004 and which is assigned the approval mark
INDAS/10/163;

The said model is a load cell based non-automatic weighing instrument (Electronic Weighbridge Conversion kit)
with a maximum capacity of 30 tonne and minimum capacity of 100 kg. The verification scale interval (e) is 5 kg. It has a tare
device with a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) Display indicates the weighing
results, The instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1: Model (Weighbridge)
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Figure-2: Schematic diagram of the sealing provision of the model

Sealing shall be done to prevent opening of the weighing machine for fraudulent practice. Stamping plate is
connected through sealing wire passing from the body of scale through base plate and top cover with the lead seal, to get
the stamping. A typical schematic diagram of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card’Mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said mode] shall also cover the weighing instraments of similar make,
accuracy, and performance of same series with maximmm capacity above 5 tonne and up to 150 tonne with verification scale
interval (n) in the range of 500 to 10,000 for ‘e’ value of 5g or above and with ‘e’ value of 1x10%, 2x 10 or 5x10*, wherek isa
positive or negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the same
principle, design and with the same materials with which, the said approved model has been manufactured.

[F.No. WM-21(115)/2010}
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 18th April, 2011

8.0. 2513.—Whereas the Central Government, afer considesing the report submitted to it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Electronic Weighbridge) with digital indication of Medium Accuracy (Accuracy class-III) of series “AWB-50T"
and with brand name “APPLE” (hereinafier referred to as the said model), manufactured by M/s Apple Weigh Infra Limited,
I-1, New Madhapura, Sahibaug Road, Ahmedabad-380004 and which is assigned the approval mark IND/09/10/164;

The said model is a strain gauge type load cell based nen-automatic weighing instniment (Electronic Weighbridge)
with a maximum capacity of 50 tonne and minimum capacity of 100 kg. The verification scale interval (e} is 5 kg. It has a tare
device with a 100 per cent subtractive retained tare effect The Light Emitting Diode (LED) Display indicates the weighing
results. The instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1 : Model (Weighbridge)
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Figure-2: Schematic diagram of the sealing provision of the model

Sealing is done by passing the sealing wire from the body of the scale through holes. A typical schematic diagram
of sealing provision of the model is given above.

Further, in exercise of the power conferred by sub-section {12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy, and performance of same series with maximum capacity above 5 tonne and up to 200 tonne with verification scale
interval (n) in the range of 500 to 10,000 for ‘e’ value of 5g or above and with ‘e’ value of 1x10%, 2x10* or 5x10*, wherek is a
positive or negative whole number or equal to zero, manufactured by the same manufacturer in actordance with the same
principle, design and materials with which, the said approved model has been manufactured.

_{F.No. WM-21(115)/2010})
B. N. DIXIT, Director of Legal Metrology



6608 ‘ THE GAZETTE OF INDIA.: SEPTEMBER 17,201 /BHADRA 26,1933 [Parr I—Sec. 3(ii))]

= fewett, 18 a1, 2011

LI, 2514, —F TR 1, fafie wiveit g 38 wege R R w0 & ovan 98 gavm & T2 i
I i o affm aisd (F= @ 7 sl ) == siv v wew afufrm, 1976 (1976 T 60) F91 12 3R B9 wAF
(vifeel &1 srgHc) Fram, 1987 & Sl & s1ged ¥ ol v@ o =1 S # 5 TR a3t sty o st s wiew
queden g @ i fafa= wftffeat & sogEa Qe e w am;

I7: 9 FEA TR, I AUPER F g 36 T I9-97 (7) Ik I9-4rm (8) IR v viEA F o @
T A ouE & T f., 121, = TG0, SRt S, sErER-380004 FR Tt s qurd (e awi-11) ae
“oiem-1038"! e & Sk Y Gfed S dieH U (% 2RY) P Hige #, fres Wiz w1 AW Cuwa't #
(Fort 0 7o wvam S% Hiew Fo T ) Sin @ e fOw ond © €/09/10/165 TR few mn €, s
pucied R TR

70 Afsw- U faga e TR %1 91 O Sfa sreraifa d SUE (B9 TY) ) T sfveem s
10,000 fEm. # sik = e 40 fem, & | e AT st (3) 2 fem # | e o antaaem g ¥ fama
v Wi SHEhEeTE Wi MiuEer waE } 1 T Saretw ST (T € €Y) wee ave o susie awa & |
ITHT 230 AeE AR 50 TS T e v W wHE awa

smegf-1

Apla-2 : Aisd = HfET F T DAEE SITUTH

e 3 W o ik Aer <z ¥ 3% T W, T/ i 3R Frrm W difan 2 st 2 1 S5 vk =
F9epl R % fag @t R 9 I & oo @ifem 31 ot @ 1 wisw = deee $0 % SEY 71w T gy
STau™ I X T

T H T BRIV a9 UET w1 giaer ¥ ) el ST aF 9ge 7 0 3 o et wdam A | fay
fem ot e |

SR B TR 3H afufan # w36 F I9-urw (12) R VAW VA 1w 19 U T 9 Fet
for 30 Wiga & ST B 79 WO B enta 3wt fafim gr 3o fowia, feme @ arem sl s+ w | R v
srRifea wtem =t fafmior fea mn 2, fafafim 3wt syaen & 49 9 A%, qurdn o Fdaes & dem SuE o w5 S
5w sad Afym & 3 wE S fAw 500 9 10,000 7% F I W wE@9q AEH sawe (0F) 959 50 R 230 T o
Fit srferrem apar arct # ol '€ W 1x10%, 2x10%, 5x10%, F ¥, W WS @ w1 I R wuge §

(. | =g w-21(115)/2010]
=1, . i, FRve, fafvs wo fam

T BT U TR TRy ||-l?'hﬂmp’lﬂlw 1 1.0 My (13T L1} mﬂ‘"wm:-tlﬂ.'uu uawu b G TRE WPPER ¢



3360 Gli2011—7

[vm O—ufE 3(ii)) S W TN : fmart 17, 2011 / WK 26, 1933 6609

New Dethi, the 18th April, 2011

5.0. 2514.—Whereas the Central Government, after considering the report submitted to it by prescribed authority,
is satisfied that the mode! described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained usc and to render
accurate service under varied conditions;

Now; therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issucs and publishes the certificate of approval of the model of non-automatic weighing
instrament (Grane Type) with digital indication of Medium Accuracy (Accuracy class-1IT) of series “ACS 10T and with
brand name."APPLE” (hereinafter referred to as the said model), manufactured by M/s Apple Weigh Infra Limited, I-1, New
Madhaputa, Sahibaug Road, Ahmedabad-380004 and which is assigned the approval mark IND/09/10/165,

The said model is a strain gauge type load cell based non-automatic weighing instrument (Crane Type) with a
maximum capacity of 10,000 kg. and minimum capacity of 40 kg The verification scale interval (¢) is 2kg. It has a tare device
with a 100 per cent subtractive retained tare effect. The light emitting diode (LED) indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1
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Figure-2: Schematic diagram of sealing provision of the model

The sealing is done through the holes made in upperand lower plate on the rear side of the indicator, then sealing
wire is passed through these holes, Sealing shall be done to prevent opening of the weighing machine for fraudulent
praciice. A typical schematic diagram of sealing provision of the model is given above.

The instrument has external control to calibration, A dip switch has also been provided in A/D card/Mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy and performance of same series with maximum capacity range from 50 kg. and up to 30 tonne with verification
interval (n) in the range of 500to 10,000 for ‘¢’ value of 5 g. or more and with ‘e’ value of 1x10% 2x10*or 5x10*, wherek isa
positive or negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the same
principle, design and with the same materials with which, the said approved model has been manufactured.

{F.No. WM-21(115)/2010}
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 28th April, 2011

§.0. 2515.—Whereas the Central Government, afler considering the report submitted 1 it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions; '

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Table top type) with digital indication of Medium Accuracy (Accuracy class-IIT) of series “KTT-03" and with
brand name “CAPITAL" (hereinafter referred to as the said model), manufactured by M/s. Capital Scale Industries, Ghanshyam
Nagar, Jesar Raod, Savarkundla-364515 and which is assigned the approval mark IND/09/10/611,

The said model is a strain gauge type load cell based non-automatic weighing instrument (Table top type) with a
maximum capacity of 30 kg. and minimum capacity of 100 g. The verification scale interval (¢) is 5 g. It has a tare device with
a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) display indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1
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Figure-2: Schematic diagram of sealing provision of the model

Scaling is done on the display by passing sealing wire from the body of the display. The seal is connected by hole
in basc plate and top cover of display, than seal wirc is passed through these two holes attached with seal. A typical
schematic diagram of scaling provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/Mother board
to disable access to external calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy and performance of same series with maximum capacity up to 50 kg. with verification scale interval (n) in the range
of 100 10 10,000 for ‘¢’ value of 1 mg. to 2 g. and with verification scale intezval (n) in the range of 5,000 to 10,000 for ‘¢’ value
of 5 g. or more and with "¢’ value of I x10¥, 2x10* or 5%10%, wherek is a positive or negative whole number or equal to zero
manufactured by the same manufacturer in accordance with the same principle, design and with the same materials with
which, the said approved model has been manufactured.

[F-No. WM-21(278)/2010]
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 28th April, 2011

S.0. 2516.—Whereas the Central Government, after considering the report submitted 10 it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Platform type) with digital indication of Medium Accuracy (Accuracy class-IIT) of series “KPF-02” and with
brand name “CAPITAL” (hereinafter referred to as the said model), manufactured by M/s. Capital Scale Industries, Ghanshyam.
Nagar, Jesar Road, Savarkundia-364515 and which is assigned the approval mark INDA9/10/612,

The said model is a strain gauge type load cell based non-automatic weighing instrument (Platform type) with a
maximam capacity of 1,000kg. and minimum capacity of 2 kg. The verification scale interval (¢)is 100 g. It hasa tare device
with a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) display indicates the weighing result.
The instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1

.

Ay ub aabw B I PRV Tead

Figure-2: Schematic diagram of sealing provision of the maodel

Sealing is done on display by passing sealing wire from the body of the display. The seal is connected by hole in
base plate and top cover of display, then seal wire is passed through these two holes attached with seal. A typical schematic
diagram of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/mother board
to disable access to external calibration, '

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Governiment
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy and performance of same series with maximum capacity above 50 kg. and upto 5,000 kg. with verification scale
interval (n) in the range of 500 to 10,000 for ‘e’ value of 5 g. or more and with ‘e’ value of 1x10%, 2x 10¥or 5x10*, where kis a
positive or negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the same
principle, design and with the same rnaterials with which, the said approved mode! has been manufactured.

[F.No. WM-21(278)/2010]
B. N. DIXIT, Director of Legal Metrology
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New Delhi, the 5th May, 2011

8.0, 2517.—Whereas the Central Government, after considering the report submuitted to it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the cértificate of approval of the model of non-automatic weighing
instrument (Table Top Type) with digital indication of Medium Accuracy (Accuracy class-III) of series “AAT" and with
brand name “AAS” (hereinafter referred to as the said model), manufactured by M/s. Unique Wep Retail Pvt. Ltd. 33, Udai
Nagar, Gopalpura Bypass, Nirman Nagar, Jaipur (Rajasthan) and which is assigned the approval mark IND/09/10/208,

The said mode! is a strain gauge type load cell based non-automatic weighing instrument (Table Top Type) with a
maximum capacity of 30 kg. and minimum capacity of 100 g. The verification scale interval (¢) is 5 g. It has a tare device with
a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) display indicates the weighing result. The
instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1: Model

Figure-2: Schematic diagram of sealing provision of the model

Sealing is done by passing the sealing wire from the body of the scale through holes. A typical schematic diagram
of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/Mother board
to disable access to external ¢calibration.

Further, in exercise of the power conferred by sub-section (12) of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make,
accuracy and performance of same series with maximum capacity up to 50 kg. with verification scale interval (n) in the range
of 100 to 10,000 for ‘¢’ value of 1mg. to 2 g. and with verification scale interval (n) in the range of 500 to 10,000 for ‘e’ value
of 5 gor moreand with ‘e’ value of 1x10*, 2x10* or 5x10%, where k being the positive or negative whole number or equal to
zero, manufactured by the same manufacturer in accordance with the same principle, design and with the same materials
with which, the said approved model has been manufactured.

[F.No. WM-21(126)/2010]
B. N. DIXTT, Director of Legal Metrology
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New Delhi, the 5th May, 2011

S.0. 2518.—Whereas the Central Government, after considering the report submitted to it by prescribed authority,
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (50 of 1976) and the Standards of Weights and Measures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over periods of sustained use and to render
accurate service iinder varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8) of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Platform type) with digital indication of High Accuracy (Accuracy Class-II) of series “AAP” and with brand
name “AAS” (hereinafter referred to as the said model), manufactured by M/s Unique Wep retail Pvt. Ltd., 33, Udai Nagar,
Gopalpura Bypass, Nirman Nagar, Jaipur (Rajasthan) and which is assigned the approval mark IND/09/10/209,

The said model is a strain gauge type load ceit based non-autematic weighing instrument (Platform type) with a
maximum capacity of 1,000 kg. and minimurn capacity of 2.5 kg. The verification scale interval (e) is 50 g. It has a tare device
with a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) display indicates the weighing result.
The instrument operates on 230 Volts, 50 Hertz altemative current power supply. ’

Figure-1 Model

3 4
SEAL Wi
STAMMING M ATy

Figure-2: Schematic diagram of sealing provision of the model

Sealing is done by passing the sealing wire from the body of the scaie through holes. A typical schematic diagram
of sealing provision of the model is given above.

The instrument has external control to calibration. A dip switch has also been provided in A/D card/Mother board
to disable access to external calibration,

Further, in exercise of the power conferred by sub-section {12} of Section 36 of the said Act, the Central Government
hereby declares that this certificate of approval of the said model shall also cover the weighing instruments of similar make.
accuracy and performance of same series with maximum capacity above 50 kg. and upto 5,000 kg. with verification scale
interval (n) in the range of 5,000 to 1,00,000 for ‘¢’ value of 100mg or more and with ‘e’ value of 1x10%, 2x10* or 5x10*, where
k being the positive or negative whole number or equal to zero, manufactured by the same manufacturer in accordance with
the same principle, design and with the same materials with which, the said approved model has been manufactured.

{F.No. WM-21 (126)2010)
B. N. DIXIT, Director of Legal Metrolog,:
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New Delhi, the 5thMay, 2011

S$.0. 2519..—Wl.ereas the Central Government, after considering the report submitted to it by prescribed authority.
is satisfied that the model described in the said report (see the figure given below) is in conformity with the provisions of
the Standards of Weights and Measures Act, 1976 (60 of 1976) and the Standards of Weights and Mecasures (Approval of
Models) Rules, 1987 and the said model is likely to maintain its accuracy over perieds of sustained use and to render
accurate service under varied conditions;

Now, therefore, in exercise of the powers conferred by sub-sections (7) and (8} of Section 36 of the said Act, the
Central Government hereby issues and publishes the certificate of approval of the model of non-automatic weighing
instrument (Platform type) with digital indication of Medium Accuracy (Accuracy class-III) of series “PRB-PF” and with
brand name “PRABHUS” (hereinafier referred to as the said model), manufactured by M/s. Prabhus Scales, 9/158-B, Main
Raod, Kuniyamuthur (P.Q.), Coimbatore-64 1008 and which is assigned the approval mark IND/09/11/61,

The said model is a strain gauge type load cell based non-automatic weighing instrument (Platform type) witha
maximum capacity of 1,000 kg. and minimum capacity of 4 kg. The verification scale interval (¢) is 200 g. It has a tare device
with a 100 per cent subtractive retained tare effect. The Light Emitting Diode (LED) display indicates the weighing result.
The instrument operates on 230 Volts, 50 Hertz alternative current power supply.

Figure-1
; T - kEAR"dGUE%Af—hﬁT SEALING Fae
) FRONT COVER :EE Py
: T R
L T
: b .
: —_— | il
! | oseeay H | ;
1 — i ¢
: P F
e
wevean /.Ul’w

Figure-2 : Schematic diagram of sealing provision of the model

Sealing is done on the display by passing sealing wire from the body of the display. The seal is connected by hole
in base plate and top cover of display, then seal wire is passed through these two holes attached with seal. A typical
schematic diagram of sealing provision of the model is gi 27 above.

The instrument has external control to calibration. A dip switch has also been provided in A/3 card/mother board
to disable access to external calibration.

Further, in exercise of the power co: ferred by sub-section (12} of Section 36 of the sa:d Act, the Centeal Government
hereby declares that this certificate of approval of the said model shali also cover the weighing instrumeits of similar make.
accuracy and performance of same series with maximum capacity above 50 kg. and upto 5000 kg, with verification scale
interval (n)in the range of 500 to to 10,000 for ‘¢’ valug of 5 g. or more and with ‘¢’ vatue of 1<10%, 2x10* or 5% 10 wherck
is a positive or negative whole number or equal to zero, manufactured by the same manufacturer in accordance with the
same principle, design and with the same materials with which, the said approved model has been manufactured.

[F:No. WM-21{333)/2010j
B. N. DIXIT, Director of i.egal Metrology
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MINISTRY OF COAL
ORDER
New Delhi, the 6th September, 2011

S.0. 2520.—Whereas on the publication of the notification of the Government of India in the Ministry of Coal
number S.0. 288, dated the 18th Januvary, 2011 in Part II, Section 3, Sub-section (ii) of Gazette of India, dated the 29th January,
2011 issned under sub-section (1) of Section 9 of the Coal Bearing Areas (Acquisition and Development} Act, 1957 (20 of
1957) (hercinafier referred to as the said Act), as all rights in or over the land described in the Schedule appended to the said
notification (hercinafier referred to as the said land) vested absolutely in the Central Government free from ali encumbrances
under sub-section (1) of Section 10 of the said Act;

And, ‘whereas, the Central Government is satisfied that the South Eastern Coalfields Limited, Seepat Road, Post
Box Number 60, District-Bilaspur-495006 (Chhattisgarh) (hereinafter referred to as the Government Company) is willing to
comply with such terms and conditions as the Central Government thinks fit to impose in this behalf ;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 11 of the said Act, the
Central Government hereby direct that as all rights in or over the said lands so vested shall with effect from dated the
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29th January, 2011 instead of continuing to so vest in the Central Government shatl vest in the Government Company
subject to the following terms and conditions, namely :—

(1) The Government Company shall reimburse to the Central Government all payments made in respect of
compensation, interest, damages and the like, as determined under the provisions of the said Act ;

(2) ATribunal shall be constituted under Section 14 of the said Act, for the purpose of determining the amounts
payable to the Central Government by the Government Company under condition (1} and all expenditure
incurred in connection with any such tribunal and persons appointed to assist the tribunal shall be borne by
the Government Company, and similarly, all expenditure incurred in respect of al} legal proceedings like appeals
etc. for or in connection with the rights in or over the said lands so vested, shall also be borne by the
Government Company ;

(3) The Government Company shall indemnify the Central Government or its officials against any other expenditure
that may be necessary in connection with any proceedings by or against the Central Government or its officials
regarding the rights in or over the said lands so vested ; -

(4 The Government Company shall have no power to transfer the said lands to any other person without the prior
approval of the Central Government ; and

(5) The Government Company shall abide by such direction and conditions as may be given or imposed by the
Central Government for particular areas of the said lands as and when necessary.

[F. No. 43015/10/2009-PRIW-1]
S. C. BHATIA, Director
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LA '

srygstt
TR sfi T wf, W §5
Terem—yregter (wem W)
(e weaT-- g st et/ wfia0s aide 17 ar, 2011)
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-TaE WET :
LA LR hcoiif S o B G At fomm = &7 ferwafora
| ™ T HraR ™ R &
1. oidd 9 316 BT WS 12418 L
T 8T~ 12.418 TER (TI)
A 30,68 B (FTH)

1, am fsfgiedt (W) & aftfa fe o @ @ de
35§ 37, 38(9WT), 75(W0T), 76( SPT), 77( 50T), 78( ¥PT), 83( WAT), 84( WNT), 85 & 93.
i aquf -

w-m YT Rl o fag ' @ e gt & SR e Wea 75, 76, 77, 78, 84, 83 W Tt s fag @ W
oot & 1

-1t uw fsleid 3 e wea 38 @ TR T WA 36  9a: I W ok 35 B sar o | vt g ot
telRfag " Wit

-9 Y am felEid @ e e 35, 88, 87, 89 @ el whow @ et of ot & i g ' m bt
u-F Y feddiR B wme wem 89, 90, 93, 92 % vl T W o g Wt & i g w2

T-5 e um el = e W 92, 78 = ot e sl e e 75 @ wr: <o dien @ TR B o 4
IR iy fag " W e #

[, ®. 43015/05/2010- AR |

T, . wiem, Fiws
New Delhi, the 6th Septernber, 2011

S.0. 2521.—Whereas by the notification of the Government of India in the Ministry of Coal number S.0. 3053
dated the 15th December, 2010, issued under sub-section (1) of Section 7 of the Coal Bearing Areas (Acquisition and
Development) Act, 1957 (20 of 1957} (hereinafter referred to as the said Act) and published in the Gazette of India, Part I1,
Section 3, Sub-section (ii) dated the 18th December, 2010, the Central Government gave notice of its intention (o acquire
lands measuring 12.418 hectares (approximately) or 30.68 acres (approximately) as surface rights in or over such lands
specified in the Schedule appended to that notification -

And whereas, the competent authority in pursuance of Section 8 of the said Act has made his report to the Central
Government ;

And whereas, the Central Government after considering the aforesaid report and after consulting the Government
of Madhya Pradesh, is satisfiea that the lands measuring 12.418 hectares (approximately) or 30.68 acres (approximately) as
surface rights in or over such lands as described in the Schedule appended hereto, should be acquired ;

Now, therefore, in exercise of the powers conferred by Sub-section (1) of Section 9 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957 (20 of 1957), the Central Government hereby declares that the lands measuring
12.418 hectares (approximately) or 30.68 acres (approximately) as surface rights in or over such lands as described in the
Schedule, are hereby acquired.

The plan bearing number SECL/BSP/GM/PLG/LAND/405 dated the 17th March, 2011 of the area covered by this
notification may be inspected at the Office of the Collector, Shahdol (Madhya Pradesh) or at the office of the Coal Controller,
1, Council House Street, Kolkata-700601 or at the Office of the South Eastern Coalfields Limited (Revenue Section), Seepat
Road, Bilaspur-495006 (Chhattisgarh).

RIEE N AT T TUETRR T T L L L L 1 i (LTI h-u‘lmm-ﬂﬂ:‘hu iul“'l*lw S RTEE T ‘lm e v
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SCHEDULE
Rajendrs Underground Mine Block, Sohagpur Area
District- Shahdol (Madhya Pradesh)
(Plan bearing number SECL/BSP/GM/PLG/LAND/405 dated the 17th March, 2011)
Surface Rights :
8. Name of Patwari halka  Bandobast Name of Name of Areain Remarks
No. Village Number Number Tehsil District hectares
L Chhirihiti 9 316 Sohagpur Shahdol 12418 Part

Total ;- 12.418 hectares (approximately)
or 30.68 acres (approximately)

1. Plot Numbers to be acquire in village Chhirihiti (Part) :
351037, 38 (Part), 75 (Part), 76 (Part), 77 (Part), 78 (Part), 83 (Part), 84 (Part), 85 093

Boundary Description : _
A-B Line starts from point *A’in village Chhirihiti and passes through plot number 75, 76, 77, 78, 84, 83 and meets at
point ‘B’.

B-C Line passes in village Chhirihiti through plot number 38, along partly northern boundary of plot number 36,
northern boundary of plot number 35 and meets at point ‘C’.
cD Line passes in village Chhirihiti along eastern boundary of piot number 35, 88, 87, 89 and meets at point b
D-E Line passes in village Chhirihiti along southern boundary of plot number 89, 90, 93, 92y and meets at point ‘E’.
E-A Line passes in village Chhirihiti along southern boundary of plot number 92, 78, partly southern boundary of plot
number 75 and meets at starting point ‘A’
[F. No. 43015/05/2010-PRIW-I]
8. C. BHATIA, Director

R
¥ feoeht, 7 faomam, 2011

WA, 2522 —Fraen U 87 (I 3l ) Afufrm, 1957 (1957 F20) (ot v woa e s
siftrfran 8 T #) % urT 9 T I9-9 (1) B AR il uR WER F WY ANAd F AULSA GEAF FLAL 3052
adrE, 10 fEeR, 2010, S ARG % TS9N, 9 11, ©F 3, ITEE (i), R 18 R, 2010 F wia oR W, 3w
stfrga } wor SR § afvhe g o oft F W Ie W R ot s (FR v e T I i e T R)
I s F U 10 B SU-uR (1) # AR, Tt freem @ gea g, swies w9 R Sy waRr F fafea 8o o

3R, B9 WER F 7¢ wauE B T ¥ fE uey ot saeiegy fafis, diw 3T, W g 60,
foren— 495006 (Fod vord Tot e % el Fort o T §), O Fritl o vl 1, St 2 T
& frfrm sl wen sfam o, stqoem w! @ ford dam d

:, T, DG TR, To SHTUFRA F URT 11 FY IR0 (1) G0 T R v w0 gy, 76 P
# 5 T8 wR fifed 39 2035.935 ¥ (Amm) oft7 3k 39 W ® oft arfrer, w18 famr, 2010 @ F3E W@ W 16
y&R fifts T @ % foam, Frefafen frevE o vl @ s o ¥, 390 W FeEt | Firw v e, sl -

(1) TR Forh, 39 afutrm & 39 & oA 2o serifta wRes, =, Tl ol &t € o %1 smm frg
g T weE Ft H9 wEn A sl s

(2) R o o0 T (1) F A9, 3K @R B 6y GH T AR FR P @ 3 el I
afafam 1 Ui 14 ® F9R % afyato & TS fE e qun 4R el stfueror ol 98 arfuewe
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e wh & ford Pras SRRl 2 v o T v v, T e g e Rl i st vl v B
T gf § 39 W H AR $ g ar 3o iy F 3 arftw anfy wvft Prfir wmtenfiesl 5t Am wwm,
et =g o, wet TR WO W gy A fed e,

(3) wowil T, B30 TR T 3uW it ¥, 30 el o = @ wa o, efgfd st o yo v fifm
R Y F 3w WP Al & Wm A, |3l TR 9 e wid sR 3 T favg e seafeal @
iy s ;

(4) TR Td w), B3 WER W apie ® o, se 9fy ek 9t § 91 v oW W wER e
AR w fch o= =f| =) R F0 5 i o o el

(5) wrr Frt, O Pl i vl =, <t S=fa wewn g, v i s B, I Afy S fafre i @
fag W o it w6t omg, wie =i

[P §. 43015/11/2006-NARMTSL - (F2-11)]
. w. Wi, v
ORDER

New Delhi, the 7th September, 2011

S.0. 2522.—Whereas on the publication of the notification of the Government of India in the Ministry of Coal
number 8.0. 3052, dated the 10th December, 2010, published in the Gazette of India, Part II, Section 3, Sub-section (ii), dated
the 18th December, 2010 issued under sub-section (1) of Section 9 of the Coal Bearing Areas (Acquisition and Development)
Act, 1957 (20 of 1957) (hereinafter referred to as the said Act), the land and all rights in or over the land described in the
Schedule appended to the said notification (hereinafter referred to as the and land) vested absolutely in the Central
Government free from all encumbrances under sub-section (1) of Section 10 of the said Act ;

And, whereas, the Central Government is satisfied that the South Eastern Coalfieds Limited, Seepat Road, Post
Box Number 60, District-Bilaspur-495006 (hereinafter referred to 4s the Government Company) is willing to comply with
such terms and conditions as the Central Government thinks fit to impose in this behalf ;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 11 of the said Act, the Central
Government hereby direct that all rights of 2035.935 hectares land in or over the said lands so vested shall with effect from
18th December, 2010 instead of continuing to so vest in the Central Government shall vest in the Government Company
subject to the following terms and conditions, namely :—

{1) The Government Company shall reimburse to the Central Government all payments made in respect of
compensation, interest, damages and the like, as determined under the provisions of the said Act;

(2) A Tribunal shall be constituted under Section 14 of the said Act, for the purpose of determining the amounts
payable to the Central Government by the Government Company under condition (1) and all expenditure
incurred in connection with any such tribunal and persons appointed to assist the tribunal shall be borne by
the Government Comparty, and similarly, all expenditure incurred in respect of all legal proceedings like appeals
etc. for or in connection with the rights in or over the said lands so vested, shall also be borne by the
Government Company;

(3) The Government Company shail indemnify the Central Government or its officials against any other expenditure
that may be necessary in connection with any proceedings by or against the Central Government or its officials
regarding the rights in or over the said lands so vested ;

@) The Government Company shall have no power to transfer the said lands to any other person without the prior
approval of the Central Government ; and

(5) The Government Company shall abide by such direction and conditions as may be given or imposed by the.
Central Government for particular areas of the said lands as and when necessary.

{F. No. 43015/11/2006-PRIW-I (Vol.-1I]
S. C. BHATIA, Director

b i 2 Camie maas g M k. RN ——— ————
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e
7 e, 12 faawaR, 2011

TI.AW, 2523 —FA URF &7 (oA iR Rrwrw) sfufram, 1957 (1957 #1 20) (A 7o o= vy s=
afufrm o1 T %) F YR 9 F I-4W (1) B WY A7 T WA F T, W1, WS 3, IE (i), e
6 TR, 2010 ¥ YEHIRRT HRA TER & FIA WA B ARG WS HLAL 2746, AXG 29 FHRER, 2010 T 35
afrgET @ Her gt A afthy gfy s 3 g (Rl i s e e i ) S d o sw w S
avft #fysr 7 sfufm £t 9o 10 1 39-9R (1) 2 e, w6 Reem! 9 g9 B, A w9 8 S35 TR |
afiem 1 g 9

3R B TR 1 78 TAUE ¥ T § i A wavieey R, R (PR 1ol 1 IvE Sw war
Forft w1 2), U P iR vl = s w0 % R, o #i w1 v sftife wen sfae T

STt:, o7, BT TER, IR FUFr F 90 11 F I9-9 (1) R Ve VR w5 6 S g, T fiw
5 w0 wan fifia ofy olv s gt § @ vw — P et srfiw, e 6 T, 2010 @ 2309 TR F w wEw Fifea
T W % e, Prefafen feaE ok vl @ e we gn, T we F fiiea € s, s .-

(1) 3 TEH woh, s afufem & eyl @ andi 7o s whe, =o, gl ik 3 o v =)
=Ew R g avit wEmEl Ft Ffta W = wfigfd w0 ;

(2) S F B YR (1) & AiE, $09 R B wdg o SRR $E@ % WeE @ fad s
Afufrm Ft W0 14 3 J¥F T sifia w1 e f smom g 3 fedt sifte it W s @)
e F0 % frd frgw safwt 3wy o som o sy, Se WEd S 3R 9w B e ik il
R fifea s qft § @ 38 B fusr @ e o o ey A srdiel snfk o+t fafus sreiafeal =t ama
9T, Tt =g o, S FEE AR T R e

(3) 39 WM FH, AT WHER 71 3% RURE F1, 9 et o= = & way o, afrgif s st ve e
Fifeq 3o fft 9 o 30 W % afied ® o A, B g @ sow wuiE R T I e et
FHATEE % Wy § TAEE 9 ;

(4) 3T WEEH BT W, B30T TER F T AT B firm, 5w qfi7 sl sfuwr) # et o st ) safa
w0 # vl T W ;iR

(5) Tl w, 1R Ful o vl w1 ger w0, @ A= TR g, w it smEves 9, IR oft @ fafire
& = ford Xy <d o stfifa faeg =g )

[t & 43015/14/2009-FoARMEEY, -1 ]
wa. . i, frvs

ORDER
New Delhi, the 12th September, 2011

S.0. 2523.—Whereas on the publication of the notification of the Government of India in the Ministry of Coal,
number S.0. 2746, dated the 29th October, 2010, published in Part I1, Section 3, Sub-section (ii) of the Gazette of India, dated
the 6th November, 2010, issued under sub-section (i) of Section 9 of the Coal Bearing Areas (Acquisition and Development)
Act, 1957 (20 of 1957) (hercinafter referred to as the said Act), the land and all rights in or over the land described in the
Schedule appended to the said notification (hereinafter referred to as the said land) vested absolutely in the Central
Government free from all encumbrances under sub-section (i) of Section 10 of the said Act ;

And, whereas, the Central Government is satisfied that the Western Coalfields Limited, Nagpur (hereinafter
referred to as the said Government Company) is willing to comply with such terms and conditions as the Central Government
thinks fit to impose in this behalf ;
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Now therefore, in exercise of the powers conferred by sub-section (1) of Section 11 of the said Act, the Central
Government hereby direct that the said land and rights in or over the said land so vested shall with effect from
6th November, 2610 instead of continuing to so vest in the Central Government, shall vest in the Government Company,
subject to the following terms and conditions, namely ;-

(1) The Government Company shall reimburse to the Central Government all payments made in respect of
compensation, interest, damages and the like, as determined under the provisions of the said Act ;

(2) A Trnbunal shall be constituted under Section 14 of the said Act, for the purpose of determining the amounts
payable to the Central Government by the said Government Company under condition (1) and all expenditure
incurred in connection with any such tribunal and persons appointed to assist the tribunal shall be borne by
the said Government Company and similarly, alt expenditure incurred in respect of all legal proceedings like
appeals, etc. for or in connection with the rights, in or over the said lands, so vested, shall also be borne by the
said Government Company |

(3) The Government Company shall indemnify the Central Government or its officials against any other expenditure
that may be necessary in connection with any proceedings by or against the Central Government or its officials
regarding the rights in or over the said lands so vested ;

4y The Government Company shall have no power to transfer the said lands to any other person without the prior
approval of the Central Government ; and

The Government Company shall abide by such direction and conditions as may be given or imposed by the
Central Government for particular areas of the said lands, as and whern necessary.

[F. No. 43015/14/2009-PRIW-1 ]|
S. C. BHATIA, Director

W
74 fiweht, 12 fvawm, 2011

A, 2524, FAT URF &7 (I SR forrw) sifufem, 1957 (1957 1 20) (Fad vl vt wvem 5w
sfufrm F@ T §) F U 9 W ITUW (1) B FR I U@ @ TIvE, WO 11, WE 3, @S (i), ahE
27 T, 2010 § FHINA WA TWHER H Hae Taerd #) AReT §oFis #2921, al® 22 FoR, 2010 W I
STt § wer STy # Afvla it oiv UE wfy, i v R TR S vy e T, B ywwE Y s WA
woft aifum, s stfufraa =1 uw 10 F39-9m (1) F Fd9E, wft fagemdl @ 11 ¥R, oo §9 | B9 WER
¥ fafem g Ty o

3, F19 WG H g TANH € T 2, i S Srorwteam fafds, TR (Fd wﬁz«a}mmm
T wg T ), U8 PR oit v %1 e S @ g, o B9 v w1 frite i v sfee o

ST, 31, FHT TR, FIAe U 47 (350 3R frwra) sfufrm, 1957 3 ur 11 3 S9-917 (1) T v
wifaea w1 wei =3 gy, 7w v 3t 3, R v R T it 740,85 39X (TATST) A1 1830.64 THS (TSN WY Wieh
T A ol 3o qfn ¥ 1 39 WA T iR AR 27 T, 2010 | S=07 GR ¥ w9 THER R 1 w9 w9,
favsifafmn freivet ol vl & anir @ g, W st f frfes 2 wmi, sverfa . —

(1) woRR Fw, 3R sifufrm 2 Ivayl & e 9 s s, =, TEt ot 36 @ v @ gy 5
o o Tet Haral F FE R o wagf ol ;

(2) v (1) % *dF WHEE Fo WU B3 G@ER H G T F IR FA B WA @ R o
STufram =1 a 14 B ST T Al o e famm s qen §R et sifueRor o sifueor 1 e
#0 & ford frqera safwral = gy o Somt welt =49, wer Fo garn w6 frd amet ok vt v frfsa 9w
off § w39 W F afiEr % ol o o weu F sfal ez Sl wsdt fefus sriafed 2w sema, we
= off, TRl Frl A A e e
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(3) wowrl e, B woeR o SR a1, U@ Rl o2 s @ Wa o gfgif weh, 9w R fia
T ot A 38 WA e @ a7, B ween a1 s Rl T o s e el e
% Han s

(4) woal B = B3 AR B ¢ ST @ e v fn ot sfusrl = e s =R w5 siafe @
=} wiwr o whit ; sl

(5) mm,@%ﬁia\tmﬂmwmjhﬁﬂmm,mwmﬁ,mt[ﬁza‘:fﬁﬁzre
& % ford R ad o iR feg smg )

[ 6L G 43015/12/2006-HTRAEE=-1 (@vS-1I) ]
T, |, wifem, Fews

ORDER
New Delhi, the 12th September, 2011

- 8,0, 2524.—Whereas on the publication of the notification of the Government of India in the Ministry of Coal,
number S.0. 2921, dated the 22nd November, 2010, published in the Gazette of India, Part II, Section 3, Sub-section (ii), dated
the 27th November, 2010, issued under sub-section (1) of Section 9 of the Coal Bearing Areas (Acquisition and Development)
Act, 1957 (20 of 1957) (hereinafier referred to as the said Act), the land and all rights in or over the land described in the
Schedule appended to the said notification (hereinafter referred to as the said land) vested absolutely in the Central
Government free from all encumbrances under sub-section (1) of Section 10 of the said Act ;

And, whereas, the Central Government is satisfied that thé Western Coalfields Limited, Nagpur (hereinafter
referred to as the Government Company) is willing to comply with such terms and conditions as the Central Government
thinks fit to impose in this behalf ;

Now therefore, in exercise of the powers conferred by sub-section (1) of Section 11.of the Coal Bearing Areas
(Acquisition and Development) Act, 1957, the Central Government hereby direct that the said land measuring 740.85
hectares (approximately) or 1830.64 acres (approximately) and rights in or over the said land so vested shall with effect from
27th November, 2010 instead of continuing to so vest in the Central Government, shall vest in the Government Company,
subject to the following terms and conditions, namely :—

(1) The Government Company shali reimburse to the Central Government all payments made in respect of
compensation, interest, damages and the like, as determined under the provisions of the said Act ;

(2) A Tribunal shall be constituted under Section 14 of the said Act, for the purpose of determining the amounts
payable to the Central Government by the Government Company under condition (1) and all expenditure
incurred in connection with any such tribunal and persons appointed to assist the tribunal shall be borne by
the Government Company and similarly, all expenditure incurred in respect of all legal proceedings like appeals,
etc. for or in connection with the rights, in or over the said lands, so vested, shall also be borne by the
Government Company ;

(3) The Government Company shall indemnify the Central Government or its officials against any other expenditure
that may be necessary in connection with any proceedings by or against the Central Governunent or its officials
regarding the rights in or over the said lands so vested ;

{#) The Government Company shall have no power to transfer the lands to any other person without the prior
approval of the Central Government ; and

(5) The Government Company shall abide by such direction and conditic::s as may be given or imposed by the
Central Government for particular areas of the said lands, as and when necessary.

[F. No. 43015/12/2006-PRIW-I (Vol. 11) |
S. C. BHATI A Director
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= fweh, 13 R, 2011

WA, 2525, — B3 TR 2 FoEn uRw 8 (5 sk fowrw) fafrs, 1957 (1957 W 20) (ol vl
TR 3 P ww T ) B wRr 7 FIw-um (1) B T wil wr TR 3 wiee e w aftge dsa
HLIAL 2056, AR 12 AT, 2010, TAR N T P WA, 7w I, WE 3, 370 (i), W@ 21 SR, 2010 F el @t
ﬂieﬂﬁmmﬁmmﬁmmﬁﬁﬂﬁmmvﬁwmzﬁmﬁ%mm
F g 4

3l vam v, 3 s sfufrd =t uro 8 s F A9 TR W s Rt

iR, B TR #=, wHE R W PaR #0 ® wan s e R ¥ wee s @ v
TAIA ¥ T # R R W et F Tamfite 467.21 9 (INT) W 1154.51 TFF (AOTT) W et gt ol
oty ¥ 71 39 v B e sfi s feg W ey ;

Ia:, 94, B9 WER I A wwE 47 (Ieh v famr) Afubrm, 1957 (1957 % 20) W w9 #
aw-tm(l)mmvﬁaﬁmmmgwmmiﬂsaﬁ@ﬁm«nli’m(m)mms:
g (TTE) AN aweht qfr ¥ @ 38 WS udht sifvwr stk feq o ¥ ¢

W AfegET & sl A A & % dars W W-108)/AIames1-111, arde 21 e, 2011 w Prbyor
FARR, R (WRY) B FEE A W Fgen Frivw, 1, wEE ved @, SRAEE-700 001 © wRivE § U
WETTEYE, 3 B egy fafiks (v fimm), we Rz, fafe T, PTR-440 001 (RRI) % wriferd o fa
waEm

ST
ittt Jitvwne o™
AR Ry
Ferem—wiqy (wereg )
(une e w-1 ()/M/asmyes1-111, ade 21 w8, 2011)
w9 ™ et b et faen QAR feroeft
e ™ e qEn T R
1 et HerEt 12 i L 270.04 m
2 AR () 12 =R =R 51.14 W
3 Rl n R TR 68.15 m
4. forsion W 34 et R 7788 wm
A : 467.21 ¥FA
()
T 1154.51 Bt
(@)

R wraEt Wt ¥ afia fng ot @ wite deas

44,45, 46, 47/1, 47/2, 47/3, 47/4, 48, 49, 50, 51, 52, 53, 54, 55, 56/1, 56/2, 59/1, 5912, 60, 61, 62, 63, 64, 65,
66, 67, 68, 69/1, 69/2F, 69/2®, 69/3, 70/1, 70/2, 70/3, 70/4, 70/5, TI/197T, 7172, 7173, 7144, T2, 72/2, T2/28, 72/3,
73,74,75,76,77,78,79, 80, 81/1, 81/1%, 81/2, 8173, 98, 99/1, 99/2, 9973, 99/4, 99/5, 100, 101/1, 101/2, 102/1, 10272,
10273, 113, 114, 115, 116, 117, 118, 119/1, 119/2, 11973, 123, 124/1, 124/2, 125/1, 125/2, 125/3, 176, 177, 178, 179, 180,
181, 199/1, 200, 201, 202, 203, 204, 205/1, 206 (VTFTR), 206/1, 206/2, 206/3, 206/4, 206/5, 206/6, 206/7, 206/8, 206/9,
206/10, 206/11, 206/12, 206/13, 206/14, 206/15, 206/16, 206/17, 207, 208/1, 209/1, 210, 211, 212, 213, 214/1, 214/2F,

W e A ] L] CHMIE e i O AP gt NN - b b A I
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214/38, 215, 216/1F, 216/1, 216/2, 316/3, 217/1, 21772, 218, 21971, 219/2, 22071, 22072, 220/3, 220/4%, 220/4, 221,
22211, 22212, 223/1, 223/2, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 225, 226/1, 226/1%, 226/1, 226/17, 226/7%F,,
226/2%, 226/27, 226/2, 227/1, 22871, 228/2, 228/3, 229, 230, 231/1, 232, 233, 234, 235/1, 235/2, 236, 237/1, 23772, 238/1,
238/2, 238/3, 239/1, 239/2, 240/1, 240/2, 241, 242/1, 24272, 242/3, 242/4; 243, 244, 245, 246/1F, 246/2, 247/1, 247/2,
248/1%, 248/2, 248/2, 249, 250, 251 (&), 252, 253, 254, 255 (WCRRY), 256/1, 256/2, 256/3, 256/4, 257/1,257/2, 258
(AT, 259, 260, 261, 262, 263, 264/1, 264/2, 264/3, 264/4, 265/1, 265/2, 266/1%, 266/1W, 266/2, 266/3, 266/4,
266/4%, 266/5 (WTEHRY), 267/1, 267/2, AEE ( WFT), §F ( WA1), & (9FT), AW (907 |

w fwerdt () H idE ey s wr@ Wl deeE

18, 19, 20/1, 20/18, 20/2, 20/3, 21/1, 21/2, 21/3, 22/1, 22/2, 2213, 23, 24, 25, 26, 27/1, 27/2, 28, 29, 34/1, 34/2,
34/3, 34/4, 34/5, WESF (WFT), AT (WWT), & (HAT)
M ieege o wfdT fre ™ we Wi veis

63/1, 63/2, 64, 65, T1/1, 71/2, 71/3, 7174, 71/5, 7146, 7117, 79, 80, 81, 82, 83, 84/1, 84/2, 85, 86/1%F, 86/14,

86/17, 8672, 87/1, 87/2, 87/3, 88/1, 88/2, 88/3, 89, 90, 91, 92/1%, 92/19, 92/2 (TTH), 93/1, 93/2 (WgH), 94/1,
94/2 (TZF), 97, 98/1, 98/2, 99, 100, 101/1, 10172, 102, 103, 104, 105, 0 (997) |

g faraan u= W afda forg ot 9@ wie v ¢
124/1, 124/2, 12473, 124/4, 12475, 135/1, 135/2, 136, 137, 138/1, 13872, 138/3, 139, 140/1, 14072, 142/1, 142/2,

14273, 176/1, 176/2, 177, 178/1, 17872, 178/3, 191, 192, 193, 194, 195, 196, 197, 198, 199/1, 199/2, 200, 201/1F, 201/18,
201/2, 202, 204/1, 204/2, 204/3, 205/1, 205/2, 208 1

e =i -
-9
o -7
M- ¥
H—-F:
F-9
qT-9:

T fag ' W AR ol # sl am fireden v % @il WEAE 142/1, 176/1 B g @ @ e
¥ 3R um Rrcisn <= a1 UM Trel vert it winfra Tm d@ B R R 5 an et werdt
= il TEAIF 52, 51 F IgE U S T Rt & SR R IR g Wil dEi 4771, 46, 45,
44 F angm dm # T PR g g 'w W e

T ™ el werdt | e WeAiw 44, 7071, 71/1, 721, 102/1 98 S @ o g 95F T
et € i wge aon wilz W8 113 %) Ay @ P wre et g 99 9Ew 9 a6 ik el
eI 267/1, 266/1%, 266/1, 266/2, 266/5 HI FEA WA | TR TR g8 T0d = aen U
Tl werd) i ur foreret # it w9 a e @ sl am e @ il e 3411,
34/2, 34/3, 34/4, 34/5 T AREA Wty | TeReh ¥ fag ‘' W fredt # )

Tan o finerdt @ wte WEARE 34/5, 29 (), 18, 19, 20/1, 20/1%, 20/3 Wt AR HiA1 W ToRE gE

A IR W g e B e e g g w W e €

%mmﬁmﬁﬁw«ﬁgiwhﬁmmﬁmﬁakmmﬁwﬁaﬁuﬁﬁmmmaﬁ
R HT g T araeh werdt F Wl T o i WHAE 225, 224/6, 22477, 223/1, 223/2 W AT
g @ el g T TR st o Tm witerge S ginfi T R R st gl
mﬂmﬁma’rzmwm 10172, 102, 103, 104, 105 =} ey Har & wner ereedt
g g ' Wit ¥ )

Yo wny ~igERgEt | wilfe e 105, 99, 9872, 97, 94/13&W¥nma‘rmmmmgi
e WeAE 93/1, 63/2, 63/1, 64, 65, 86/2, 86/1/, 71/6, 71/7 F amgA |t | 7wt gf um
Iizemrget awn uw fraon v #F wfnfam aW d@hw R Fwh gf o g v @ @l veaw
205/2, 205/1, 208, 200 #} TEF T Q Toeh g¥ frg ' 9 W e

e U fireeon < & EE U1 il WeAE 200, 199/2, 199/1, 198, 197, 196, 195, 124/1, 124/5 Ht
g W | T ot frg ' W et &
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B - W T TW AR S Qe deEiE 124/5, 12474, 191, 192, 193, 202, 204/1 F1 I Him @ TR
¥ TR fra v v YW igErge 1 afEfer am g R Folt g am o aseel @«
WEAF 7171, 71/2 Ft g H | R g Sren wr e e \'aiw 79, 80, 81, 83, 84/1, 8472,
88/1 HY wmeg WA B Wy Tereht xd A o we Pt

- W tarTm oEe vt § @z S 202, 201, 200, 199/1, 20571, 208/1, 209/1 F A€ T F W™
Toreh g WEF IR X il WEAIE 23171, 228/1, 22872, 22873, 227/1, 226/2%, 226/7/, 226/27,
226/2 T Y0¥ T % A s % g e o fag ‘w' W Rt )

¥ ¥ T UM e went | Wi e 24072, 23972, 238/3, 23772, 237/1, 236, 232%&@#\141@
et gf e R el # sl e e 207, 206, 181 ¥ AN W B W o g gt
w firerht # 1

¥ - T YT e Wt @ witz dea 181 % e Wi @ ot g wow wowt € ok v s@mw
176, 177, 125/3, 125/2, 125/1, 123 a1 6&F %} 9E7 W1 @ YORet g @iz W& 119/3 T TR
Fl g Wil W 98, 99/5, 9974, 9973, 9972, 99/1 T A Wi H WY Yowe ¥ g ‘T’ W
ik

2~ 8 : e um et werdt § wle @@ 75, 76, 77, 78, 79, 80, 81/1%, 81/3 WU G¥F U Wi VAT
5972, 5971, 56/2 %} WrEQ w1 = WG e TN WrAEl et wd um foan v w5 whwfem um d@n
JTeneht gt T feraon W & ol Wewiw 17871, 17872, 17873, 13873, 138/1, 137, 136, 135/2 %t
wnga wen = e Rt # ol fag ' w et #

- % : e um R wiwm sk am e v * wiafr @ | R g om e @ @
N WA 135/2, 135/1, 1402, 140/1, 14273, 142/2, 142/1 T} W1ET T = |19 Toreedt g8 SR
fag % w frremit &

[ | 43015/27/2008- R T=-1 ]
wW. ®@t, wfam, fiws
New Delhi, the 13th September, 2011

S.0. 2525.—Whereas by the notification of the Government of India in the Ministry of Coal number S.0. 2056
dated the 12th August, 2010, issued under sub-section (i) of Section 7 of the Coal Bearing Areas (Acquisition and
Development) Act, 1957 (20 of 1957) (hereinafier refesred to as the said Act) and published in the Gazette of India, Part I,
Section 3, Sub-section (ii) dated the 21st August, 2010, the Central Government gave notice of its intention to acquite the
lands and all rights in or over such lands in the locality specified in the Schedule annexed to that notification ;

And, whereas, the competent authority in pursuance of Section 8 of the said Act, has made his report to the
Central Government ;
And, whereas, the Central Government after considering the report aforesaid and after consalting to the Government

of Maharashtra, is satisfied that the lands measuring 467.21 hectares (approximately) or 1154.51 acres (approximately) and
all rights in or over such lands as described in the Schedale appended hereto, should be acquired

Now, therefore, in exercise of the powers conferred by sub-section (i) of Section 9 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957 (20 of 1957), the Central Government hereby declares that the land measuring
467.21 hectares (approximately) or 1154.51 acres (approxinxately) and all rights in or over such lands as described in
Schedule are hereby acquired.

The plan bearing number C-I{E)}-III/JR/851-111, daed the 2 15t January, 2011 of the area covered by this notification
may be inspected at the Office of the Collector, Chandrapur (Maharashtra) or at the Office of the Coal Controller, 1, Council
House Street, Kofkata-700 001 or at the Office of the General Manager, Western Coalfields Limited (Revenue Department),
Coal Estate, Civil Lines, Nagpur-440 001 (Maharashtra).

g ek ARG “"fl-mmk"“' CAMEE e wammw‘llﬂn rﬂwwu [ T T B PR lm R ¢
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SCHEDULE
Bhatadi Expansion Opencast Mine
Chandrapur Area
District— Chandrapur (Maharashtra)
(Plan bearing number C-1(E)-III/IR/851-111, dated the 2 1st January, 2011)
SL Name of Patwari Tashil District Areain Remarks
No. Village Circle hectares
number

L Paili Bhatadi 12 Chandrapur Chandrapur 2704 Part

2. Kitadi (Rai) 12 Chandrapur Chandrapur 51.14 Part

3. Chandlasurla -1l Chandrapur Chandrapur 68.15 Part

4. Tirwanja Chak K} Bhadrawati Chandrapur 77.88 Part
 Total : 467.21 hectares
(approximately)

or

1154.51 acres
{(approximately)

Plot numbers acquired in village Paili Bhatadi :

44,45 46,47/1,47/2,47/3,47/4,48, 49,50, 51,52, 53,54, 55, 56/1, 56/2, 59/1, 59/2,60,61,62, 63, 64,65,66. 67, 68.
69/1,69/2A, 69/2B, 69/3, 70/1, 7072, 7073, 70/4, 70/5, 71/1, TP, 7112, T1/3, 714, T2/1A, 7212, T7212B, 72/3,73,74,75,76, 71.78.
79, 80, 81/1, 81/1 A, 8172, 81/3, 98, 99/1, 99/2, 99/3, 99/4,99/5, 100, 101/1, 101/2, 102/1, 102/2, 102/3, 113, 114, 115,116, 117, 118,
11971, 11972, 119/3, 123, 124/1, 124/2, 125/1, 125/2,125/3, 176,177, 178,179, 180, 181, 199/1,200, 201, 202, 203, 204, 205/1. 200
(Gowt.), 206/1, 206/2, 206/3, 206/4, 206/5, 206/6, 206/7, 206/8, 206/9, 206/10, 206/11, 206/12, 206/13, 206/14, 206/13, 206/16.
206/17,207, 208/1,209/1,210, 211,212, 213, 214/1,214/2A, 214/3B, 215, 216/1A, 216/1B, 216/2, 216/3,217/1,217/2, 218, 219/ 1.
21972, 220/1, 220/2, 22013, 220/4 A, 220/4B, 221,222/1,222/2, 223/1,223/2,224/1,224/2,224/3,224/4, 224/5, 224/6, 224/7,225.
226/1,226/1A, 226/1B, 226/1C, 22612 A, 226/2B, 226/2C, 226/2, 227/1, 228/1, 228/2, 228/3, 229, 230,23 1/1, 232, 233, 234, 235/1.
235/2,236,237/1,237/2,238/1, 238/2, 238/3, 239/1,239/2, 24071, 240/2, 241, 242/1, 24212, 242/3,242/4, 243,244, 245, 246/ 1A
246/2B,247/1,247/2, 248/1A, 248/2, 248/2B, 249, 250, 251 (Forest), 252, 253,254, 255 (Gowt.), 256/1,256/2, 256/3, 256/4. 257/
1,257/2,258 (Gowt.), 259, 260, 261, 262, 263, 264/1, 26412, 264/3, 264/4,265/1, 265/2, 266/1A, 266/1B, 26612, 266/3, 266/4. 266/
4A, 266/5(Govt)), 267/1,267/2, Abadi (Part), Road (Part), River (Part), Nallah (Part).

Plot numbers acquired in viliage Kitadi (Rai) :

18, 19, 20/1, 20/1B, 2072, 20/3, 21/1, 21/2,21/3,22/1,22/2,22/3,23, 24, 25,26,27/1,27/2, 28,29, 34/1.34/2, 34/3_34/4.
34/5, Road (Part), Nallah (Part), River (Part).

Plot numbers acquired in village Chandlasuria :
63/1,63/2,64 65,7171, 7142, 71/3,71/4,71/5, 716, 71/7,79, 80,81, 82, 83, B4/1, 84/2. 85, B6/1 A, 86/1B, B6/1C, 86/2.

87/1, 87/2, 87/3, 88/1, 88/2, 88/3, 89, 90, 91, 92/1A, 92/1B, 92/2 (Road), 93/1, 93/2 (Road). 94/1.
94/2 (Road), 97, 98/1, 98/2, 99, 100. 101/1, 101/2, 102, 103, 104, 105, Nallah (Part).

Plot numbers acquired in village Tirwanja Chak :
124/1, 12472, 12473, 124/4,124/5,135/1, 135/2, 136, 137, 138/1, 138/2, 138/3, 139, 140/1, 14042, 142/1, 14272, 142/3.

176/1,176/2, 177, 178/1, 178/2, 178/3, 191, 192, 193, 194,195, 196, 197, 198, 199/1, 199/2,200, 201/1A, 201/1B, 201/2, 202,
204/1, 204/2, 204/3, 205/1, 205/2, 208,

Boundary Description :

A-B - Linestarts from Point ‘A’ and passes in village Tirwanja Chak along the outer boundary of plot muunbers
142/1. 176/1, and crosses the comimon village boundary of villages Tirwanja Chak and Paili Bhatadi then
procceds through village Paili Bhatadi and passes along the outer boundary of plot numbers 52. 51
crosses road. then proceed along with the outer boundary of plot numbers 47/1, 46, 45. 44 and mcets al
Point ‘B’
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B-C

I-J

Line passes through village Paili Bhatadi along the outer boundary of plot numbers 44, 70/1 71/1, 72/1A,
102/1, crosses road then passes along the outer boundary of road and plot number 113, crosses road
then passes along with the outer boundary of plot numbers 267/1, 266/1A, 266/1B, 266/2, 266/5 and
crosses the Erai River and common village boundary of villages Paili Bhatadi and Kitadi then passes
through village Kitadi along the outer boundary of plot numbers 34/1, 34/2, 34/3, 34/4, 34/5 and meets at
Point ‘C’.

Line passes through village Kitadi along the road and outer boundary of plot numbers 34/5, 29, Nallah,
18, 19, 20/1, 20/1B, 20/3, and then cross the Natlah and passes along the outer boundary of Erai River and
meets at Point ‘D’.

Line passes through village Kitadi and crosses the Erai River and common village boundary of villages
Kitadi and Paili Bhatadi then passes through village Paili Bhatadi along the outer boundary of Erai River
and plot numbers 225, 224/6, 224/7, 223/1, 223/2, then crosses the common village boundary of villages
Paili Bhatadi and Chandlasurla then passes through village Chandlasurla along the outer boundary of
Erai River and plot numbers 101/1, 10172, 102, 103, 104, 105 and meets at Point ‘E’.

Line passes through village Chandlasurla along the outer boundary of plot numbers 105, 99, 98/2, 97.
94/1, cross road along the plot numbers 9371, 63/2, 63/1, 64, 65, 86/2, 86/1B, 71/6, 71/7, then crosses
common village boundary of villages Chandlasurla and Tirwanja Chak then passes through village
Tirwanja Chak along the outer boundary of plot numbers 205/2, 205/1, 208, 200 and meets at Point ‘F".

Line passes through village Tirwanja Chak along the outer boundary of road and plot numbers 200,
19972, 199/1, 198, 197, 196, 195, 124/1, 124/5, and meets at Point ‘G’

Line passes through village Tirwanja Chak along the outer boundary of plot numbers 124/5, 124/4, 191,
192,193, 202, 204/1, then crosses the common village boundary of villages Tirwanja Chak and Chandlasurla
then passes through village Chandlasurla along the outer boundary of the plot numbers 71/1,71/2, cross
Nallah then passes along the outer boundary of plot numbers 79, 80,81, 83, 84/1, 84/2, 88/1 and meets at
Point ‘H’.

Line passes through village Paili Bhatadi along the outer boundary of plot numbers 202, 201, 200, 199/1.
205/1, 208/1, 209/1, crosses road then passes along with the outer boundary of plot numbers 231/1.
228/1,228/2,228/3,227/1,226/2A, 226/2B, 226/2C, 226/2 and outer boundary of Erai River and meets at
Point ‘I’ '

Line passes through village Paili Bhatadi along the outer boundary of plot numbers 24072, 239/2, 238/3,
237/2,237/1, 236, 232, crosses the road then proceed along with the outer boundary of plot numbers 207,
206, 181 and meets at Point “J".

Line passes through village Paili Bhatadi along the outer boundary of plot number 181, crosses road.
then passes along with the cuter boundary of plot numbers 176, 177, 125/3, 125/2, 125/1, 123, and road.
then passes through plot number 119/3 and along with the outer boundary of plot numbers 98, 99/5.
99/4,99/3,99/2,99/1 and meets at Point ‘K, '

Line passes through village Paili Bhatadi along the outer boundary of plot numbers 75, 76, 77, 78, 79, 80,
81/1A, 81/3, Road, 59/2, 59/1, 56/2 and along the common village boundary of villages Paili Bhatadi and
Tirwanja Chak and then passes through village Tirwanja Chak along the outer boundary of plot numbers
178/1, 17872, 178/3, 138/3, 138/1, 137, 136, 135/2 and meets at Point ‘L.

Line passes along the common village boundary of villages Tirwanja Mokasa and Tirwanja Chak then
passes through village Tirwanja Chak along the outer boundary of plot numbers 135/2, 135/1, 140/2,
14071, 142/3, 142/2, 142/1 and mests at starting Point ‘A",

[F. No. 43015/27/2008-PRIW-I}
S.C. BHATIA, Director
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7. 3. 2526.— VT WEHN B A6l ¥ I€ AHaAvws T & ¥ 76 afverg § Reoed &
FerrraTeT- AR - AT IEuTE & 2RiW wre § 3 @ Rt Rt § - ausivemil 95 ugfos T @ aRawa
% fora Y ReRmaRes sprgam MRS 20 Y-armin-reit TEawiE e S e

57, WA TR B Ta TSR R @ wd & R 7% stava S S B 5w ot §, R e
THT UIRUEEA B AN B TE € 3R S 30 S 8 gues ogdt § i B, swam & simn &
ot b AT

3T, 31, ARG FHI, Yo St @ agues (Y Swm & ARer # o) srfia, 1962
(1962 31 50 ) = grr 3 1 I9umy (1) 5RT gaw Sfokral & T FXd U, S99 SUarT @ SR &1 39
BT & U IR BT T B ¢

FI A, T IFT AT A AT N § Reas ¥, 30 AR & R e itdifvaw @ gr 3 & s (1)
% 3 A B T g Al gERY S A ST FU G AN E, e 9 @ o 9 3
Y URTEEd [eR AW & g Iwn & atER 3 oea @ gau A o .y, JER qifes,
Refomtesd st fafes, 74, qmdi 4w, YRR R, e TS, aar - 560 052, #aes
T F fofad 59 § andy 7 g8 |

o ¢ ASagITgT et & e & T ¢ weE
T : : O w
it & M w7 4/ 51 RReW @ -%%ﬁm
gy w [ Huw

1 2 3 4 5

1) 164 00 00 30
| 161 00 00 44

2) TS 7 F 124 3ix 154 3 &g ¥ e 00 09 81

{ﬁ 3. 2423 (1) Reiw 30.09.2010% 3(1) a%@ﬁqammaﬁrﬁaﬁ;:’]xtﬁﬂj
@ 1. 2455 RAi%30.09.2010% 3(1) it sftrgem &1 wRfta Frs

[T 6. TE.~14014/64/2010~1.1.]
F. F. ymi, sy wfaa

3360 GI2011—10
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New Delhl the 13th September 2011

R

S. 0. 2526.— Whereas it appears to Governmetit of India that it is necessary in

- public interest that for transportation of natural gas from terminal point of

Vijayawada-Nellore-Chennai pipeline near Tiruttani in TamilNadu to consumers in

various patts of the country, Chennai - Bangalore - Mangalore pipeline should be laid by
M/s Relogistics Infrastructure Limited;

And, whereas, it appears to Government of India that for the purpose of laying such
pipeline, it is necessary to acquire the Right of Uset in land under which the said pipeline
is proposed to be laid and which are desctribed in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962

(50 of 1962), Government of India hereby declares its intention to acquire the Right of
User therein,

Any person interested in the land described in the said Schedule may, within twenty-one
days from the date on which the copies of the notification as published in the Gazette of
India under sub-section (1) of Section 3 of the said Act, are made available to the general
public, object in writin  the acquisition of the Right of User therein for laying the
pipeline under the land 0, K.Mallinath, Cotnpetent Authority, Relogistics Infrastructure

Limited, #74, 5th Floor, Prestige Feroze, Cunningham Road, Bangalore-560052.
Karnataka State.

Scheduie
Taluk: Dodballapur District: Bangalore Rural State: Karnataka
Village Survey No./Sub-Division No. | Area to be acquired for Rol
Hec Are C-Are
1 2 3 4 5

1 ) Koluru 164 00 00 30

161 00 00 44

2 ) Gulanandigunda " Gramatana between Sy.No. 124 & 00 0% 8i

154

TAdditional Bveds to 3(1) Notification SO 2423(E), dated 30/09/2010)]
{Additional Aveads to 3(1) Notification SO 2455, dated 30/09/2010]

TF. No. L-14014/84/2010-GP]
K. K. SHARMA, Under Secy.
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W7, 37 2527.— W FET ¥, Wifrew S afe agwema (9 ¥ swEm @ sReR @ o)
Fitdv, 1962 (1962 & 50) (Fad qud wve ot Sfufem Fa1 Tar X) @ awr 3 & S-um (1)
% i STl WA gee & Sgifeen O TeRe T iy @ et den @.em. 2194 g
31 s, 2010 am, S8 RIgE & do sy § R i #, Yad Rocds = fits 3
AR 989 A Qe W wenret Rem ey T ywen 2w & tua Rite Redl § swieasi @
Ui e & oRaEE @ forg, Yot ehfies wERgER ffes oo Remaee W - =2 e
RIS NBR & JART & 6T ST & SR F ot R & 9 TR # Sen & 4
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A, IF T aftegen & SRt S @ A O ﬂwn%’ 2011 @ /a3
g IueR & & T o

3R, wEeeET e 3 gaey ¥, o8 &Y 3R § g Idd W gEy witet grr Rar &t R mar
AR I S R T,

A, ew witEd ¥ o SfifaT 3 umn 8 # 39T (1) @ 37l 9Rd F@E B AT Red 2 Y

3R, wAE F@R ¥, 33 RO W RER #6 @ vwa O 9F @R @ a0 W R ge g v
Trery & fovg o 3, o oM @ iR & ARl B0 @ RfEa o

A2, oG, A G, TH AU A 9 6 H IT-u (1) T Ra 9K & W= B9 3, 98
aron A ¥ R 59 aiftrga & g o ¥ R 9ft § wgvesT Ren & e e & s
&1 3o R A

Hr, W TR, IF AP ® 9 6 B I9-uN (4) TN e il & T FE g, 9% e
3 % % o i ¥ Suent @ S 59 Aen @ A @ arfia § v wan § i 98 @ e,
it Fereell & e, e Rehfriteay s ifies  Rfm &)
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gl

| YR/ T ¢ e e ¢ f ifg S E . T SR R
e 71 i il PR . G A
W | wr | AR
1 . 2 3 4 5
1) S T2 7t 575/1 At 1980 3 Sy 7wy 00 00 37
141 00 00 67
145 00 89 28
160 00 48 92
163 00 70 69
164 00 22 64
i 166/1 00 06 12
. 167/1 00 40 . 39
167/2 20 20 08
178 0 21 1
181 00 50 63
194 00 50 97
197/2 00 10 00
198 00 16 28
1980 00 15 93
199 0 07 50
200 00 32 03
201 00 00 93
203 00 10 57
204 00 18 85
205 00 42 24
208 00 10 18
291 00 12 66
523/2 0 2 24
571 00 07 65
572 00 03 46
573/1 00 00 44
574 01 02 75
575/1 00 44 25
146/1q 00 24 43
146/14 00 03 82
146/2 00 30 00
153/2 00 16 38
154/1 00 25 56
1 00 ol 4
L) sermm (Fe) 155111% 00 38 10
154/5 00 00 60

[ 6 T~ 14014/57/2009-31.11 ]
. %, v, 3 A=A

SU b R R B ] s e wbmnﬂ-il 1l LA [IE TRy '“ﬂ [1] B
1 1 13 R IAIN-JILIW | T T
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New Delhi, the 15th September, 2011

S. 0. 2527.— Whereas by notification of Government of India in Ministry of Petrolewyn and
Natural Gas number S.0. 2194 dated 31* August, 2010, issued under sub-section (1)} of
Section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Larxd)
Act, 1962 (50 of 1962) (hereinafier referred to as_the said Act), Government of India
declared its intention to acquire the Right of User in the land, specified in the Schedule .
appended to that notification for the purpose of laying Vl]ayawada-Nellore-Chennal gas
pipeline for transportation of natural gas from on-shore gas processing terminal at Kakinada
on East coast of Andhra Pradesh of M/s Reliance Industries Limited by M/s Relogistics
Infrastructure Limited to the consumers in various parts of the country;

And whereas, the copies of the said Gazette notification were made available to the public on
or before O?Mcl U- ,2011;

And whereas, the objections received from the public to the laying of the pipeline have been
considered and disallowed by the Competent Authority;

And whereas, the Competent Authority has under sub-section (1) of Section 6 of the said
Act, submitted report to the Government of India;

And whereas, Government of India, after considering the said report and on being satisfied
that the said land is required for laying the pipeline, has decided to acquire the nght of User
therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 6 of the
said Act, Government of India hereby declares that the Right of Uscr in the land, specified in
the Schedule, appended to this notification, is hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said
Act, Government of India hereby directs that the Right of User in the said land for laying the
pipeline shall, instead of vesting in Government of India, vest on the date of publication of
the declaration, in M/s Relogistics Infrastructure Limited, free from all encumbrances.
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Schedule
Mardal/Tehsil/Taluk:Jaladanki District:Sri Potti Sriramulu Nellore  State:Andhra Pradesh
village Survey No./Sub-Division No. | Area to be acquired for ROU
Hec Are C-Are
: e 3 7 3
1 ) Brahmanakraka In bet suy no. 575/1 & 1980 Cart track 00 00 37
141 00 00 67
145 00 89 28
160 00 48 92
163 00 70 69
164 00 22 64
166/1 00 06 12
1671 00 40 39
167/2 00 20 08
178 00 21 11
181 00 50 63
194 00 50 97
19772 00 10 00
198 00 16 28
1980 00 15 93
199 00 07 50
200 00 32 03
201 00 00 93
203 00 10 57
204 00 18 85
205 00 42 24
208 00 10 18
291 00 12 66
523/2 00 21 24
571 00 07 65
572 00 03 46
57311 00 00 44
574 01 02 75
575/1 00 44 25
146/1A 00 24 43
146/1B 00 03 82
146/2 00 30 00
15372 00 16 38
154/1 00 25 56
154/2 C00 01 41
154/4 00 38 10

154/5 00 00 60

F.No.L-14014/57/2009-G P
K. K. SHARMA, Under Secy.
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| =% feah, 15 Rerrt, 2011

®T . 28528, WA Fr-Y, e A whia aguer (Y ¥ awim & e @ w)
whufas, 1962(1962 &1 50) (Rrd 9% Tvar Iaa sfufraw & mn ¥) & um 3 @ 39-urT (1)
@ WA T W 4 & e A g T AAw @ s dEn .. 2428 (%) A
27 fiawar, 2010 g, 39 SitrEw & 69 oy § R 9t #, Y flede s=sda ffies &
S v g 2 W o P & EAT & R Rl ¥ winnal @ g T
affae & for, Yo Reifieas v RifRs o a@ATsT- agdagr-rest i agoee frem @
St % R vt 3 e @ st Y % s i @ diaon & o ;

v, T o g ) St s @ e 2.1 P, 2011 @ g g v a
& T a '

A, TR R & e ¥, e B ST & oa nddt o we aifteert 5T faer & e e e
7 sTend & R m; |

7, e giftrrl 3 Iam afafiaw & gro 6 & gu-u (1) & e wrA wEr & A e 2 AR
H7, ara Tar 4, a AU w faw @ @ ovE #r g8 ugw & AW w0 e oz it ageeEs
forom & fere i B, oo WM & st @ ot @ @ Rffiea e

A, WA, A7E THr, Jad AP A 471 6 @ -ypT (1) BT uEE ufdedl B wUT & g4, I8
a7 % 6 1A sfegE & g s Rftfe 9t § g feem & e swm & e
& W AT E

7, WP F7er, Ta ST @ UTT 6 @ IU-gr (4) 2T wER g & T #0430, 9% e

241 2 &6 79 ufi § 2ua @& sl 39 GO & @ &) AT & 9rd avE 8 [fRA F & A,
ol farmi Sggerr, o ReifoReas sprgaa fefics # fifee & !
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| SRYr

e/ defe/ e ¢ Kalteg Bre wiam S Sy e ———i
e W &% whaa b - A T
- % R Bagi g
_ gRw | e | Baamo
1 2 3 4 TR
') g 95 i - 00 03 7T

72 00 0l 4t

g4 00 04 51

99 00 o1 23

101 00 05 18

105 00 00 37

102 00 12 v

217 00 00 1G

216 i 00 00 76

103 00 02 33

104/2 00 00 72

162 00 02 §4

161 00 03 17

1.60 00 01 02

163 00 o1 07

164 00 ol 39

165 00 01 73

141 00 04 32

142 00 1} 50

143/% 00 02 30

148 00 00 24

157 00 10 4]

149 00 00 10

176 00 17 13

177 00 00 14

377 00 04 o4

386 00 07 S8

418/1 00 00 27

417 00 00 9

416 00 01 41

414 00 00 84

413 . 00 03 75

2 ) Qwl 14256 00 25 19

1430 00 02 49

1638 00 21 o4

1641, 00 06 97

1607 0 00 26

ERNETR PO [ HTE AT R Ty ”mludll (0} ] Mlimwwnrlluwnq‘m- H'N-‘w M B oo



[ MFT{—B 3(ii}]

I o1 T4 THas=w 17, 201 17918 26, 1933

6641

I

2

3) ween 4189 00 03 65
4183 00 00 o1
4163 00 05 47
4213 00 00 55
4164 00 03 47
4166 00 00 10
4160 00 1% 68
4153 0 0 70
4152 60 18 43
4148 00 00 10
4134 00 17 17
4138 00 15 20
4062 00 02 63
4259 o0 07 34
4254 00 11 56
4255 00 06 25
4260 00 09 71
4258 60 00 15
4259 c0 02 73
4354 00 05 60
4336 00 08 61
4348 00 07 13
4346 00 05 4}
4403 00 0o 98
4418 00 08 23
4415 00 01 43
4420 00 02 00
4446 00 10 923
4445 00 00 96
4444 00 02 51
4452 00 23 54
4437 00 00 29
12863 00 0l 38
1265 00 20 66
1264 00 00 81
1286 00 05 82
1287 00 04 30
1249 00 03 38
1290 00 o4 11
1206 00 038 81
1197 00 16 %

. 1196 00 07 0

3360 G#/2011—11
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| i | _ [ [+ [ 5 |
3 ) e () 1192 00 46 62
1191 00 01 01
1190 0o 00 24
1) ey 12 00 24 02
116 00 05 50
117 00 12 39
115 00 00 37
122 00 22 53
121 00 00 51
125 00 04 89
5) m . 2248 00 04 8%
2250 00 00 76
2251 00 06 87
2254 ] 00 84
2321 00 05 30
2319 00 12 34
2330 00 02 99
2331 00 05 09
2332 00 03 02
2333 00 10 47
2378 00 00 60
2379 00 03 45
2377 00 02 88
803 00 01 94
802 00 07 93
2381 00 ¢l 40
799 €0 02 31
801 00 05 68
808 00 03 58
796 00 0s 82
794 00 10 72
793 00 o4 93
792 00 08 16
790 00 01 09
791 00 00 25
785 00 00 76
780 00 09 41
779 00 06 91
778 00 06 86
773 00 00 30
772 00 07 78
769 - 00 15 3t

P T
i R L TR

ety s i i ity | L L TTUPRTNEER S ST
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- 1 | 2 3 4 5
$ ) Bag (Paw) 171 I oe ]:0 _I 47 j

770 00 M 83

574 00 07 49

569 00 02 23

570 00 12 82

572 00 H] 76

564 00 00 39

505 00 09 0z

502 00 00 . 10

500 00 02 54

499 00 07 84

498 00 02 74

501 G 03 i3

346 00 . 28 N

302 0 0 21

301 00 02 k)

300 00 14 06

. 349 00 00 34

294 00 00 - 10

295 00 06 93

291 00 17 88

292 00 0 15

288 0 07 88

290 oo 00 48

289 00 02 65

283 0 0 8l

276 w 05 px]

_275 00 10 62

6) wEgt 3447 00 o4 85

: . 3448 00 oS . 08

3409 00 04 98

_ 3404/4984 0 __ 05 92

fiow/ YeRw/ s @ TR R v T s

1) VTGS ) 19568 00 05 59

1957 00 33 59

2174 00 07 17

1956 0 0 67

1952 00 11 57

1937 00 17 82

1938 0 06 7l

1941 00 08 41

1929 0 10 18

00 00 82

194 2/59
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L ! I 2 p 3 | ¢« [ s 7
1) wergpws m) 1918 00 10 36
_ 1911/6975 00 06 34
1911/5973 00 01 40
1911/5974 00 01 77
1911/5976 00 02 12
1911/5969 00 02 86
1905 00 02 24
1847 00 00 80
1815 00 13 57
1746 00 18 62
1745 00 21 91
1757 00 00 56
1723 00 07 27
1663 00 17 25
1663/8119 00 00 90
. 1664 00 17 66
‘ 1666 00 02 24
1677 00 02 23
1681 00 00 19
1602 00 02 07
1599 00 06 37
1569 00 00 69
1561 00 03 63
1551 00 01 55
245 00 01 63
- 250/5659 00 03 35
178 00 00- %
168 00 06 71
152 00 09 53
279/8196 00 07 83
281 00 09 52
286 00 04 4
285 00 02 49
287 00 04 30
292 00 04 48
293/8194 00 00 13
296 1] 05 52
302 00 12 76
308 00 15 60
527 00 1 B7
524 o0 18
682 00 03 71

TSP A papgeqes s’ s 0 ST T u.m-uu-mwmw‘?m ‘W"‘W"‘ naiv a5 iR WRTOEN ¢ ¢
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L ! l 2 [ 3 4 s
1) vigmet (Prew) 688 00 of 61

708 00 05 66
712 00 02 62
718 00 07 a5
720 00 10 35
719 00 00 89
741 00 03 88
736 00 09 57
739 00 00 12
735 00 01 19
| 734 00 03 57
2 ) T 23/31 00 04 64
22/30 00 02 40
37/53 00 W 06
35/51 60 0 60
36/52 00 00 10
42/58 0 05 01
52/75 00 0 20
49/72 0 03 m
60/86 00 00 10
70/97 0 17 9
69/96 0. 05 had
88/115 0 02 54
85/112 00 - @ 53 .
3) wad ot 1009 00 00 16
1011 00 02 65
1012 00 o 51
84 0 00 12
88 00 12 50
126 00 03 - 08
124 00 06 94
151 0 04 R
153 00 01 20
154 00 4 2
155 00 04 48
156 00 01 9
157 00 06 48
162 0 10 72
160 00 00 10
161 00 02 04
222 00 00 36
2214 0. 11 72;
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| 1 | 2 s |« | 5 |

3) o (Fem) 182 00 03 26
220 00 02 97
187 00 00 82
191 00 04 44
192 00 02 10
196 00 04 16
197 00 08 43
200 00 02 27
311 00 08 20
312 0¢ . 00 56
310 00 07 88
309 00 11 25
351 00 04 22
340 _ 00 07 48
370 00 02 41
371 00 00 10
354 00 03 09
357 00 00 34
358 00 06 . 39
367 00 00 90
523 00 03 23
530 00 06 33
521 00 00 11
533 00 04 84
534 00 04 82
535 00 03 44
536 00 06 21
537 00 06 80
538 00 04 15
549 00 00 56
548 00 01 84
547 00 04 03
545 00 03 03
544 00 02 36
543 00 02 93
541 00 06 63
P — 538 L W 02 00

-

[7 € Te.-14014/56/2010-F.1 ]
#. &, i, s gfea
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New Delhi, the 15th September, 2011

S. 0. 2528.— Whereas by notification of Government of India in Ministry of Petroleum and
Natural Gas number S.0. 2428(E) dated 27" September, 2010, issued under sub-section (1)
of Section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Act, 1962 (50 of 1962) (hereinafier referred to as the said Act), Government of India
declared its intention to acquire the Right of User in the land, specified in the Schedule
appended to that notification for the purpose of laying Kakinada-Basudebpur-Howrah gas
pipeline for transportation of natural gas from onshore terminal at East coast of Andhra
Pradesh of M/s Reliance Industries Limited by M/s Relogistics Infrastructure Limited to the
consumers in various parts of the country;

And whereas, the copies of the said Gazette notification were made available to the public on
or before 215t March, 2011,

And whereas, the objections received from the public to the laying of the pipeline have been
considered and disallowed by the Competent Authority;

And whereas, the Competent Authority has under sub-section (1) of Section 6 of the said
Act, submitted report to the Government of India;

And whereas, Government of India, after considering the said report and on being satisfied
that the said land is required for laying the pipeline, have decided to acquire the Right of
User therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 6 of the
said Act, Government of India hereby declare that the Right of User in the land, specified in
the Schedule, appended to this notification, is hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said
Act, Government of India hereby direct that the Right of User in the said land for laying the
pipeline shall, instead of vesting in Government of India, vest on the date of publication of
the declaration, in M/s Relogistics Infrastructure Limited, free from all encumbrances.
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Schedule
Mandal/fTehsil/ Tatuk: Hinjalikatu : District: Ganjam State: Orissa
Village Survey No./Sub-Division No. | Area to be acquired for RoU
, Hec Are C-Are
1. . 2 3 4 5

1 } Sikulipalili ’ 95 00 03 72
72 00 01 46
94 00 04 Si
99 00 01 21
101 00 05 18 -
105 00 00 37
102 00 12 19
217 00 00 10
216 00 00 76
103 00 02 i3
104/2 00 00 72
162 00 02 84
161 00 03 17
160 00 01 02
163 00 01 07
164 00 01 39
165 00 01 73
141 00 04 33
142 00 01 30
14371 00 02 30
148 00 00 24
157 00 10 4]
149 00 10
176 00 17 13
177 00 00 14
377 00 04 04
386 0G 07 58
418/1 00 00 27
417 00 00 69
416 00 0l 4]
414 00 00 84
413 00 03 75

2 ) Polasi 1425 00 25 19
1430 00 02 49
1638 00 21 94
1641 00 06 97
1607 00 00 2%



[ 9 l—ave 3(ii)]

WA & o9 : T 17, 201 1/91R 26, 1933

l ] 2 [ 3 4 5 ]

3) Gondola 4189 00 03 65
4183 00 00 9]
4163 00 05 47
4213 00 00 55
a0 00 03 47
es 00 00 10
1160 00 19 68
4153 00 09 70
§182 00 18 43
4148 00 00 10
4134 00 17 17
4138 00 15 20
4062 00 02 63
4252 00 07 34
4254 00 n 56
4255 00 06 25
4260 00 09 7
4258 00 00 15
4259 00 02 73
4354 00 05 60
4336 00 08 61
4348 00 07 13
4346 00 05 41
4403 00 00 98
4418 00 08 23
4415 00 0l 43
4420 00 02 00
4446 00 10 93
4445 00 00 %
4444 00 02 51
4452 00 23 54
4437 00 00 29
1263 00 o1 38
1265 00 20 66
1264 00 00 81
1286 00 05 82
1287 00 04 50
1249 00 03 38
1290 00 04 1
1206 00 08 81
1197 00 16 86
1196 N 00 07 30

3360 GI2011—12
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L 1 1 2 1 3 1 4 T 5 71
3) Gondola (Contd) ' 1192 00 46 62
: 1191 00 o1 01
1190 00 00 24
4 ) Bhabandha 12 00 24 02
116 00 05 50
117 00 12 39
115 00 00 37
122 - 00 22 53
121 00 00 ‘51
125 00 04 89
5 ) Sikhar Pur 2248 00 04 88
2250 00 00 76
2251 00 06 87
2254 00 00 84
2321 00 05 30
2319 00 12 34
2330 00 02 9
2331 00 05 09
2332 00 03 02
2333 00 10 47
2378 00 00 60
2379 00 03 45
2377 00 02 88
803 00 ol 94
802 00 07 93
2381 00 ol 40
799 00 02 3l
301 00 05 68
308 00 03 58
796 00 05 82
794 00 10 72
793 00 04 93
792 00 08 16
790 00 ol 09
791 00 00 25
785 00 00 76
780 00 09 41
779 00 06 91
778 00 06 36
773 00 00 30
712 00 07 78
769 00 15 38

AL Lk I AP G 41 | VUBHD 0 AR 3 RPN - it O I £ 5 A A4 | 0454 ok MM d——m—
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L 1 | 2 - ] 3 | 4« { 5 |
§) Sikhar Pur (Contd) : 771 00 00 . 47
770 00 04 83
574 00 07 49
569 00 02 23
570 00 i2 82
572 00 01 76
564 nn nn ~n
505 w uy 02
502 00 00 . 10
500 00 02 54
499 00 07 84
498 00 02 74
50t 00 03 13
346 00 28 9]
302 00 02 21
301 00 [17) 31
300 00 14 06
349 00 00 34
294 00 00 10
295 00 06 93
291 00 17 88
292 00 02 15
288 00 07 g8
290 00 00 48
289 00 02 65
283 00 09 81
276 00 05 23
275 00 i0 62
6 ) Sahapur 3447 00 85
3448 00 09 08
3405 00 98
3404/4984 00 05 92
I Mandal/ Tehsil / Tetuk:Purusottampur District:Ganjam State:Orissa
‘I ) Bhatakumarada 1958 < 00 05 59
. 1957 00 33 59
2174 00 07 17
1956 00 o 67
1952 00 - 11 57
1937 00 17 82
1938 00 06 71
194) 00 08 41
1929 00 16 18
1942/5985 00 00 82
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{ i ] 2 [ 3 T 4« T s 1
1) Bhatakemarada (Contd) 1918 . 00 10 36
1911/5975 00 06 34
1911/5973 00 01 40
1911/5974 00 01 77
1911/5976 00 02 12
1911/5969 00 02 86
1905 . 00 02 24
1847 00 00 30
1815 00 13 57
1746 00 18 62
1745 00 21 9]
1757 00 00 56
1723 00 07 27
1663 00 17 25
1663/811§ 00 00 90
1664 00 17 66
1666 00 02 24
1677 00 02 23
1681 00 00 19
1602 00 02 07
1599 00 06 37
1569 00 00 69
1561 00 03 63
1551 00 0 5S
245 00 01 63
250/5659 00 03 35
178 00 00 26
168 00 06 7
152 00 09 53
279/8196 00 07 83
281 00 09 52
286 00 04 44
285 00 02 49
287 00 04 30
292 00 04 48
293/8194 00 00 13
296 00 05 52
302 00 12 76
308 00 15 60
527 00 1 87
524 00 18 08
682 00 03 71

LR RS G s ol LRI T UTITEL L T T Tt = S e Py T e
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| 1 | 2 1 3 4 I s 1}
1)} Bhatakumarada (Contd) 688 00 01 61
708 00 05 66
712 00 02 62
718 00 07 45
720 00 10 35
719 00 00 89
741 00 03 88
736 00 09 7
739 00 00 12
735 00 0i 19
734 00 03 57
2 ) Damodarapur 23/31 00 04 64
22/30 00 02 40
37/53 00 14 06
35/51 00 ol 60
36/52 00 00 10
42/58 00 05 01
52/75 00 02 20
49/72 00 03 77
60/86 00 00 10
70/97 00 17 91
69/96 00 05 46
88/115 00 02 54
85/112 00 02 53
3 ) Sasan Palli 1009 00 00 16
1011 00 02 65
1012 00 0t 51
84 00 00 12
88 00 12 50
126 00 03 08
124 00 06 94
151 00 04 72
153 00 01 20
154 00 14 2
155 00 04 48
156 00 01 9%
157 00 06 48
162 00 10 72
160 00 00 10
161 00 02 04
222 00 00 36
22t 00 1 72
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N I | 2 1 3 14 JT 5 7]

3} Sasan Paili(€Comd) 182 0o 03 26
220 00 02 Q7

187 06 00 82

19 00 04 44

192 00 02 10

196 00 04 16

197 00 08 43

200 00 02 27

in 00 08 20

312 00 00 56

3to 00 07 88

309 00 1 25

351 00 04 22

340 00 07 48

370 00 02 4]

371 00 00 10

354 00 03 09

357 00 00 34

358 00 06 39

367 00 00 90

523 00 03 23

530 00 06 33

521 00 00 11

533 00 04 84

534 00 04 82

535 00 03 44

536 00 66 21

537 00 06 80

538 00 04 15

549 00 00 56

548 o0 01 84

547 00 04 03

545 00 03 05

544 00 02 36

543 00 02 93

541 00 06 63

. 598 LW 02 00

]

-

F. No. L-14014/56/2010-GP} -
K. K. SHARMA, Under Secy.
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¢ feeelt, 15 e, 2011

W7 5. 2529.— WA R 3, e v wfw uawema (qR ¥ swEm & sftew @ onta)
aftfagn, 1962 (1962 W 50) (Rt gwa yvae & siftfvam &% T §) & g 3 &t I9-am (1)
3 wdA Y WA TR & SRfeam o g e e B wRtrge sen @r.am. 2430 (3) alg
27 R, 2010 z1w, 36 SARAET & g g § RiRRE yi ¥, Yed Rerdg e fifids &
g Ry ¥ qff 2 T AR iem ¥ 2w & R Rl § sodestl 7@ wigfts T @ wReew @
for, Yo Refofizan TRgar ot g a@TeT- Tgdage-eEst o ague Rem @ gaem @
fore awdi & SRR & IRt HT B AT I B Sy B R

A, e e siftrga &t Wikt aen  arfre 12 A, 2011 B v I g I 0
g i ;

3, urguars RwE @ vy §, Swa A ol § ya AR T g v gro R @ forn R
R T & R ma;
3, wem ot ¥ Iw sftfiaw & aro 6 B Iu-yrr (1) B AR W @R B AE RAZ T &R

3R, IE AR A, 35 RO W R $6 & gvar A 95 692 & 99 « % gan g omue
R & forg aRftm ¥, Sed IganT & SR @ onf & o Ry e

KT, 3, VIRA WER, o i B ur 6 @ Su-ar (1) N Yew iadl & W@ F@ g, a8
digun Fth € B 58 aimge § g aqgd ¥ Rfe 9t § aguage Rem @ feg swim @ siften
@1 S o A ¥ ; ,

3, W TR, o AU & G 6 B TU-UIT (4) FI0 T A @1 G T 5, 9 A
3N ¥ 5 I i ¥ audi & Sftien 3w dieon & gEe &t artig 8 g e ¥ PR 84X & o,
o Rl & gaa, Yo RevfoResw smgaat s & Rita e
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ST

{Part 11—Sec. 3(i1)]

/ dehm/ awms s e Foren siom T safen
Wt = 9 4-/ v R §- .. FRf F
ww | ww | R
1 2 3 4 5
1) g 2065 0 02 52
2064 00 03 81
2063 60 02 63
2067 00 08 59
2062 00 00 67
2069 00 01 29
2060 00 04 20
2059 00 02 62
2058 00 03 87
2048 00 04 92
2047 00 03 05
2049 00 01 06
2046 00 01 23
2045 00 07 87
2043 00 02 92
2036 00 05 84
2034 00 00 40
2037 00 01 29
1991 00 02 74
1992 00 07 62
1990 00 05 18
2097 00 00 10
1989 00 04 16
2102 00 9 61
2099 00 01 47
2101 00 09 78
2110 00 12 71
2114 00 04 10
2118 00 07 02
2117 00 04 03
2148 00 03 21
2147 00 01 11
21454 00 03 12
2155 00 0 09
2145 00 02 59
2156 00 02 44
2157 00 07 26

IR O L L LRI

+- U wau-mwmﬂm"mlmum.m lm‘num m | BNl
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| __ 1 I 2 | 3 | 4 s ]
1) g= (Frew) 2168 00 02 53
2159 00 03 1
1113 00 00 21
2163 00 00 94
1110 00 00 61
1111 00 02 84
1109 00 o1 36
1112 00 04 78
1108 00 00 80
1066 00 00 10
1105 00 12 58
1071 00 01 18
1079 00 02 16
1078 00 00 - 82
1081 00 05 24
1082 00 06 15
1045 00 25 64
1044 00 11 86
1040 00 07 72
1041 o0 08 38
1039 00 13 56
1037 00 03 72
477 00 06 24
472 00 05 02
473 00 02 13
470 00 01 78
469 00 03 11
471 00 02 75
465 00 01 47
468 00 03 98
466 0 03 64
: fw -464 00 00 20
i i 1115 00 00 50
2) TFRYL o 760 00 00 5
‘ 763 00 00 86
w1 139 00 01 12
138 L)) 02 36
132 00 03 81
133 - 00 02 27
137 00 03 21
129 00 00 61
128 00 00 10

3360 Gl2011—13
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1 1 3 [ 4 l 5 J
2 ) st () 126 00 03 64
127 00 00 10
113 00 03 86
111 00 00 60
112 00 04 78
102 00 03 27
103 00 03 82
90 00 02 64
89 00 02 11
88 00 07 34
. 17 00 10 71
12 00 11 65
11 00 12 10
6 00 00 10
5 00 00 26
3) o 1829 00 04 64
' 1811 00 02 21
1792 00 09 32
1791 00 01 18
1778 00 04 97
1779 00 04 45
1780 00 01 058
1785 00 01 86
1782 00 02 86
1783 00 14 60
1741 00 03 96
1740 00 03 72
1784 00 ]| 23
1727 00 06 9]
1739 00 04 12
1738 00 04 05
1734 00 01 66
1700 00 00 10
1728 0 0 33
1733 00 04 59
1732 00 03 57
1701 00 03 00
1702 00 00 10
1709 00 04 67
1711 00 03 28
1642 00 02 80
1643 00 00 »
HAALL L N RIIR HL LEME I S b NN (B BtV RGN 4SS 6 . b fih LA A m——
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C 1 | 2 [ 5 ] « [ 5 ]
3 ) v (Fe) 1241 00 00 50

1053 00 34 28
1054 LY 00 62
1057 00 05 13
1058 00 03 83
1059 00 04 68
1223 00 06 18
1222 00 03 13
1195 00 ol 70
1194 00 00 26
1192 0 00 12
1191 00 09 9
1189 00 13 .2
1188 00 04 66
1172 00 22 98
1296 00 07 o7
1297 00 06 25
1295 00 06 - 87
1298 00 15 36
4) fneirr SRR 546 00 ol 82
549 00 02 11
697 00 03 56 .
550 00 00 r
695 00 08 18
687 00 00 38
688 00 06 93
689 00 06 9%
621 00 04 4
622 00 04 0z
620 00 06 92
618 00 02 99
619 00 06 90
617 00 00 4
608 00 07 55
606 00 02 54
616 00 01 n
612 00 00 47
607 00 0l 56
604 00 20 234y
586 00 09 53
161 00 0 - =
180 00 06 - T3

’1&



6660 ) THE GAZETTE OF INDIA : SEPTEMBER 17, 2011/BHADRA 26,1933 [Part Il-—Sec. 3(ii)]

( I 1 2 [ 3 &« [ 5 |
4 ) Podm T (PRR) 156 00 00 10
158 00 01 40
118 00 13 97
94 00 08 41
95 00 00 31
93 00 00 60
97 00 01 47
102 00 01 86
103 00 02 49
104 00 00 10
105 00 02 04
101 00 03 62
88 00 00 35
84 00 05 54
86 00 04 15
87 00 00 29
50 00 16 76
25 00 01 50
26 00 02 93
27 00 01 39
28 00 02 02
29 00 00 90
30 00 00 55
\ — —3 00 00 17
piew/ wefe/ aes s Rove svom Ty sehfa
1) Tt 234 - 00 56 22
274 00 14 23
273 00 02 60
271 00 03 i5
235 00 53 28
: 229 00 29 10
2) qqé 682/989 00 25 89
635/911 00 20 85
636/912 00 08 61
905 00 06 02
633/906 00 20 24
641/920 00 25 40
642/921 00 22 57
656/936 00 05 42
644/923 00 07 66
655/935 00 07 39
653/933 00 16 09
L ' _ 648/027 00 19 25




[ = I—@vE 3(ii)]

WRd 1 9 ; faema 17, 2011/97%°26, 1933

[ 1 [ 2 f 3 | 4 5 ]

2 ) g (Fiw) 821 00 05 11
805 00 01 56
585/804 00 10 19
871/807 00 01 45
586/806 00 10 18
812 00 01 13
2971372 00 28 18
2871362 00 05 10
289/364 00 09 66
245/309 00 00 91
243/307 00 06 50
238/297 00 00 48
304/386 00 01 31
306/389 00 19 88 .
307/390 00 1 81
310/393 00 04 9]
309/392 00 04 37
315/401 00 19 18
400 00 04 09
316/403 00 1 35
318/408 00 13 49
86/94 00 27 54

3) Rimart - 359 0 12 47

) ' 358 00 00 52

357 00 01 47
360 00 04 70
354 00 08 32
362 00 05 86
364 00 08 49
363 00 15 56
365 00 10 78
368 00 07 91
367 00 01 2%
377 00 02 20
369 00 00 14
374 00 03 11
375 00 02 78
370 00 20 56
382 00 02 93
276 00 02 52
280 00 04 63
279 00 00 47
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C 1 T 7 [ 3 T « T s
3 ) Rt (Friew) 277 00 03 49
275. 00 05 76
272 00 06 08
271 00 00 10
251 00 16 02
249 00 06 05
169 00 17 73
171 00 17 20
172 0 00 "
176 00 03 s
176 00 00 10
177 00 05 18
178 00 08 05
162 00 02 02
179 00 06 36
a8 00 09 22
101 00 16 77
102 00 02 27
82 00 09 06
75 00 00 87
" 73 00 01 15
76 00 03
77 00 05 67
4) Afefge . 144 00 02 13
: 143 00 68 17
142 00 15 65
143/740 00 16 69
5) @q} 375 - 00 10 91
374 00 04 15
373 00 04 63
372 00 02 76
402 00 18 63
401 00 00 i0
403 00 14 78
405 00 06 08
404 00 06 72
407 00 02 75
408 00 46
409 00 0l 32
411 © 00 05 38.
412 00 09 69
413 00 05 21
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uRA 1 A9 : Famat 17, 2011/91% 26, 1933

L 1 | 2 | 3 | ¢ s
5 ) wgh (PE) 414 00 ] 06
416 00 2 14
418 00 09 31
423 00 02 10
432 00 24 89
347 00 42 56
343 00 27 00
292 00 03 05
298 00 09 64 -
2998 00 24 23
300 00 18 34
301 00 06 95
302 00 00 14
191 100 01 08
190 00 05 50
- 124 00 40 6s
#4423 0 21 56
108 00 40 77
130/1154 00 ol 77
500/1231 00 08 06
104/1123 00 )| 88
- 8/1124 00 00 70
105/1125 00 00 10
6 ) werer 1963 00 16 7
1968 00 05 68
1020 00 39 05
1525 00 24 48
1520 00 kY| 84
A574 00 01 33
- 1575 00 00 80
1576 00 20 20
1501 00 20 71
1502 00 0l 22
1500 00 00 90
1498 00 34 84
1409 00 02 19
1593 00 03 29
1490 00 0s 03
1489 00 03 42
171 00 06 40
174 0 o 36
179 00 00 29
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fPart 11 --Scc. 3(ii)]

1 | 2 3 [ 4 5
6 ) m= (FeT) 301 J 00 l 03 T94 ) .
300 00 01 51
299 00 00 81
286 00 04 40
284 00 00 75
283 00 18 00
371 00 25 15
374 00 00 18
375 00 17 15
377 00 07 i3
378 00 i8 46
384 00 23 34
391 00 0l 86
390 00 13 5
419 00 13 72
e/ defm/ AE s AERg e s T gtz
1) wRame 75 00 06 50
64 00 03 92
66 00 03 66
73 00 15 02
67 00 ol 51
68 00 14 15
56 00 3 20
: 53 .00 16 10
2) RS 625 00 00 53
626 00 00 48
628 00 00 27
629 00 00 24
646 00 01 15
645 00 01 30
644 00 01 87
643 00 01 50
642 00 02 17
679 00 04 05
640 00 00 10
683 00 13 05
700 00 45 91
732 00 14 34
733 00 00 34
354 00 15 00
356/787 00 05 83
353 00 o 75
355 00 07 73

SR b AN I 4|
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[ i 1 = R
2 ) dvened () 350 00 03 60
351 _ 00 05 04
348 00 12 02
362 00 16 73
363 00 01 39
367 00 n 03
366 00 08 95
334 00 00 66
) w9=ie wEE 54 ‘ 00 37 43
‘ 60 00 17 61
61 00 02 78
73 00 02 26
74 g 00 07 84
75 00 12 91
77 00 07 51
83/304 00 07 88
84 . 00 06 88
87 00 02 40
101 00 09 20
. 104 00 ot 18
' ' [ G T~ 14014/54/2010-31.41 ]
#. %. vi, s/ wfm

New Delhi, the 15th September, 2011

S. 0. 2529.— Whereas by notification of Government of India in Ministry of Petroleum and
Natural Gas number S.0. 2430(E) dated 27" September, 2010, issued under sub-section (1)
of Section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Act, 1962 (50 of 1962) (hereinafter referred to as the said Act), Government of India
declared its intention to acquire the Right of User in t' ¢ land, specified in the Schedule
appended to that notification for the purpose of laying akinada-Basudebpur-Howrah gas
pineline for transportation of natural gas from onshore :rminal at East coast of Andhra
Pradesh of M/s Reliance Industries Limited by M/s Relo; stics Infrastructure Limited to the
consumers in various parts of the country;

And whereas, the copies of the said Gazette notification were made available to the public on
or before 12 March, 2011;

And whereas, the objections received from the public to the laying of the pipeline have been
considered and disallowed by the Competent Authority;

And whereas, the Competent Authority has under sub-section (1) of Section 6 of the said
Act, submitted report to the Government of India;

And whereas, Government of India, after considering the said report and on being satisfied
that the said land is required for laying the pipeline, has decided to acquire the Right of User
therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 6 of the
said Act, Government of India hereby declare that the Right of User in the land, specified in
the Schedule, appended to this notification, is hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said
Act, Government of India hereby direct that the Right of User in the said land for laying the
pipeline shall, instead of vesting in Government of India, vest on the date of publication of
the declaration, in M/s Relogistics Infrastructure Limited, free from all encumbrances.
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Schedule
Mandal/Tehsil/Taluk:Chikiti ‘ District:Ganjam State:Orissa
Village Survey No./Sub-Division No. Area to be acquired for RoU
Hec Are C-Are
I 2 3 4 5
I ) Erendra 2065 00 02 52
2064 ' 00 03 81
2063 . 00 02 63
2067 00 08 59
2062 . 00 00 67
2069 00 01 29
2060 00 04 20
2059 00 02 62
2058 00 03 87
2048 00 04 92
2047 00 08 05
2049 ) 00 01 06
2046 00 01 23
2045 00 07 87
2043 00 02 92
2036 00 05 84
2034 00 00 40
2037 00 01 29
1991 00 02 74
1992 00 07 62
1990 00 05 18
2097 00 00 10
1989 00 04 16
2102 00 09 61
2099 00 01 47
2101 00 09 78
2110 00 12 71
2114 00 04 10
2118 00 07 02
2117 00 04 . 03
2148 00 03 21
2147 00 01 11
2154 00 03 12
2155 00 09 09
2145 00 02 59
2156 00 02 44
2157 00 07 26

SRR L WAL B0 LI B A PO . G Y VTR N AR 8 |4 Sl M Em—
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1 2 [ 3 4 5 }
1) Erendra(Contd) 2158 00 02 53
2159 00 03 11
1113 00 G0 9]
2163 00 00 94
1110 00 00 61
111 00 02 84
1109 00 o1 36
1112 00 04 78
1108 00 00 80
1066 00 00 10
1105 00 12 58
1071 00 o1 18
1079 00 02 16
1078 00 00 82
1081 00 05 24
1082 00 06 15
1045 00 25 64
1044 00 11 86
1040 00 07 72
1041 00 08 38
1039 00 13 56
1037 00 03 72
477 00 06 24
472 00 05 02
473 00 02 13
470 00 01 78
469 00 03 11
471 00 02 75
465 00 ]| 47
468 00 03 98
466 00 03 64
464 00 00 20
1115 00 00 50
2 ) Jaganathpur 760 00 00 75
763 00 00 86
139 00 01 12
138 00 02 36
132 00 03 81
133 00 02 27
137 00 03 21
129 00 00 61
128 00 00 10
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1 [ 2 [ 3 T 4 1 5 1
2) Jaganathpur (Contd) 126 00 03 64
127 00 00 10
113 00 03 86
111 00 00 60
112 00 04 78
102 00 03 27
103 00 03 82
90 00 02 64
89 00 02 11
83 00 07 34
17 00 10 il
12 00 1 65
11 00 12 10
6 00 00 10
5 00 00 26
3 ) Panada 1829 00 04 64
1811 00 02 21
1792 00 09 32
1791 00 01 18
1778 00 04 97
1779 00 04 45
1780 00 01 05
1785 00 01 86
1782 00 02 86
1783 00 14 60
1741 00 03 96
1740 00 03 72
1784 00 01 23
1727 00 06 91
1739 00 04 12
1738 00 04 05
1734 00 01 66
1700 . 00 00 10
1728 00 03 33
1733 00 04 59
1732 00 03 57
1701 00 03 00
1702 00 00 10
1709 00 04 67
1711 00 03 28
1642 00 02 80
1643 00 00 30

ERRETC TPV mq-»mquwvﬂluul B ] ‘.|llnuNWIIMWmF il RPN 8 N R T
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1 | 2 | 3 4 5 ]

3) Panada (Contd) 1241 00 00 50
1053 00 34 28.
1054 00 00 62
1057 00 05 13
1058 00 03 83
1059 00 04 68
1223 00 06 18
1222 00 03 13
1195 00 01 70
1194 00 00 26
1192 00 00 12
1191 00 09 49
1189 00 13 72
1188 00 04 66
1172 00 22 o8
1296 00 07 07
1297 00 06 25
1295 00 06 87
1298 00 15 36

4 ) Kishora Chandrapur 546 00 01 82
549 00 02 1
697 00 03 56
550 00 00 24
695 00 08 18
687 00 00 38
688 00 06 93
689 00 06 9
621 00 04 24
622 00 04 02
620 00 06 92
618 00 02 99
619 00 06 90
617 00 00 41
608 00 07 55
606 00 02 54
616 00 01 2
612 00 00 47
607 00 01 56
604 00 20 23
586 00 09 58
161 00 00 79
160 00 06 73
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1 ! 2 [ 3 [ a4 [ s |
4) Kishora Chandrapur {Contd) 156 00 00 10
158 00 0l 40
118 00 13 97
94 00 08 4]
95 ' 00 00 31
93 00 00 60
97 00 0l 47
102 00 ]| 86
103 00 02 49
104 00 00 10
105 00 02 04
101 00 03 62
88 00 00 35
84 00 05 54
86 00 04 15
87 00 00 29
50 00 16 76
25 00 0l 50
26 00 02 93
27 00 01 39
28 00 02 02
29 00 00 90
30 00 00 55
31 00 00 17
Mandai/Tehsil/Taluk:Kanisi District:Ganjam State:Orissa
1 ) Rampalli 234 00 56 22
274 00 14 23
273 00 02 60
271 00 03 15
235 00 53 28
229 00 29 10
2 )} Jugudi 682/989 00 25 89
635/911 00 20 85
636/912 00 08 61
905 00 06 02
633/906 00 20 24
641/920 00 25 40
642/921 00 22 57
656/936 00 05 42
644/923 00 07 66
655/935 00 07 39
653/933 00 16 09
648/927 00 19 25
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gRd F1 T : FFa= 17, 201 1/90% 26, 1933

6671

i 2 | 3 4 5 ]
2) Jugudi{Contd) 821 00 05 11
805 00 o1 56
585/804 00 10 19
871/807 00 01 45
586/806 00 10 18
812 00 01 13
297/372 00 28 18
287/362 00 05 10
289/364 00 09 66
245/309 00 00 9]
243/307 00 06 50
238/297 00 00 43
304/386 00 01 31
306/389 00 19 88
307/3%0 00 11 81
310/393 00 04 91
309/392 00 04 37
315/401 00 19 18
400 00 04 09
316/403 00 11 s
318/408 00 13 49
86/94 00 27 54
3 ) Singabadi 359 00 12 47
358 00 00 - 52
357 00 01 47
360 00 04 70
354 00 03 32
362 o0 05 86
364 00 08 49
363 00 15 56
365 00 10 78
368 00 07 91
367 00 01 26
377 00 02 20
369 00 o0 14
374 00 03 11
375 00 02 78
370 00 20 56
382 00 02 93
276 00 02 52
280 00 04 63
279 00 00 47
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1 T 2 | 3 | 4 | s |

3) Singabadi (Contd) 277 00 03 49
275 00 05 76

272 00 06 08

271 00 00 10

251 .00 16 02

249 00 06 05

169 00 7 73

171 00 17 80

172 00 00 1

176 00 03 35

175 00 00 10

177 00 05 18

178 00 08 05

162 00 02 02

179 00 06 36

98 00 09 22

101 00 16 77

102 00 02 27

82 00 09 06

75 00 00 87

73 00 01 15

76 00 04 03

77 00 05 67

4 ) Medinipur 144 00 02 13
143 00 68 17

142 00 15 65
143/740 00 16 69

5 ) Kusumi 375 00 10 91
374 00 04 15

373 00 04 63

- 3N 00 02 76
402 00 18 63

401 00 00 10

403 00 14 78

405 00 08

404 00 06 72

407 00 02 75

408 00 06 46
409 00 01 32

411 00 05 38

412 00 09 69

413 00 05 21
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[ 1 | 2 | 3 4 5 ]
5) Kusumi (Contd) 414 00 11 06

416 00 2 14
418 00 09 31
423 00 02 10
432 00 24 89
347 00 42 56
343 00 27 00
292 00 03 05
298 00 09 64
299 00 24 23
300 00 18 34
301 00 06 95
302 00 00 14
191 00 01 08
196G 00 05 50
124 00 40 65
123 00 21 56
108 00 40 77
130/1154 00 ol 77
500/1231 00 08 06
104/1123 00 01 88
8/1124 00 00 70
105/1125 00 00 10
6 ) Mahada 1963 00 16 77
1966 00 05 68
1920 00 39 95
1525 00 24 48
1520 00 3 84
1574 00 01 33
1575 00 00 80
1576 00 20 20
1501 00 20 71
1502 00 01 22
1500 00 00 90
1498 00 34 84
1499 00 02 19
1593 00 03 29
1490 00 05 03
1489 00 03 42
171 00 06 40
174 00 01 36
179 00 00 29

3360 GI12011—15
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1 i 2 [ 3 T 4 s ]
6) Mahada(Comd) 301 00 03 94
300 00 01 51
299 00 00 81
286 00 04 40
284 00 00 75
283 00 18 00
371 00 25 15
374 00 00 18
375 00 17 15
377 00 07 13
378 00 18 46
384 00 23 34
391 00 01 86
390 00 13 15
419 00 13 72

Mandal/Tehsil/Taluk:Berhampur District:Ganjam State:Orissa
1 ) Matiapali 75 00 06 50
64 00 03 92
66 00 03 66
73 00 15 02
67 00 oi 51
63 00 14 15
56 00 30 20
53 00 16 10
2 ) Langaladei 625 00 00 53
626 00 00 48
628 00 00 27
629 00 00 24
646 00 01 15
645 00 1] 30
644 00 01 87
643 00 01 50
642 00 02 17
679 00 04 05
640 00 00 10
683 00 13 05
700 00 - 45 g1
732 00 14 34
733 00 00 34
354 00 15 a0
356/787 00 0s 83
353 00 01 75
355 00 07 73
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[ ! 1 2 [ 3 [ 4 [ s |

2) Langahdei (Contd) 350 00 03 60
351 00 03 04
348 00 12 02
362 00 16 73
363 00 01 39
367 00 LRI 03
366 00 08 95
334 00 00 66

3 } Chandaniapahad 54 00 37 43
60 00 17 6]
6l 00 02 78
73 00 02 26
74 00 07 84
75 00 12 91
77 00 07 51
83/304 00 07 88
84 00 06 38
87 00 02 40
101 00 09 20
104 00 01 18

(F. No. L-14014/54/2010-GP)

K. K. SHARMA, Under Secy.
¢ fawell, 16 faama, 2011

B @7 oam 2530.—WRA @R I, Wgifam AR o e (PR § S & AR & ae)
sifafrm, 1962 (1962 # 50) (R 59 T¥ETq Iaa ST 281 T ¥) @ 4rg 3 A I9-Ur (1)
& A S WA S & Wfeem AR ugie e A 3 aftegeen @en #.en. 2389 wif 31
3T, 2010 g1, 3 SigE & g Sy § Rl o §, Yad Rea =g Wies @ o
W ¥ @@ e W e Red uadie e wEeen e & o & e Rwd § swiedl o
TR T B aige @ fog, Yl eifiResn wergaar fiivs g emaE- wiR - 878 W
TGOS oM & e @ o ST & SfteR & 9o & & A9 SneE @ 99 @ 9

AR, SF TAET ARG B W S B A Oé-?ﬂii 2011 & T IOy
99 I U & T Ao ;

A, araerET Rew & T ¥, S 3 oK ¥ o R @ gEy et 3 e & o T @
AR I B R T

A, T i Y S AR ) UTT 6 2 ST (1) B i AT T B S RIS A Y

A, ARG TR 4, 39 AU © AR #6 @ g Ar 98 9ge 8 a9 W 5 39 4 aees
fom & forg aRRm B, S8 Sw & siter & oRi &6 & ARfar ear

A, A, T TN, I ARG EY 97T 6 FY I-Uw (1) ZRT T SR H T F g9, 98
oo e & % 3 e & gew ot i Rffe giY § ague Ren @ e swm 3 st
&l ot e AR 3

A, I T, I AT B G 6 Y I-U- (4) I T il H A S g, T Py
& ¥ B saa i ¥ Swdm o AeR 39 G @ geEreE @ A § wne wer § R g # v,
wdl Ryeeril # 7aa, Yod RefaReay g foies & @it &
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STt

[ JEiw/ A s v Rren oRge T 3V T
U CE KL ¥ dfox RRRH ARG, ARl 0 B forg
| wwr | Ram
1 2 3 4 5
1) qariurager 7 ' 00 03 68
8 00 03 16
9 00 44 97
10 00 01 06
20 00 67 08
21 00 46 13
79 00 09 29
84 00 01 88
86 00 43 71
92 00 09 66
17/4 00 02 97
17/10 00 06 94
17/12 00 14 93
17713 00 03 24
18/4 00 04 95
18/5 00 10 80
18/6 00 05 07
18/7 00 05 48
19/3 00 05 74
19/7 00 06 18
19/8 00 04 35
19/12 00 08 69
19/13 00 03 97
19/15 00 01 56
80/1 00 19 20
80/3 00 05 75
80/5 00 00 30
80/6 00 09 62
80/9 00 08 05
80/10 00 3 24
80/13 00 02 45
80/4 00 03 23
80/8 00 03 14
80/11 00 06 80
80/12 00 00 66
85/2q 00 00 10
85/2% 00 17 96

o RN ] {1t D R AR AP | 4 WL PN il i R (LY TE I PILRE K iE
T Y T




{ s 11—90F 3(ii)] G 1 Toga : At 17, 2011/91% 26, 1933 6677

: 1 T 2 [ 3 | « [ s
1 ) ooy (Frar) 85/3 00 14 65
85/4 00 00 22
85/144 00 00 63
91/7 00 01 68
91/8 00 04 63
91/9 00 01 29
91/10 00 02 39
91/11 00 07 ;.;
91/12 0 o
94/7 00 05 13
94/13 00 02 77
94/15 00 00 88
94/16 00 00 44
94/12 00 06 »
05/3 00 36 63
95/4 00 02 45
96/1 00 07 02
96/6 00 00 73
97/1 00 04 15
97/4 0 09 68
m 00 03 44
[T | TF.-14014/44/2010-50.9.]
B, & yf, st wfam

New Delhi, the 16th September, 2011

S. 0. 2530.— Whereas by notification of Government of India in Ministry of Petroleum and
Natural Gas number S.0. 2389 dated 31st August, 2010, issued under sub-section (1) of
Section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Act, 1962 (50 of 1962) (hereinafter referred to as the said Act), Government of India
declared its intention to acquire the Right of User in the land, specified in the Schedule
appended to that notification for the purpose of laying Vijayawada-Nellore-Chennai gas
pipeline for transportation of natural gas from on-shore gas processing terminal at Kakinada
on East coast of Andhra Pradesh of M/s Reliance Industries Limited by M/s Relogistics
Infrastructure Limited to the consumers in various parts of the country;

And whereas, the copies of the said Gazette notification were made available to the public on
orbefore O&Th MAU; 2011;

And whereas, the objections received from the public to the laying of the pipeline have been
considered and disallowed by the Competent Authority;

And whereas, the Competent Authority has under sub-section (1) of Section 6 of the said
Act, submitted report to the Government of India;

And whereas, Government of India, after considering the said report and on being satisfied
that the said land is required for laying the pipeline, has decided to acquire the Right of User
therein; ‘
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Naw, tﬁerefore, in exercise of the powers conferred by sub-section (1) of Section 6 of the
said Act, Government of India hereby declares that the Right of User in the land, specified in
the Schedule, appended to this notification, is hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said
Act, Government of India hereby directs that the Right of User in the said land for laying the
pipeline shall, instead of vesting in Government of India, vest on the date of publication of
the declaration, in M/s Relogistics Infrastructure Limited, free from all encumbrances.

Schedule
Mandat/Tehsil/Taluk:Sathyavedu District:Chittoor State:Andhra Pradesh
Village Survey No./Sub-Division No. Area to be acquired for RoU
Hec Are C-Are
1 2 3 4 5
1 ) Rajagopalapuram 7 ‘ 00 03 68
8 C 00 03 16
9 00 44 97
10 00 01 06
20 00 67 08
21 00 46 13
79 00 Q% 29
84 00 01 88
86 00 43 71
92 00 09 66
17/4 00 02 97
17/10 00 06 94
17/12 00 14 93
17713 00 03 24
18/4 00 04 95
18/5 . 00 10 8C
18/6 00 05 a7
18/7 00 05 48
19/3 00 05 74
19/7 00 06 18
19/8 00 04 35
19/12 00 08 69
19/13 00 03 97
19/15 00 01 56
80/1 00 19 20
80/3 - 00 05 75
80/5 00 00 30
80/6 00 09 62
80/9 00 08 05
80/10 00 00 24
80/13 00 02 45
80/4 00 03 23
80/8 00 03 i4
80/11 00 06 80
80/12 00 00 66
85/2A 00 00 16

85/2B 00 17 96
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r 1 j 2 1. 3 1 4 | s |
1) Rajagopalapuram (Contd) 85/3 00 14 65
85/4 0¢ 00 22
85/14B 00 00 63
91/7 - 00 01 68
91/8 00 04 63
91/9 00 01 29
91/10 00 02 59
91/11 00 07 32
91/12 00 01 27
94/6 00 03 18
94/7 00 05 13
94/13 00 02 97
04/15 00 00 88
94/16 00 00 44
94/12 00 06 34
94/14 00 19 46
95/3 ) 00 36 63
95/4 00 02 45
96/1 00 07 02
96/6 00 00 73
97/1 00 04 15
97/4 00 09 68
97/2 00 03 44

(F. No.L-14014/44/2010-G P
K. K. SHARMA, Under Secy.

= freeh, 16 farmr, 2011
T, 3. zan-mmaﬁaﬁa&aﬁm&m&mﬁ%%%%rg#hﬁ#%%
fersTaarET- AT -T1E UIEYeEA & 2 @ge & 29 & fafee Rt & susiiarsil @ wegfae T @ ofraes
% fore Yt DAfmfea Fprgaar fMfes g a=H-amar-dman TRuee feE AT aika;
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New Delhi, the 16th September, 2011

S. 0. 2531.— Whereas it appears to Government of India that it is necessary in
public interest that for transportation of natural gas from terminal point of
Vijayawada-Nellore-Chennai pipeline near Tiruttani in TamilNadu to consumers in
various parts of the country, Chennai - Bangalore - Mangalore pipeline should be laid by
M/s Relogistics Infrastructure Limited;

And, whereas, it appears to Government of India that for the purpose of laying such
pipeline, it is necessary to acquire the Right of User in land under which the said pipeline
is proposed to be laid and which are described in the Schedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 3 of the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962
(50 of 1962), Government of India hereby declares its intention to acquire the Right of
User therein;

Any person interested in the land described in the said Schedule may, within twenty-one
days from the date on which the copies of the notification as published in the Gazette of
India under sub-section (1) of Section 3 of the said Act, are made available to the general
public, object in writin%sag; the acquisition of the Right of User therein for 1aying the
pipeline under the land to,K.Mallinath, Competent Authority, Relogistics Infrastructure
Limited, #74, 5th Floor, Prestige Feroze, Cunningham Road, Bangalore-560052,
Karnataka State.

Schedule
Taluk: Turuvekere District: Tumkur State: Karnataka
Village Survey No./Sub-Division No. Area to be acquired for RolU
Hec Are C-Are
1 2 3 4 5
1) B.C.Kaval i 00 67 72

F. No. L-14014/406/201%-G.P.]
K. K. SHARMA, Under Secy.
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MINISTRY OF LABOUR AND EMPLOYMENT
New Delhi, the 18th August, 2011

S.0. 2532.—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the award (Ref. No. 27/1991)
of the Industrial Tribunal-1, Hyderabad as shown in the
Annexure in the industriat dispute between the employers
in relation to the management of State Bank of India and
their workman, received by the Central Government on
16-8-2011.

- [No.L-12012/274/39-IR(B-1)]
RAMESH SINGH, Desk Officer

ANNEXURE

BEFORE THE INDUSTRIAL TRIBUNAL-L
HYDERABAD

PRESENT :
Smt. Anis, M.A., B.L., Chairman
' Dated, 27th Day of July, 2011
L D. No, 27 of 1991
BETWEEN:

State Bank of India Employees Unior,
Peddibhotiavari Street, Vijayawada, A.P.

... Petitioner
AND
The Management of State Bank of India,
Rep. by the Regional Manager,
Region-1V, I1 Zonal Office,
Visakhapatnam-530020. .. . Respondent
APPEARANCES:

Sri P Venkateshwar Rao, Advoéate for the Petitioner
Sri B. G. Ravinder Reddy, Advocate for the Respondent

3360 GI12011—1g

AWARD

The Government of India and Ministry of Labour by
its order No. L-12012/274/89 IR B-III dated 12-2-1990
referred the following dispute for adjudication with the
following issue found in the Annexure which reads as
under :
“Whether the action of the Management.of the Stale
Bank of India, Regional Office, Visakhapatnam in
imposing the punishment of stoppage of two
increments by way of cancellation with cumulative
effect of Sri Barntala K. Shankar Rao, Messenger in
the Srikakulam Branch vide their order (3-0YDPC/
VSP/R-1I/139 dt. 14-11-1985 was justified ?

If not to what relief the said workman is entitled
to?

1. The original dispute was referred to the Industrial
Tribunal-cum-Labour Court, Visakhapatnam by order No,
L-12012/274/89 IR B-III dated : 12-2-1990 of Ministry oF
Labour, Government of India, New Delhi. Later on it was
transferred from the Industrial-cum-Labour Court,
Visakhapatnam to this Court by order dated 10-7-1991 of
Ministry of Labour, Government of India, New Delhi.

2. The brief averments made by the petitioner as
follows :
The petitioner is the workman was appointed in the
State Bank of India, Amudalavalasa branch as
Messenger on lst May 1967, His services were
confirmed from 1-11-1967. He was transferred 1o
Parvathipuram Branch on 31-7-1971 and he joined
there on 8-9-1971. On 21-9-1972 he was placed under
suspension on the allegation that on 7-9-1971 he
surreptitiously removed one section containing onc
hundred currency notes of rupees ten denomination
valued at Rs. 1,000. On 9-11-1973 the petitioner
workman was charge sheeted by framing the charges.
On 19-12-1973 the workman submitted his reply to
the charge sheet and denied the allegation levelted
against him by way of charges on the ground thin
he made a scapegoat to a organized union patronived
and pampered by the Management of the Bank and
he is innocent. He further stated that he was ontside
scope of the procedure for taking disciplinary action
and the workman also requested to lift the.
suspension order. On 19-12-1974 the then Regional
Manager and disciplinary authority ordered an
enquiry and appointed Enquiry Officer. The worknu:.
also filed a civil suit O 8 No, 33/74 before the District
Munsiff, Parvathipuram and obtained interim stax
orders of the enquiry. The said soit was disnusscd
on31-7-1979. Again he filed an Appeal ASNo 51/
before the Subordinate Judge. Parvathipuram :
the appeal was also dismissed on 6-4-i-* -
According to the petitioner the Government of i,
given directions that all suspensions pending v
more than one vear be reviewed and the suspensie:-
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lifted in appropriate cases. The petitioner suspension
was also lifted vide orders dated 3-10-1978 with a rider
“the question of payment or otherwise of the back
wages and the extension of other benefits will be
considered on the conclusion or the enquiry ordered”.
After the disposal of the Appeal suit 51/79 the
domestic enquiry was commenced on 15th and 26th
June, 1985 and 3rd July, 1985. The diciplinary autherity
held that the workman is guilty of the charges and
dismissed the workman petition from the services.
The petitioner stated that he was not furnished copies
of the enquiry report, findings of the Enquiry Officer
and proceedings of the disciplinary authority along
with 2nd show cause notice. Thus, the workman had
only the version of the Disciptinary Authority as to
the findings of the Enquiry Officer of the charges.
Thus the workman was denied the reasonable
opportunity of rebutting the contentions of the
Disciplinary Authority. On 25-10-1985 the workman
appeared for the personal hearing and submitted his
contentions in writing. Vide letter dated 14-11-1985
the Disciplinary Authority negatives the contentions
of the workman and taken lenient view to reduce the
punishment to stoppage of two increments by way of
cancellation with cumulative effect. The wotkman also
made his appeal to the Appellate Authority on
18-8-1986. The Appellate Authority dismissed the
appeal of the workman. Thus the petitioner Union
raised an I D before the Asstt. Labour Commissioner
{Central), Visakhapatnam on 16-2-1988 and the said
dispute ended in failure leading to the present
reference, According to the petitioner the Disciplinary
Authority and Appellate Authority failed to consider
the workman’s contentions. Therefore, petitioner
prays the Tribunal to hold that the punishment
imposed is unjustified and workman is entitled to
having increments restored with back wages and other
benefits.

3. The brief averments made in the counter filed by

the respondent are as follows :

The respondent contended that the averments are
not true, valid and tenable in law and the petitioner is
put to strict proof of the same. The respondent admits
about issuing the notification by the Government and
sending reference to this Tribunal and also admitted
that the petitioner was appointed in State Bank of
India, Amudalavalasa Branch as Messenger and
confirmed his services on 1-1-1967. Thereafter, he was
shifted Parvathipuram Branch on 9-8-1971. The
respondent admitted that on 21-9-1972 the petitioner
workman was placed under suspension and the
ailegation that he surreptitiously removed one section
containing 100 currency notes of Rs. 10 denomination
valued at Rs. 1,000. The respondent admitted about
issuing charge sheet to the petitioner workman, The

AN

respondent also admitted about civil cases filed by
the petitioner workman before the District Munsif,
Parvathipuram and also before the Sub-Judge Court.
Both the cases were dismissed on 31-7-1979 and
6-4-1985 respectively, According to the respondent
the allegation of workman that the Respondent did
not furnish the copies of the enquiry report and the
findings of the Enquiry Officer and the proceedings
of the Disciplinary Authority along with 2nd show
cause notice are untenable, The respondent also
stated that all the relevant records were with the State
Bank of India, Parvathipuram Branch and the petitioner
workman could have easily perused the same,
According to the respondent reasonable opportunity
was given to the petitioner workman. The respondent
admits that the petitioner workman appeared at the
personal hearing and made his submissions and he
was allowed to defend his case through his counsel
during the entire proceedings. The respondent further
denied the allegation that they should have proceeded
to prosecute the petitioner workman and they have
no right to initiate disciplinary proceedings is
misconceived and the Management of the
Respondent got the discretionary powers either to
initiate prosecution or disciplinary proceedings. The
respondent denied the allegation that the evidence
tendered did not support the charges and specifically
stated that the witnesses were given evidence 13 years
after the incident and consequently it would be un-
nature to depose with mathematical precision
regarding incident without discrepancies. Abnormal
delay caused during the enquiry was due to deliberate
acts of the petitioner workman who approached the
Civil Court. The respondent also denied that the
petitioner was not given fair hearing of the case and
the management has no such intention and make him
a scapegoat. The respondent also stated that the
petitioner is not entitled for back wages as claimed
and the case filed by the petitioner is purely
speculative and the workman who is guilty of serious
charges was dealt with reasonably and fairly by the
respondent management and imposed minor
punishment on sympathetic grounds. The contention
of the petitioner that 2nd show cause notice dated
30-9-1985 was not accompanied by the Enquiry Officer
records, is not valid and tenable and the petitioner
workman is having no say about the practice and
procedure adopted by the back. Further a personal
hearing was given to the petitioner workman before
imposing the punishment of dismissal after hearing
the petitioner workman, a lenient view was taken by
stoppage of two increments by way of cancellation
with cumulative effect. The respondent management

_applied its brain and considered the matter judicially

and finally prayed the Court to dismiss the reference
with costs.

§ N SERLHRELL L kLol S A AR S VAW A R 1 VN (S B4 b NG LA (R E————
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4, Now the points for the consideration ; -

(d “Whether the action of respondent in imposing
the punishment of stoppage of two increments
by way of cancellation with cumulative effect
of Sri B, Shankar Rao was justified ?

(i) Whether the orders passed by the Management
is violation by principles of natural justice and
arains the material onrecord ?

i)y Whether the misconduct of the petitioner is
proved and the quantum of punishment is in
accordance with the action of the petitioner 7"

5. Petitioner workman examined as WW1. Ex Ml to
M19 are marked by consent on behalf of the Respondent.

6. Heard both sides and perused the record.

7. Point No, 1 to 3 : As per the record there is no
dispute with B. Shankar Rao was appointed in State Bank of
India, Amudalavalasa Branch as a Messenger on 1-3-1967
and his services were confirmed from 1-11-1967, The said
workman transferred to Parvathipuram Branch on 31-7-1971
and joined there on 9-8-1971. 1t is also an admitied fact that
the said workman was suspended from service on
21-9-1972 on the charge that he removed one section
containing 100 currency notes of Rs. 10 in denomination of
rupees valued at Rs, 1000. The charge sheet was issued on
19-12-1973 to the petitioner workman and he submitted his
reply denying charges. It is also an admitted fact that the
disciplinary authority ordered enquiry and appointed an
Enquiry Officer. The petitioner workman questioned the said
action by filing OS 33/74 before the Jr. Civil Judge,

Parvathipuram which was dismissed on 31-7-1979. Against -

the said order the petitioner workman filed A S 51/79 before
the Sub-Judge, Parvathipuram, and the same was also
dismissed on 6-4-1985. Thereafier the domestic enquiry was
conducted in the month June/July 1985 after producing the
oral and documentary evidence by both the sides. The
enquiry officer vide its proceeding dated 9-8-1985 held that
the charges leveled against the workman were not proved.
But the disciplinary authority not accepted the report of the
enquiry officer and differed with the findings of the Enquiry
Officer vide proceedings dated 3-9-1985 and held that the
petitioner workman was guilty of charges leveled against
him.

8. 1t is also an admitted fact that the disciplinary
authority vide proceeding dated 30-9-1985 tentatively
proposed 1o impose the punishment of dismissal from
service since misconduct was scrious and it was proved.
The same was informed to the petitioner workman and a

show cause notice was also issued to the workman for .

hearing about imposing of the punishment. During the
personal hearing, the petitioner workman filed a written
statement and after considering the contents of the writ'en
statement it was held that the workman whose integrity was
doubtful had no place in Organization like a bank and that

he deserved punishment after dismissal from the bank
service. But taking into his long service in the Bank, the
disciplinary authority vide proceedings dated 14-8-1985 took
a lenient view of his misconduct decided to reduce the
punishment of stoppage of two increments with cumulative
effect.

9. Itis also an admitted fact that against the order of
the disciplinary authority the petitioner workman preferred
an appeal on 15-4-1986 and the appellate authority vide
proceedings dated 18-8-1986 dismissed the appeal
confirming the orders of the disciplinary authority.

10. Ttis also an admitied fact that the petitioner raised
a dispute as such the Government of India vide proceeding
dated 10-7-1991 referred the dispute between the
Management of State Bank of India and their workman before
the Tribunal.

11. During the pendency of the I D 27/1991 an order
has been passed about the validity of the domestic enquiry.
On 18-5-1994 this Tribunal passed orders holding with the
enguiry officer “conducted the domestic enquiry against
the petitioner workman in accordance with the principle of
natural justice and there are no valid reasons to give any
finding against the domestic enquiry”, This order dated
18-5-1994 was not challenged by the workman before any
appellate Court. Therefore, the orders dated 18-5-1994
became final. On 7-6-1994 an award has been passed by this
Tribunal holding that the action of the Management in
imposing the punishment to the workman was not justified
and the petitioner workman is entitled to have his increments
restored and he is entitled to back wages and benefits due
on lifting of the suspension,

12, Aggrieved by the orders of this Tribunal the
Management of State Bank of India filed W P No. 20599/
1994. The Hon'ble High Court vide orders dated 5-8-2005
held that the Tribunal “On the evidence available on record
shall examine the matter in accordance with the paragraph
50(a) of the judgment of the Hon’bie High Court with regard
to prove of misconduct and quantum of punishment. The
order of punishment of stoppage of two increments with
cumulative was imposed of the workman nearly two decades
ago on 14-11-1985 and the dispute was referred in 1D 27/
1991 for adjudication of the Tribunal 14 years ago. It is
therefore necessary that the Tribunals are examines the
matter and passes the award as expeditiously as possible™.

13. After remand of the matter the petitioner workman

.only filed chief affidavit reiterating of the admitted facts

happened during the domestic enquiry and disciplinary
action taken by the Management and stated that the action
of the Management against petitioner workman is mala fied,

- illegal and void ab initio and the orders of the Management

imposing the punishment of stoppage of two increments
was not justified.

14. Heard both sides and perused the written
arguments filed by both the sides reiterating the same facts.
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15. The Hon’ble High Court while passing the orders
in W P ¢learly held that from the claim statement it is clear
that the workman was given a copy of the enquiry officer’s
report and the findings of the disciplinary authority during
the course of conciliation proceedings before the Asstt,
Commissioner of Labour (Central} i.e., prior to the reference
made by the Government to the Tribunal. The said
documents were available with the workman when the union
filed its claim statement on his behalf before the Tribunal,
However, no plea was taken in the claim statement that
prejudice was caused to the workman as a result of his not
being furnished a copy of the enquiry report. The Hon’ble
High Court further held “it is thus clear that even after
receiving a copy of the enquiry report and the findings of
the disciplinary authority, both before the Industrial
Tribunal and before this Court, there is no plea that prejudice
was caused to the workman on account of non-supply of
the enquiry report and on his not being furnished with a
copy of the findings of the disciplinary authority disagreeing
with the findings of the enquiry officer”,

16. Further the petitioner workman failed to prove
what prejudice was caused on account of non-supply of a
copy of the enquiry report and the copy of the findings of
the disciplinary authority. Admittedly, this course held that
a domestic enquiry conducted is valid and it was in
accordance with the principles of natural justice and the
petitioner workman has not challenged the order passed by
this Tribunal about the validity of the domestic enquiry.

17. The Hon’ble High Court also held while admitting
the writ petition “Since the domestic enquiry has already
been held to be valid by the Tribunal, the punishment
imposed on the workman is other than dismissal or
discharge, and Sec. 2(A) does not therefore apply, the
Tribunal on the evidence available on record, shall examine
the matter in accordance with paragraph 50 (9) supra, with
regard to proof of misconduct and the quantum of
punishment”,

8. Even after the remand the petitioner workman has
not produced any evidence to show that due to non-supply
of the copy of enquiry report and a copy of the finding of
the disciplinary authority caused prejudice to him. Further
there is no pleading to that effect by the petitioner workman.

19. The discipiinary authority vide proceeding dated
30-9-1985 tentatively proposed imposition of punishment
of dismissal from service but it took a lenient view and after
hearing the petitioner workman the said punishment was
reduced to stoppage of two increments with cumulative
effect. As per the record available the petitioner was working
as a messenger in the bank and findings of the Enquiry
Officer shows that the petitioner workman’s integrity was
doubtful and in the interest of the bank there is no place for
the petitioner to work in a financial organization like bank
and wants to impose serious punishment of dismissal but
in view of the long service it has reduced to stoppage of

B TIETT Rl
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increments with cumulative effect. Further the petitioner
workman himself responsible for long litigation. The order
passed by the domestic enquiry and the disciplinary
authority are in accordance with the principles of natural
justice and the findings are as per the material on record.
Therefore, the petitioner is no entitled for any relief of
restoration of increments along with back wages and
benefits due on lifting of the suspension.

in the result the reference is answered accordingly
and the petitioner is not entitted for any relief.

Dictated to the Stenographer, transcribed by her and
corrected, pronounced by me in the Open Court on 27th
day of July, 2011.

ANIS, Chairman
Appendined Evidence
Witnesses examined for Witnesses examined for
petitioner respondents

WW]1 :B. Shankar Rag ~Nil -

Documents marked for petitioner

~Ni -
Documents marked for Kespondent
(By conzent)

Ex M1 Charge sheet issued to the workman
(Telugu and English versions) dated
9-11-1973,

Ex M2 Notice of Domestic Enquiry dated
17-3-1975.

Ex M3 Notice of Domestic Enquiry dated
16-5-1975.

Ex M4 Letter addressed to the Branch Manager,
Parvathipuram and marked to Sri R § Raju
dated 28-5-1975.

Ex M5 Prosecution Exhibits Exs. P1to P4.

Ex M6 Enquiry Officer’s Report.

Ex M7 Brief submitted by the prosecuting
officials.

Ex M8 Proceedings of the Disciplinary Authority
proposing punishment dated 30-9-1985.

ExM9 Final proceedings of the Disciplinary
Authority dated 14-11-1985,

Ex. M10 Appeal submitted by Sri B. Shankar Rao
dated 24-6-1986.

ExMll Letter addressed to the workman after
personal hearing dated 14-11-1985,

ExMI2 Letter of the Appellate Autherity along

with proceedings addressed to Sri B.
Shankar Rao dated 18-8-1986.
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Ex M13 Suspension order served to Sri B. Shankar
Raodated 21-9-1972.

Ex M14 Letter serviced to Sri B. Shankar Rao
(advice regarding lifting of suspension)
dated 3-10-1978.

Ex M15 Enquiry proceedings register.

Ex Mi6 Typed copies of enquiry proceedings
register. _

Ex M17 Letter of Sri B, Shankar Rao in reply to
the charge sheet issued to him (copy)
dated 19-12-1973.

Ex M18 Defence Exhibits D. Ex. 1.

Ex M19 Defence brief.
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New Delhi, the 19th August, 2011

S.0. 2533,—In pursvance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the Award (Ref. No. 112/2003)
of the Central Government Industrial Tribunal-cum-Labour
Court, Nagpur as shown in the Annexure, in the industrial
dispute between the management of State Bank of India
and their workman, which was received by the Central
Governmenton 19-8-2011.

[No.1.-12012/319/2002-IR(B-1)]
RAMESH SINGH, Desk Officer

ANNEXURE

BEFORE SHR1 J. F. CHAND, PRESIDING OFFICER,
CGIT-CUM-LABOUR COURT,NAGFPUR

Case No. CGIT/NGP/112/2003 Date: 9-8-2011

Party No.1 : The Dy. General Manager,
State Bank of India, Zonal Office,
Shankar Nagar, Raipur (CG) 492001.

Versus

Shri Shiv Kumar Kashyap,

S/o Shri Ghansiram Kashyap,
Gorkha Colony, New Shanti Nagar,
Raipur (CG) 492001.

PartyNo.2 :

AWARD
(Dated : 9th August, 2011)

In exercise of the powers conferred by clause (d) of
sub-section ¢(1) and sub-section 2{A) of section 10 of
Industrial Disputes Act, 1947 (14 of 1947) (“the Act” in short),
the Central Government has referred the industrial dispute
between the employers, in relation to the management of
the State Bank of India, Zonal Office Raipur, and their
workman, Shri Shiv Kumar Kashyap, for adjudication, as
per letter No. L-12012/319/2002-IR(B-I) dated 2-5-2003, with
the following Schedule :

“Whether the action of the Dy, General Manager, State
Bank of India, Raipur (CG), in terminating the services
of Shri Shiv Kumar Kashyap, S/o Shri Ghansiram
Kashyap, Ex-Messenger is justified ? If not, to what
relief is the workman entitled for 7

2. On receipt of the reference, notices were sent to
the parties for filing of their respective statement of claim
and written statement, in response to which, the workman,
Shri Shiv Kumar Kashyap (“the workman” in short) filed
the statement of claim and the management of the State
Bank of India, Raipur (“the party No. 17 in short) filed the
written statement.

The case of the workman is that he was appointed
temporarily in the post of messenger from August, 1995 to
December, 1997 continuously without any break and in view
of such service and the provisions of the Bi-Partite
settlement betwesn the Bank and All India State Bank of
India Staff Federation dated 27-10-1988, he became a
protected worker and entitled for all the permanent
absorption in the Bank and the Bank conducted interview -
for al! the protected workers during 1990 and the selected
persons were wait listed for permanent absorption in future
in the Bank’s service and he was also interviewed and
selected in the said interview and was included in the waiting
list and as he was a protected worker and was about to be
observed, he was offered temporary appointment but his
services were abruptly terminated w.e.f. 1-1-1998, without
assigning any réason and he had performed his duties for -
more than 240 days in a calendar year and got the status of
a permanent employee, as per the provisions of section
25-B of the Act and in order to deprive him the benefits of
regular employment, he was continued with artificial breaks
in service and though posts were available, the party No. 1
did not absorb him and the action of the party No. 1 in
terminating his services amounts to retrenchment, but before
the termination of his services, neither one month’s notice
nor one month’s wages in lieu of notice, nor retrenchment
compensation was given to him and as such, the action of
terminating of his services is illegal, inoperative and invalid
and as the mandatory piovisions of section 25-F of the Act
were not complied with, he is entitled for reinstatement in
service with back wages and the action of the party No. | in
terminating his £ 3rvices is arbitrary, capricious and unfair
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labour practice and he made representation to the Bank
repeatedly for redressal of his grievances but without any
result and the party No. 1 made appointments of fresh
candidate in the post of Messenger but he was not given
employment, which was violation of the mandatory
provisions of section 25-H of the Act. The workman has
prayed for declaring the action of the party No. 1 to be
illegal and unlawful and to reinstate him in service with
continuity and back wages.

3. The party No. 1 in its written statement has pleaded
inter alia that the appointment of the workman was on daily
wages basis depending upon the exigency of the work and
for specific period and discontinuation of such engagement
did not amount to retrenchment in terms of section 2(00) of
the Act and various settlements were entered into between
the State Bank of India and Federation of SBI unions and
by virtue of such settlement and for any other reason, the
workman did not become a protected worker and did not
become entitled for permanent absorption in the Bank. The
further case of the party no. 1.is that the workman had been
enlisted in the waiting list for absorption, but the said list
lapsed on 31-3-1997, as per the terms of the settlement
dated 13-7-1996 and as such, the persons, whose turn could
not come by 31-3-1997 could not be considered for
permanent absorption and in 1999, the workman had raised
the dispute on the same facts and circumstances, which are
the subject matter of the present dispute and the
Government of India by its notification dated 20/24-1-2000,
was pleased to not refer the dispute and the workman again
approached the same forum for the same relief and once the
matter has been finally decided by the Hon’ble Supreme
Court, in 1998 (SLP No. 11886-11888 of 1998), nothing
survives and the dispute is to be answered in its favour and
sevenieen temporary workmen raised the dispute before
the ALC, Raipur, out of whom, four being satisfied with the
Bank’s reply, withdrew their claims and five other workmen
did not proceed against the Bank for one reason or the
other and out of the remaining eight workmen, the case of
one workman, Shri Kamal Soni was rejected by the
Government and dispute of the rest seven workmen have
been referred for adjudication for the reasons known to the
concerned authorities and as the initial engagement of the
workman was purely on temporary basis and the purpose
for which, the workman was engaged was completed, the
termination of his services was inevitable and the more fact
of completion of 240 days of work did not given the workman
the status of permanent employee within the meaning of
section-25-B of the Act and the workman was not given
artificial breaks in service, and it did not adopt any unfair
labour practice and the services of the workman were not
terminated on 1-1-1998 (wrongly mentioned as 5-2-1998 in
the written statement) and the workman was appoinied
temporarily for specific period and purpose and his services
were terminated as per the appointment order and now, no
work is available for him and inview of the appointment
order, there was no need to comply with the provisions of

section 25-F of the Act and as such, its action cannot be
said to be illegal and no fresh candidates were appointed
by it as Messenger and there was no violation of the
provisions of section 25-H of the Act and as such, the
workman is not entitled for any relief.

4. In support of their respective claims, the parties
have led oral evidence. The workman has examined himself
as a witness in support of his claims, In his examination-in-
chief, which is on affidavit, the workman has reiterated the
facts mentioned in the statement of claim. However, in his
cross-examination he has admitted that his appointment was
temporary and he was appointed some time as a Messenger
and some time as a canteen boy and some time as a peon
etc.

5. One S.B. Aggrawal was examined as a witness on
behalf of the party No. 1. He has also reiterated the facts
mentioned in the written statement in his evidence.

6. At the time of argument, it was submitted by the
leamed advocate for the workman that the workman worked
with the party No. 1 we.f. 3-6-1985 continuously without
any break and he had completed 12 vears of service and
more than 240 days of continuous work in every calendar
year and as such, he had got the status of a permanent
employee and his services was terminated w.e.f. 31-12-1997,
without assigning any reason and the mandatory provisions
of section 25-F of the Act were not complied with and the
termination amounts to retrenchmeni and due to non-
compliance of the provisions of section 25-F of the Act.
such retrenchment is illegal and as such, the workman is
entitled for reinstatement with continuity of service and full
back wages and after termination of the workman, the Bank
made appoiniment of fresh candidates in the post of
Messenger but did not  give employment to the workman
and thus violated the provisions of sections 25-G and 25-H
of the Act and Rule 77 of the Industrial Disputes (Central)
Rules. In support the contentions. the learned advocate for
the workman placed reliance on the decisions reported in
AIR 1960 SC-762 (Swadesh Mittran Ltd. Vs. Their Workmen),
201G (3) Mh. L.J. 537 (8C) (Ramesh Kumar Vs. State of
Haryana), 2006(1) SC 545 (Worknyinr of Bhurkhunda Colliery
Vs. Management of Bhurkhunda Collicry). 2008 (3) Mh. L]
660 (Shaymrao Vs. Stale) and many others.

It was also submitted that the Bank has taken the
sheiter of bi-partite settlement, which was entered into by
the Bank and Staff Federation and the workman is nol »
member of the said union and the said scttlement is not
favourable to the workman and as such., the workman is not
bound by such settlements and the workman is entitled lor
reinstatement in service with continuity and [ull back wages.

7. On the other hand, it was submitted by the learncd
advocate for the party No. 1 thaf the workman was appointed
temporarily and he was duly considered by the party no. 1
for permanent absorption in the bank, as per the scitlements
and as such, he was interviewed and was pul in the wiiting
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list and as the waiting list lapsed on 31-3-1997, he has no
right for permanent absorption or re-appointment and in
OJC No. 9039 of 1997 (G Madhavrao Vs. SBI) the Hon'ble
Division Bench of Orissa High Court, while deciding the
claim of some candidates whose names were in the waiting
list of the Bank, for appointment, basing on the said list
have held that the applicants are not entitled to get any
relief when the selection list came to an end on
31-3-1997 and against the said order, special leave application
(Civil) No. CC 3081 of 1999, was filed before the Hon’ble
Apex Court but the special leave petitions were dismissed
by the Hon’ble Apex Court on merit and therefore, the
workman is not entitled for any relief. It was also submitted
that as the engagement of the workman was purely on casual
and temporary basis intermittently, due to administrative
exigencies and need of work as messenger and was not as
per procedure for permanent staff, his termination cannot
be termed as retrenchment and in view of the decisions of
the Hon’ble Apex Courts, evenifit is found that the workman
had completed more than 240 days of work, heis not entitled
for regularization or reinstatement in service and as such,
he is not entitled for any relief. In support of the contentions,
refiance has been placed on the decisions reported in AIR
1997 SC 3657 (Himanshu Kumar Vidhyathi Vs, State of Bihar),
AIR 1997 SC 3091 (Syndicate Bank Vs. Shankar Paut), 2007
SCC (1.&S) 163 (State of U.P. Vs. Deshraj), 2006 SCC (L&S)
753 (Secretary State of Karnataka Vs, Umadevi) and many
others.

Keeping in view the principles enunciated by the
Hon’ble Courts in the decisions, on which reliance has been
placed by the parties, now the present case at hand is to be
decided.

8. So far the first contention that the workman was
working from 1985 with the Bank continuously for more
than 12 years is concerned, I find no force in the same as
because, there was no such pleading in the staternent of
claim and as no evidence was adduced in support of the
same. The workman has specifically pieaded that he worked
from August 1995 to December 1997 and his services were
terminated on 1-1-1998. In his evidence also, he has reiterated
the same. Hence, the contention raised by the learned
advocate for the workman cannot be accepted.

So far the contention regarding the non-application
of the settlements entered into by the Bank and the
Federation to the present workiman is concerned, it is pleaded
by the workman that in view of the term of the Bi-partite
Settlement entered into by the Bank and the Federation, he
became a protected worker and the Bank conducted
interview for all the protected workers and selected him in
the interview and his name was enlisted in the waiting list
and the intention of the parties to the agreement was to
absorb the waitlisted candidates permanently. When the
workman himself has admitted about the settlements and
by virtue of such settlements, his name to be enlisted in the

waiting list, there is no force in the contention that the
settlements are not binding on the workman.

9. Admittedly the appointment of the workman was
temporary for intermittent durations. The workman has
pleaded such facts in his statement of claim. In view of the
lapse of the waiting list prepared by the Bank on 31-3-1997
the workman is not entitled to claim appointment or
reinstatment in service on the basis of such list, as the said
question has already been set at rest by the decisions of
the Hon'ble Orissa High Court and the Hon’ble Apex Court
as mentioned above.

10. However, the claim of the workman in this case is
not based on the waiting list prepared by the Bank.
According to the claim of the workman, he was appointed
temporarily in August 1995 and continue till December 1997
and as he had completed more than 240 days of continuous
work in a calendar year, the termination of his services
without following the mandatory provision of the Section
25-F of the Act is illegal and for that he is entitled for
reinstatement in service.

The party No. 1 has denied the claim of the workman.

11. Perused the record including the statement of
claim, written statement, oral and documentary evidence
adduced by the parties and written notes of arguments, It is
the admitted case of the workman that he was appointed
temporarily. The documents filed by the workman show
that he was engaged as a temporary messenger and not on
permanent basis. There is nothing on record to show that
the workman was appointed by following due procedure of
appointment applicable to the Bank. So it is clear from the
evidence that the workman was working on casual basis as
a temporary messenger,

On perusal of the documents filed by the workman it
is found that the appointment of the workman was purely
on temporary basis for a specific period and his re-
appointment on fresh basis from time to time on the basis
of specific order. It is also found from the documents that in
the orders for temporary appointment, specific condition
has been mentioned that the appointment to be purely
temporary in nature due to exigency of work and need of
the Bank and the workman would not be entitled to claim
permanent employment and the workman accepting the
condition had worked with party No. 1. It is also found from
the documents that the temporary appointment was made
by the Branch Manager of the Bank.

It is also well settled by the Hon’ble Apex Courtina
number of decisions including the decision of the
Constitutional Bench reported in AIR 2006 SC 1806
(Secretary State of Karnataka & Others Vs. Umadevi and
Others) that unless the appointment is in terms of the
relevant rules and after a proper competition among qualified
persons, the same would not confer any right on the
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appointee and if it is a contractual appointment, the
appointment comes to an end at the end of the contract and
if the appointment is on casual basis, the same would come
to an end, when it is discontinued and a temporary employee
has no right to claim to be made permanent and on expiry of
the term of his appointment, he do not entitled for
reinstatement in service.

Applying the principles enunciated by the Hon’ble
Apex Courts to the present case at hand, it is found that the
provisions of Section 25-F are not applicable to this case as
from the documents filed by the workman show that his
appointment was coming to an end at the end of the contract
and as such, the workman has no right to claim reinstatement
in service,

Moreover, it is well settled by the Hon'ble Apex Court
in number of decisions that the initial burden of proof is on
the workman to show that he completed 240 days of service
in the preceding 12 months of the date of alleged termination
and the onus of proof doesn’t shift to employer nor is the
burden of proof on the workman discharged, merely because

employer fails to prove a defence and filing of affidavit of

the workman to the effect that he had worked for 240 days
continuously or that the workman had made repeated
representation or raised demands for reinstatement, is not
sufficient evidence that can discharge the said burden and
other substantive evidence needs to be adduced to prove
240 days’ continuous service. In this case, the workman
has claimed that his services were terminated on 1-1-1998.
So now, it is to be seen as to whether the workman has been
able to discharge the initial burden to show that he worked
for 240 days in the preceding 12 months of 1-1-1998. In
support of his claim, the workman besides filing his affidavit
has filed documents in regard to his appointment and the
said documents have been marked as exhibits W-4 to W-15.
The said documents show that the workman worked for 31
days, 28 days, 31 days, 30 days, 29 days and 31 days in
January, February, March, April, June and July of 1997
respectively. No document has been filed by the workman
to show that he worked in May 1997 and afier 31-7-1997 till
31-12-1997. The total working days in the preceding 12
months of 1-1-1998 comes to 180 days. There is no other
evidence on record to show that the workman completed
240 days of work in the preceding 12 months of 1-1-1998. As
the workman has failed to discharge the initial burden that
he worked for 240 days in the preceding 12 months of
1-1-1998, the provisions of Section 25-F are not applicable
to this case.

12, There is also no legal evidence on record to show
that freshers were appointed as messengers by the party
No. 1, after the termination of the services of the workman
and the workman was not given employment and as such,
it cannot be held that there was violation of the provisions
of sections 25-G and 25-H of the Act and Rule 77 of the
Rules. Hence, it is ordered :

ORDER

The action of the Dy, General Manager, State Bank
of India, Raipur (CG) in terminating the services of
Shri Shiv Kumar Kashyap, Ex-messenger is justified.
The workman is not entitled for any relief,

J. P. CHAND, Presiding Officer
= faeet, 19 ST, 2011
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New Delhi, the 19th August, 2011

8.0. 2534.—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Gaovernment hereby publishes the award (Ref. No, 214/2003)
of the Central Governmment Industrial Tribunal-cum-Labour
Court, Nagpur as shown in the Annexure, in the industrial
dispute between the management of State Bank of India
and their workmen, which was received by the Central
Government on 19-8-2011.

[No.L-12012/110/2003-IR(B-D)]
RAMESH SINGH, Desk Officer

ANNEXURE

BEFORE SHR1 J. P. CHAND, PRESIDING OFFICER,
CGIT-CUM-LABOUR COURT,NAGPUR

Case No, CGIT/NGP/214/2003 Date : 9-8-2011

PartyNo.1 - ¢ TheDy. General Manager,
State Bank of India, Zonal Office,
Shankar Nagar, Raipur (CG) 492001

Versus

Shri Bhaiyaram Vishwakarma,
S/0 Shri MohanVishwakarma,
Village : Dotopar, PO : Lahad,
Th. : Balodbazar,

Distt. : Raipur (Chattisgarh)

AWARD
(Dated : 9th August, 2011)

In exercise of the powers conferred by clause (d) of
sub-section (1) and sub-section 2(A) of Section 10 of
Industrial Disputes Act, 1947 (14 of 1947) (“the Act” in short).
the Central Government has referred the industrial dispule
between the employers, in relation (o the management of

Party No. 2
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the State Bank of India and their workman, Shri Bhaiyaram
Vishwakarma, for adjudication, as per letter No. L-12012/
110/2003-IR(B-I) dated 8-8-2003, with the following
Schedule

SCHEDULE

“Whether the action of the Dy. General Manager, State
Bank of India, Raipur (CG), in terminating the services
of Shri Bhaiyaram Vishwakarma, S/0 Shri Mohan
Vishwakarma, Ex-messenger is legal and justified 7If
not, what relief is the workman entitled for 7"

2. On receipt of the reference, notices were sent to
the parties for filing of their respective statement of claim
and written statement, in response to which, the workman,
Shri Bhaiyaram Vishwakarma (“the workman" in short) filed
the statement of claim and the management of the State
Bank of India, Raipur (“the party No, 1" in short) filed the
written statement,

The case of the workman is that he was appointed
temporarily in the post of messenger from 25-1-1997 t0 25-1-
1998 continuously and he had also worked from 3-8-1985 10
2-2-1985 and 1-3-1987 to 10-8-1987 with party no. ! and in
view of such service and the provisions of the Bi-partite
settlement between the Bank and All India State Bank of
India Stafl Federation dated 27-10-1988, he became a
protected worker and entitled for all the permanent
absorption in the Bank and the Bank conducted interview
for all the protected workers during 1990 and the selected
persons were wait listed for permanent absorption in future
in the Bank's service and he was also interviewed and
selected in the said interview and was included in the walting
list and as he was a *otected worker and was about to be
observed, he was offered temporary appointment but his
services were ebruptly terminated w.e.f. 26-1-1998, without
assigning any reason and he had performed his duties for
more than 240 days in a calendar year and got the status of
a permanent employee, as per the provistons of Section
25-B of'the Act and in order to deprive him the beneflts of
regular employment, he was continued with artificial broaks
in service and though posts were available, the party No. ]
did not absorb him and the action of the party No. 1 in
terminating his services amounts 1o retrenchment, but before
the termination of his services, neither one month's netice
nor one month's wages in lieu of notice, nor retrenchument
compensation was given to him and as such, the action of
terminating of his services is 1legal, inoperative and invalid
and as the mandatory pravisions ef Section 24+F of the Act
were not complied with, he is ¢ntitled for reinstatement In
service with back wages and the action of the party No. | in
terminating his services is arbitrary. capricious and unfair
labour practice and he made representation to the Bank
repeatedly for redressal of his grievances but without any
result and the party No. 1 made appointments of fresh
candidate in the post of messenger but he was not given
employment, which was violation of the mandatory
pravisions of Section 23-H of the Act. The workman has

3380 Gl2011—17

prayed for declaring the action of the party No.'l to be
illegal and unlawful and to reinstate him in service with
continuity and back wages.

3, The party No. [ in its written statement has pleaded
inter alia that the appointment of the workman was on daily
wages basis depending upon the exigency of the work and
for specific period and discontinuation of such engagement
did not amount to retrenchment in terms of section 2(oo) of
the Act and various settlements were entered into between
the State Bank of India and Federation of SBI tnions and
by virtue of such settlement and for any other reason. the
workman did not become a protected worker and did not
become entitle for permanent absorption in the Bank, The
further case of the party No, 1 is that the workman had been
enlisted in the waiting list for absorption, but the said list
iapsed on 31-3-1997, as per the terms of the setticment
dated 13-7-1996 and as such, the persons, whose turt vl
rot come by 31-3-1997 could -not be considered 1
permanent absorption and in 1999, the workman had rai-
the dispute on the same facts and circumstances, which ==
the subject matter of the present dispute and thc
Government of India by its notification dated 20/24-1-2000,
was pleased to not refer the dispute and the workman again
approached the same forum for the same relief and once the
matter has been finally decided by the Hon'ble Supreme
Court, in 1998 (SLP No. 11886-11888 of 1998), nothing
survives and the dispute is to be answered in its favour and
sevenicen temporary workmen raised the dispute before
the ALC, Raipur, out of whom, four being satisfied with the
Bank's reply, withdrew their claims and five other workmaon
did not proceed against the Bank for one reason or the
other and out of the remaining eight workmen, the case of
one workman, Shri Kama! Soni was rejected by 1he
Government an dispute of the rest seven workmen have
been referred for adjudication for the reasons known to the
concerned authorities and as the initial engagement of the
workman was purely on temporary basls and the purpose
for which, the workman was engaged was completed. the
termination of his services was ingvitable and the more -
of completion of 240 days af work did not glven the work: .
the status of permanent employee within the meaning of
Section-25-B of the Act and the workman was not given
artificial broaks in service, and it did not adopt any unfair
labour practice and the services of the workman were not
terminated on 26-1-1998 (wrongly mentioned as $-2-1998 in
the written statement) and the workman was appointed
temporarily for specific period and purpose and his servires
were terminated as per the appoiniment order and now. nc
work i available for him and inview of the appointmen:
order, there was no need to comply with the provisions of
Section 25-F of the Act and as such, ifs action cannor be
said to be illegatl and na fresh candidates were appo... J
by it as messenger and there was no violation of v
provisions of Section 23-H of the Act and as such. "
workman ig not entitled for any relief,

i
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4. In support of their respective claims, the parties
have led oral evidence. The workman has examined himself
as a witness in support of his claims. In his examination-in-
chief, which is on affidavit, the workman has reiterated the
facts mentioned in the statement of claim. However, in his
cross-examination he has admitted that his appointment was
temporary and he was appointed some time as a messenger
and some time as a canteen boy and some time as a peon
etc.

5. One S.B. Agrawal was examined as a witness on
behalf of the party No. 1. He has also reiterated the facts
mentioned in the written statement in his evidence.

6. At the time of argument, it was submitted by the
leamed advocate for the workman that the workman worked
with the party No. | w.e.f. 3-6-1985 continuously without
any break and he had completed 12 years of service and
more than 240 days of continuous work in every calendar
year and as such, he had got the status of a permanent
employee and his services wasterminated w.e.f, 31-12-1997,
(should have been 26-1-1998 as per statement of claim)
without assigning any reason and the mandatory provisions
of section 25-F of the Act were not complied with and the
the termination amounts to retrenchment and due to non-
compliance of the provisions of Section 25-F of the Act,
such retrenchment is illegal and as such, the workman is
entitled for reinstatement with continuity of service and full
back wages and after termination of the workman, the Bank
made appointment of fresh candidates in the post of
messenger but did not given employment to the workman
and thus violated the provisions Sections
25-G and 25-H of the Act and Rule 77 of the Industrial
Disputes {Central} Rules. In support the contentions, the
learned advocate for the workman placed reliance on the
decisions reported in AIR 1960 SC-762 (Swadesh Mittran
Ltd. Vs. Their Workmen), 2010 (3)Mh. L.J. 537 (SC)(Ramesh
Kumar Vs. State of Haryana), 2006(1) SC 545 (Workman of
Bhurkhunda Colliery Vs. Management of Bhurkhunda
Colliery}, 2008 (3) Mh. LJ 660 (Shaymrao Vs. State) and
many others.

It was also submitted that the Bank has taken the
shelter of bi-partite settlement, which was entcred into by
the Bank and Staff Federation and the workman is not a
member of the said union and the said settlement is not
favourable to the workman and as such, the workinan is not
bound by such settlements and the workman is entitled for
reinstatement in service with continuity and full back wages.

7. On their other hand, it was submitted by the learned
advocate for the party No. 1 that the workman was appointed
termnporarily and he was duly considered by the party No. 1
for permanent absorption in the bank. as per the scttlements
and as such, he was interviewed and was put in the waiting
list and as the waiting list lapsed on 31-3-1997_ he has no
right for permanent absorption or re-appointinent and in
OJC No. 9039 0f 1997 (G Madhavrao Vs. SBI) the Hon’ble

Division Bench of Orissa High Court, while deciding the
claim of some candidates whose names were in the waiting
list of the Bank, for appointment, basing on the said list
have held that the applicants have are not entitled (o get
any relief when the selection list came to an end on
31-3-1997 and against the said order, speciai leave application
(Civil) No. CC 3081 of 1999, was filed before the Hon'ble
Apex Court but the special leave petitions were dismissed
by the Hon’ble Apex Court on merit and therefore, the
workman is not entitled for any relief. It was also submitted
that as the engagement of the workman was purely on casual
and temporary basis intermitiently, due to administrative
exigencies and need of work as messenger and was not as
per procedure for permanent staff, his termination cartnot
be termed as retrenchment and in view of the decisions of
the Hon'ble Apex Courts, even ifit is found that the workman
had completed more than 240 days of work, heis not entitied
for regularization or reinstatement in service and as such,
he is not entitled for any relief. In support of the contentions.
teliance has been placed on the decisions reported in AIR
1997 SC 3657 (Himanshn Kumar Vidhyarthi Vs. State of
Bihar), AIR 1997 SC 3091 (Syrdicate Bank Vs. Shankar Paul).
2007 SCC {L&S) 163 (Stateof U.P. Vs. Deshraj). 2006 SCC
(L&S) 753 (Secretary State of Karnataka Vs. Umadevi) and
many others.

Keeping in view the principles enunciated by the
Hon’ble Courts in the decisions, on which reliance has been
placed by the parties, now, the present case at hand is to be
decided.

8. So far the first contention that the workman was
working from 1985 with the Bank continuously for more
than 12 years is concerned, I find no force in the samc as
because, there was no such pleading in the statement of
claim and as no evidence was adduced in support of the
same. The workman has specifically pleaded that he worked
from August 1995 to December 1997 and his services were
terminated on I-1-1998. In his evidence also, he has reiterated
the same. Hence, the contention raised by the learned
advocate for the workman cannot be accepted.

So far the contention regarding the non-application
of the settlements entered into by the Bank and the
Federation to the present workman is concerned. it is
pleaded by the workman that inview of the term of the bi-
partite Settlement entered into by the Bank and ihe
Federation, he became a protected worker and the Bank
conducted interview for all the protected worker and
sclected him in the interview and his name was enlisted in
the waiting list and the intention of the parties (o the
agreement was to absorb the waitlisted candidates
permanently. When the workman himself has admitted
about the settlements and by virtue of such settlemcnts.
his name to be eniisted in the waiting list. there is no force
in the contention that the settlements are not binding on
the workman,
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9. Admittedly the appointment of the workman was
temporary. The workman has pleaded such facts in his
statement of claim. In view of the lapse of the waiting list
prepared by the Bank on 31-3-1997 the workman is not
entitled to claim appointment or reinstatement in service on
the basis of such list, as the said question has already been
set at rest by the decision of the Hon’ble Orissa High Court
and the Hon’ble Apex Court as mentioned above.

10. However, the claim of the workman in this case is
not based on the waiting list prepared by the Bank.
According to the claim of the workman, he was appointed
temporarily in Apgust 1995 and continue till December 1997
and as he had completed more than 240 days of continuous
work in a calendar year, the termination of his services
without following the mandatory provision of Section
25-F of the Act is illegal and for that he is entitled for
reinstatement in service.

The party No. 1 has denied the claim of the workman.

11. Perused the record including the statement of
claim, written statement, oral and documentary evidence
adduced by the partics and written notes of arguments. It is
the admitted case of the workman that he was appointed
temporarily. The documents filed by the workman show
that he was engaged as a temporary messenger and not on
permanent basis. There is nothing on record to show that
the workman was appointed by following due procedure of
appointment applicable to the Bank. So it is clear from the
evidence that the workman was working on casual basis as
a lemporary messenger.

On perusal of the documents filed by the workman
it is found that the appointment of the workman was
purely on temporary basis for a specific period and his
re-appointment on fresh basis from time to time on the
basis of specific order. It is also found from the documenis
that in the orders for temporary appointment, specific
condition has been mentioned that the appointment to
be purely temporary in nature due to exigency of work
and need of the Bank and the workman would not be
entitled to claim permanent employment and the workman
accepting the condition had worked with party No. 1. It
is also found from the documents that the temporary
appointment was made by the Branch Manager of the
Bank.

It is also well settled by the Hon’ble Apex Court in
a number of decisions including the decision of the
Constitutional Bench reported in AIR 2006 SC-1806
{Secretary, State of Karnataka & Others Vs. Umadevi
and Others) that unless the appointment is in terms of
the relevant rules and after a proper competition among
qualified persons, the same would not confer any right
on the appointee and if it is a contractual appointment,
the appointment comes to an end at the end of the
contract and if the appointment is on casual basis, the

same would come to an end, when it is discontinued
and a temporary employee has no right to claim to be
made permanent and on expiry of the term of his
appointment, he do not entitled for reinstatement in
service.

Applying the principles enunciated by the Hon’ble
Apex Courts to the present case at hand, it is found that the
provisions of Section 25-F are not applicable to this case as
from the documents filed by the workman show that his
appointment was coming to an end at the end of the contract
and as such, the workman has no right to claim reinstatement
in service,

12. There is also no legal evidence on record to show
that freshers were appointed as messengers by the party
No. 1, after the termination of the services of the workman
and the workman was not given employment and as such.
it cannot be held that there was violation of the provisions
of Sections 25-G and 25-H of Act and Rule 77 of the Rules.
Hence, it is ordered

ORDER

The action of the Dy, General Manager, State Bank
of India, Raipur (CG) in terminating the services of
Shri Bhaiyaram Vishwakarma, Ex-messenger, is legal
and justified. The workman is not entitled for any
relief.

J.P. CHAND, Presiding Ofliccr

+ fawell, 19 31T, 2011

AT, 2535 — 3T faarg stfufem, 1947 (1947
N 14) Y UK 17 & A0 H HIEE WHL =L qF F
HFETR e AR F TEUET & Tug e S 3T
wﬁmﬂ'ﬁﬁa@uﬁﬁﬁﬁaﬁﬁﬁﬁ" g 4 ™
TR EnfiE stfumtuy s e, SUR & v (HRd
TEA 31/2005) W WG FEA €, S B WEA &
19-8-2011 WIsq g7 o1 |

(€ TF-12012/282/2004-3TE R (§-1) ]
my fig, 2w wAfuar

New Delhi, the 19th August, 201}

S.0. 2535.—In pursuance of Section 17 of the
Lidastrial Disputes Act. 1947 (14 of 1947), the Central
Govermnent hereby publishes the Award (Refl No. 31/2005)
of the Central Govt. 1ndus Tribunal-cum-Labour Court, Jaipur
as shown in the Annesure in the indusirial dispute between
the management of State Bank of Bikancr & Jaipur and (heir
workman, which was reccived by the Central Government
on 19-8-2011.

[No. L-12012/282/2001-1R(B- )|
RAMESH SINGH, Desk Officer
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ANNEXURE

CENTRAL GOVERNMENT INDUSTRIAL
TRIBUNAL-CUM-LABOUR COURT, JAIPUR

PRESENT:
N. K. Purohit, Presiding Officer
L D. No. 31/2005

Reference No. 1-12012/2822004/IR(B-I)
dated 21-3-2605

Sh. Shanker Lal Nagar,

S/o Sh. Kanhiyalal,

C/o Secretary, Hind Mazdoor Sabha,
Bengali Colony, Chhawani, Kota (Raj.)

Vis

1. The Branch Manager,
State Bank of Bikaner & Jaipur,
Gandhi Chowk, Kota City Branch,
Kota(Raj.)

2. The Assistant General Manager,
State Bank of Bikaner & Jaipur,
Tilak Marg, Jaipur (Raj.)

AWARD
Dated ; 19-7-2011

1. The Central Government in exercise of the powers
conferred under clanse (d) of Sub-section 1 & 2(A) of Section
10 of the Industrial Disputes Act, 1947 has referred the
following industrial dispute to this tribunal for adjudication
which is as under

“Whether the contention of the wotkman Shri Shanker
Lal Nagar that he has worked continugusly for more
than 240 days in consecutive 12 months during the
period from 10-7-2000 to 17-4-2004 is
correct ? If yes, whether the action of the Branch
Manager, State Bank of Bikaner & Jaipur, Kota City
Branch, Gandhi Chowk, Kota (Raj.) in terminating the
service of the workman w.e.f. 19-4-2004 is legal &
Justified? If not, to what reliefthe workman is entitled
to and from which date 7

2. The workman has pleaded in his statement of claim
that he was employed for filling water, cleaning & performing
work pertaining to class IV employee at Gandhi Chowk
Branch, Kota. He has further pleaded that he had worked
continuously for more than 240 days during period
10-7-2000 to 17-4-2004 but his services were terminated in
violation of Section 25-F of the LD. Act. He has also pleaded
that at the time of his termination the junior persons to him
were retained by the management in contravention of Section
25-G of the 1.D. Act. It is alleged that subsequent to his
terrmination a fresh hand named Sh. Sumant Mangal was
engaged by the non-applicant management in violation of
Section 25-H of the Act. Thus, the workman has prayed for

his reinstatement with back wages & other consequential
benefits.

3. The management in its reply while denying the claim
of the workman contended that the workman had
occasionally worked as water supplier on fixed rate on the
basis of oral contract. He was never appointed by the bank
on any post & employer & employee relation never existed,
The provisions of Section 2(00) & provisions of Section 25-
F, G & Hare not applicable in this matter.

4. In rejoinder, apart from reiterating his earlier
averments made in his claim statement, it has further been
pleaded that payments were made to him directly by the
non-applicant & subsequent to his termination Sh. Vijay
Singh was engaged in his placr:.

5. On the basis of rival pleadings of both the sides
following points for determir..4ion were made

Points for determination :

[ Whether the woriman was employed on
10-7-2000 as a 4:h Ciass by the non-applicant
management, who continuously worked and
whose service was terminated on 19-4-2004 in
violation of Section 25-F of the Act 7 BOA

II. Whether at the time of terminating the service of’
the workman the junior persons to hitn were
retained by the management in contravention of
Section 25-G of the Act? BOA

III. Whether subsequent to the termination of the
workman, a fresh hand named Sh. Sumant Mangal
was engaged by the non-applicant management
in violation of Section 25-H of the Act 7 BOA

IV Relief, if any.

6. In evidence the wotkanan has submitted his affidavit
who was cross-examined by the representative on behalf of
the management. On behalf of the management counter
affidavit of Sh. M. M. Maheshwari, Branch Manager hasbcen
placed on record but at the stage of cross-examination on
his affidavit an application was moved by the representative
on behalf of the workman that he did not want to represent
the workman. Thus, the workman sought time for filing

_authority letter in favour of another representative to

represent him. Again he sought time onnext date. Therefore.
case was posted on 11-5-11 but on said date none appearcd
on behalf of the workman. Thus, in above factual backdrop
management witness could not be cross examined & the
case was reserved for passing award.

7. Both the sides have produced record in suppori of
their respective case.

8. None present on behalf of both the parties. I have
scanned the record. The point wise discussion follows as
under :
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Point No. I

9. The workman has stated in his affidavit that he was
employed on 10-7-2000 for filling water, cleaning &
performing work relating to class 4th employees & he used
to work for 8 10 9 hours. He has further stated that he had
worked for more than 240 days during period from
17-2-2000 to 19-4-2004 despite this his services were
terminated on 19-4-04 without any notice or compensation
in lieu of notice.

10. The management witness Sh. M.M. Mahewari has
stated in his counter affidavit that the workman was never
engaged on any post. He had worked only for supplying
water on contractual basis & the workman had received the
amount for supplying water without any objection. He had
never performed any work of class TV employee & he had
not worked for 240 days during any calendar year.

11.The management has produced Ex. M-1 to Ex. M-
138 documents. Ex. M-1 to Ex. M-134 which are photo copies
of payment vouchers of different dates along with
applications submitted by the workman for payment during
period 6-9-2000 to 26-4-2004. Ex. M-135 is a photocopy of
petty charge/cash Register for the period 2-2-01 to
29-4-04. Ex. M-136 & M-137 are photo copies of Identity
card & Rashan card of the applicant which have been
produced to show that in the year 2000 the age of the
workman was below 18 years. Ex. M-138 is the copy of the
application dated 24-3-04 said to be submitied by the
applicant for granting bank loan.

12. The workman in his cross-cxamination has admitted
that Ex. M-1 to Ex-M-134 bear his signature & these payment
vouchers were prepared on the basis of his applications
submitted by him for payment pertaining to supply of water
& payments were made to him by vouchers.

13. To attract the provisions of Section 25(F) of I.D.
Act onc of the condition required is that the workman is
emploved in any industry for a continuous period which
would not be less than one year. Under sub-clause (1) of the
scction 25(B), if a workiman has put in uninterrupted service
of establishment including the service which may interrupted
on account of sickness. authorize leave, accident, a strike
which is not illegal, a lock out or cessation of work that is
not due to any fauit on the part of the workman shall be said
1o be in continuous service for one vear i.e. 12 months in
respect of number of days he has actvally worked with
interrupted service permissible under sub-section (1) of
Section 25(B).

14. It is not the case of the applicant that he was in
continuous service of the non-applicant for one year within
the meaning of sub-section (1) of Section 25(B) of the LD,
Act. He has never contended that he was regularly employed
with the non-applicant establishment for one year o claim
the uninterrupted period of service as required under Section
25(B)(1) of the Act.

15. Thus, the scope of enquiry is now confined to
only 12 months preceding the date of termination to consider
the questions whether the case of the applicant falls under
sub-section (2) of section 25(B) & attract the provisions
under section 25(F) of L.D. Act. Section 25(B)(2) says that
even if a workman has not been in continuous service for a
period of one year as envisaged under sub-section (1) of
25(B)of 1.D. Act, he shall be deemed to have been in such
continuous service for a period of one year if he has actually
worked under the employer for 240 days in preceding period
of twelve month from the date of his termination.

16, As per the documents Ex. M-1 to Ex, M-138
produced by the management the working days of the
workman during period 6-9-2000 to 26-4-2004 are as
under

Year No. of working days

2000 64 days (Ex. M-1to M-10)
2001 164 days (Ex. 11 to Ex. 39)
2002 241 days (Ex. 40 to Ex. 80)
2003 213 days (Ex. 81 to Ex. 118)
2004 91 days (Ex. 11910 Ex. 134)

17. Thus, it is evident from the documents Ex. M40 to
Ex M-80 pertaining toyear 2002 that the workman had worked
for more than 240 days during the said calendar year,

18. It is also evident from the documents Ex. M-90 to
Ex M-134 pertaining to period from 26-5-03 to 17-4-04 that
the workman had worked for 257 days during preceding 12
months from the date of his termination i.e. 19-4-04,

19. The workman has produced certain photocopies
of the applications submitied by him for payment & copies
of the Xerox & photcopy center etc. which show that he
used to deliver dak & performing other work relating to class
IV employee.

20. Thus, from the material brought on record, it is
established that the workman had worked as daily wager in
the Gandhi Chowk Branch of the Bank at Kota for more than
240 days in the calendar year 2001 & also during preceding
12 months from the date of his termination.

21. Admittedly, neither notice nor compensation in
licu of notice was served to the workman in compliance of
Section 23-F of the I.D. Act, therefore, this point is decided
in favour of the workman.

Point No. 11

22. Inpara 8 of the claim statement there is simply bald
allegations that at the time of termination junior to the
workman were retained in violation of section 25-H of the
1.D. Act but the workman had not named any such person.
Moreover, he has not stated anything in his affidavit in
support of hispleading. Therefore, the workman has failed
to establish that a: the time of his termination any junior was
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retained in violation of section 25-H of the 1.D. Act.
Resultantly, this point is decided against the workman.

Point No. IIT

23. The workman has stated in his affidavit that
subsequent to his termination Sh. Sumant Mangal & Sh.
Vijay Singh were employed by the management without any
offer of re-employment to him but in claim statement he has
not named Sh. Vijay Singh. In rejoinder, it has been pleaded
that Sh. Vijay Singh was employed by the management
without any offer of re-employment. Thus, on this point
there is material contradiction in pleadings of the claim
statement & rejoinder. Moreover, the workman has not
adduced any document in support of his statement. His oral
evidence on this point does not inspire confidence & cannot
be relied upon. The workman has failed to establish that
subsequent to his termination fresh hands were employed
by the management in violation of section 25-G of the I.D.
Act. Therefore, this point is also decided against the
workaman.

Point No. IV

24. On account of the decision on point No. I in favour
of the workman, his claim deserves to be allowed & i is held
that action of the management in terminating the service of
the workman is not legal & justified being in violation of
section25-F of the LD. Act.

25.In2008(1) SCCL&S 264 Hon ble Apex Court has
observed :

“Whereas at one point of time, reinstatement of the
respondent with full back wages used to be
automatically granted, but keeping in view several
other factors and in particular the doctrine of public
employment and involvement of the public mongy,
a change in the said trend is now found in the recent
decisions of the Supreme Court. The Supreme Court
int a large number of decisions in the matter of grant
of relief of the kind, distingnished between a daily
wager who does not hold a post and a permanent
employee.”

26. In present matter, while giving relief this fact
cannot be ignored that the workman was working as a
daily wager only. The naturc of job, the period during
which he had worked & having regard all the facts &
circumstances in the case instead of reinstating him the
interest of justice will be sub-served by paying
compensation to the workman instead & in place of relief
of reinstatement in service.

27. In the result, the reference is answered in the favour
of workman & it is held that the action of the Branch Manager.
State Bank of Bikaner & Jaipur, Kota City Branch, Gandhi
Chowk, Kota in terminating the service of the workman Sh.
Shanker Lal is not justified & legal. He is entitled to get an
amount of Fifteen Thousand as compensation from the Bank
which will be payable to him within eight wecks from the

date of publication of award failing which the sai¢ amouni
would carry the interest @ 8% per annum,

28. Award as above.
N.K. PUROQHIT, Presiding Officer

T faeel, 19 3, 2011

I3, 2536 — iR foam srfsfam, 1947 (1947
FT14) T YR 17 F AT H S5 WK 9WEE =2
S % vEuET & vug fEnm o 5T wEn 3 9
sgey o fAfkw ofwifes foa 6 @i wan shafr
ATy HH AT, AT F YA (T T 1152003 )
I TR FTA E, W F WL # (9-8-2011 F W@
gam o |

[ - 12012/322/2002-3% 3R (&-1) ]
New Delhi. the 19th August. 2011

§8.0. 2536.—In pursuance of Scction 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hereby publishes the Award (Ref. No. 115/
2003) of the Central Govt. Indus. Tribunal-cum-Labour Court.
Nagpur as shown in the Annexure in the Industrial Dispute
between the management of State Bank of India and their
workman, which was received by the Central Government
on 19-8-2011,

[No. L-120 12/322/2002-IR(B-1)|
RAMESH SINGH, Desk Officer

ANNEXURE

BEFORE SHRI.J.P. CHAND, PRESIDING
OFFICER, CGIT-CUM-LABOUR COURT, NAGPUR

Case No. CGIT/NGP/115/2003
Dated 09-08-2011

Party No. 1 The Dy. General Manager.
State Bank of Indra, Zonal Office.
Stankar Nagpur, Raipur (CG)-<492001
Versus
PartyNo.2 Shri Deo Kumar Dewangan,

S/o Shri Motilal Dewangan, Gowt.
Primary School, Behind Changhore
Bhatg, Ring Road, No. I, PO. :
Sundernagar, Raipur (CG)-492001

AWARD
{Dated : 09th August. 2011)

In exercise of the powers conferred by clause (d) of
sub-section (1) and sub-section 2(A) of section 10 of the
Industrial Disputes Act, 1947 (14 of 1947) (“the Act”™ in
short), the Central Government has referred the industrial
dispute between the employers, in relation to the
management of the State Bank of India and their workman.
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Shri Deo Kumar Dewangan, for adjudication, as per letter
No. L-12012/322/2002-IR(B-I) dated 9-4-2003, with the
following Schedule :

SCHEDULE

“Whether the action of the Dy, Manager, State Bank
of India, Raipur (CG) in terminating the services of
Shri Deo Kumar Dewangan, S/o Shri Motilal Dewangan,
Ex-Messenger is legal and justified? If not, to what
relief is the workman entitled for 77

2. On receipt of the reference, notices were sent to the
parties for filing of their respective stetement of claim and
written statement, in response to which, the workman Shri
Deo Kumar Dewangan (“the workman” in short) filed the
statement of claim and the management of the State Bank of
India, Raipur (“the party No. 1" in short) filed the written
statement.

The case of the workman is that he was appointed
temporarily in the post of Messenger from 23-08-1993 to
4-2-1998 continuously and in view of such service and the
provisions of the Bi-Partite Settlement between the Bank
and All India State Bank of India Staff Federation dated
27-10-1988, he became a protected worker and entitled for
permanent absorption in the Bank and the Bank conducted
interview for all the protected workers during 1990 and the
selected persons were wait listed for permanent absorption
in future in the Bank’s service and he was also interviewed
and selected in the said interview and was included in the
waiting list and as he was a protected worker and was about
to be observed, he was offered temporary appointment but
his services were abruptly terminated w.e.f, 5-2-1998, without
assigning any reason and he had performed his duties for
more than 240 days in a calendar year and got 1he status of
a permanent employee, as per the provisions of section
25-B of the Act and in order o deprive him the benefits of
regular employment, he was continued with artificial breaks
in service and though posts were available, the party No. 1
did not absorb him and the action of the party No. 1 in
terminating his services amounts to retrenchment, but before
the termination of his services, neither one month’s notice
nor one month’s wages in lieu of notice, nor retrenchment
compensation was given to him and as such, the action of
terminating his services is illegal, inoperative and invalid
and as the mandatory provisions of section 25-F of the Act
were not complied with, he is entitled for reinstatement in
service with back wages and the action of the party No. | in
terminating his services is arbitrary, capricious and unfair
labour practice and he made representation to the Bank
repeatedly for redressal of his grievances but without any
result and the party No. 1 made appointments of fresh
candidates in the post of Messenger but he was not given
employment, which was violation of the mandatory
provisions of section 25-H of the Act. The workman has
praved for declaring the action of the party No. 1 to be illegal
and unlawful and to reinstate him in service with continuity
and back wages.

3. The party No. 1 in its written staternent has pleaded
inter alia that the appointment of the workman was on daily
wages basis depending upon the exigency of the work and
for specific period and discontinuation of such engagement
did not amount to retrenchment in terms of section 2(o00) of
the Act and various settlements were entered into between
the State Bank of India and Federation of SBI unions and by
virtue of such settlement and for any other reason, the
workman did not become a protected worker and did not
become entitle for permanent absorption in the Bank. The
further case of the party No. 1 is that the workman had been
enlisted in the waiting list for absorption, but the said list
lapsedon 31-3-1997, as per the terms of the Settlement dated
13-7-1996 and as such, the persons, whose turn could not
come by 31-3-1997 could not be considered for permanent
absorption and in 1999, the workman had raised the dispute
on the same facts and circumstances, which are the subject
matter of the present dispute and the Government of India
by its notification dated 20/24-1-2000, was pleased (o not
refer the dispule and the workman again approached the
same forum for the same relief and once the matter has been
finally decided by the Hon’ble Supreme Court, in 1998 (SLP
No. 11886—11888 of 1998), nothing survives and the dispute
is to be answered in its favour and seventeen temporary
workmen raised the dispute before the ALC, Raipur, out of
whom, four being satisfied with the Bank’s reply, withdrew
their ¢claims and five other workmren did not proceed against
the Bank for one reason or the other and out of the remaining
eight workmen, the case of one workman, Shri Kamal Soni
was rejected by the Government and dispute of the rest
seven workmen have been referred for adjudication for the
reasons known to the concerned authorities and as the initial
engagement of the workman was purely on temporary basis
and the purpose for which, the workman was engaged was
completed, the terrination of his services was inevitable
and the more fact of completion of 240 days of work did not
given the workman the status of permanent employee within
the meaning of section-25-B- of the Act and the workman
was not given artificial breaks in service, and it did not
adopt any unfair labour practice and the services of the
workman were not terminated on 5-2-1998 and the workman
was appointed temporarily for specific period and purpose
and his services were terminated as per the appointment
order and now no work is available for him and inview of the
appointment order, there was no need to comply with the
provions of section 25-F of the Act and as such, its action
cannot be said to be illegal and no fresh candidates were
appointed by it as Messenger and there was no violation of
the provisions of section 25-H of the Act and as such. the
workman is not entitled for any relief.

4. In support of their respective claims, the parties
have led oral evidence. The workman has examined himself
as a witness in support of his claims. In his examination-in-
chief, which is on affidavit, the workman has reiterated the
facts mentioned in the statement of claim. However. in his
cross-examination he has admitted that his appointment was
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temporary and he was appointed sometime as a messenger
and sometime as a canteen boy and sometime as a peon gfc.

5. One 8.B. Aggrawal was examined as a witness on
behalf of the party No. 1. He has also reiterated the facts
mentioned in the written statement in his evidence.

6. At the time of argument, it was submitted by the
learned advocate for the workman that the workman worked
with the party No. 1 we.f. 3-6-1985 continuously without
any break and he had completed 12 years of service and
more than 240 days of continuous work in every calendar
year and as such, he had got the status of a permanent
emplayee and his services was terminated w.e.f. 31-12-1997,
(which should have been 5-2-1998 as per statcment of claim)
without assigning any reason and the mandatory provisions
of section 25-F of the Act were not complied with and the
termination amounts to retrenchment and due to non-
compliance of the provisions of Section 25-F of the Act,
such retrenchment is illegal and as such, the workman is
entitled for reinstatement with continuity of service and full
back wages and after termination of the workiman, the Bank
made appointment of fresh candidates in (he post of
messenger but did not give employment to the workman
and thus violated the provisions Sections 25-G and 25-H of
the Act and Rule 77 of the Industrial Dispuies (Ceniral) Rules.
In support the contentions, the learned advocate for the
workman placed reliance on the decisions reported in AIR
1960 SC 762 (Swadesh Mittran Ltd. Vs. their Workmen),
2010 (3) Mh. L.J. 537 (8C) (Ramesh Kumar Vs, State of
Haryana), 2006(1) SC 349 (Workman of Bhurkhunda Colliery
Vi, Management of Bhurkhunda Colliery), 2008 (3) Mh. LJ
660 (Shaymrao Vs, State) and many Others,

It was also submitted that the Bank has taken the
shelter of Bi-partite Settlement, which was entered into by
the Bank and Staff Federation and the workman is not a
member of the said union and the said settlement is not
favonrable to the workman and as such, the workman is not
bound by such settlements and the workman is entitled for
reinstatgment in service with continuity and full back wages.

7. On the other hand, it was submitted by the learned
advocate for the party no. 1 that the workman was appointed
temporarily and he was duly considered by the party no. 1
for permanent absorption in the bank, as per the settlements
and as such, he was interviewed and was put in the waiting
list and as the walting lst lapsed on 31-3-1997, he has no
right for permanent absorption or re-appointment and in
OJC No. 9039 0f 1997 (G Madhavrao Vs. SBI) the Hon'ble
Division Bench of Orissa High Court, while deciding the
¢laim of some candidates whose names were in the wailing
list of the Bank, for appoiniment, basing on the said list
have held that the applicants are not entitled to get any
relief when the selection list came to an end on 31-3-1997
and against the said order, special teave application (Civil)
Ne. CC 3081 of 1999, was filed before the Hon’ble Apex
Court but the special leave petitions were dismissed by the

Hon’ble Apex Court on merit and therefore, the workman is
not entitled for any relief. It was also submitted that as the
engagement of the workman was purely on casual and
temporary basis intermittently, due to administrative
exigencies and need of work as messenger and was not as
per procedure for pernianent staff, his termination cannol
be termed as retrenchment and in view of the decisions of
the Hon'ble Apex Courts, even if it is found that the workinan
had completed more than 240 days of work, he is not cifitled
for regularization or reinstatement in service and as such, he
is not entitled for any relief. In support of the contentions,
reliance has been placed on the decisions reported in AIR
1997 8C 3657 (Himanshu Kumar Vidhyathi Vs, State of Bilar),
AIR 1997 5C 3091 (Syndicate Bank Vs. Shankar Paul). 2007
SCC (L&S) 163 (State of U.P. Vs Deshraj), 2006 SCC(1.&S)
753 (Secrelary State of Karnataka Vs. Umadevi) and mam
others,

Keeping in view the principles enunicated by the
Hon'ble Courts in the decisions, on which reliance Lins been
placed by the parties, now, the present case at hand is 1o be
decided.

B. So far the first contentton that the workman wis
working from 1985 with the Bank continuously for more than
12 years is concerned, ! find no force in the sime as beciuse.
there was no such pleading in the statement of claim and as
no evidence was adduced in support of the same. The
workman has speciflically pleaded that he worked trom
August 1995 (0 December 1997 and his services were
terminated on 1-1-1998, In his evidence also, he has reiterated
the same. Hence, the contention raised by the fearned
advocate for the workman cannot be accepted.

So far the contention regarding the non-application
of the settlements entered into by the Bank and the
Federation to the present workman is conceerned. 1t is
pleaded by the workman that in view of (he term of the Bi-
partite Settlement entered iuto by the Bank and the
Federation, he became a prolected worker and the Bank
conducted interview for all the protected workers and
selected him in the interview and his name was enlisted
the waiting list and the intention of the paities 10 the
agreement was lo absorb the waitlisted candidares
permanently. When the work man himself has ad ntted abont
the settlements and by virtue of such setilements. his nime
to be enlisted in the waiting list. there is no force n the
contention that the settlements are not binding on the
workiman.

9. Admittedly. the appoirtment of the workmu: was
temporary. The workman has pleaded such facts i las
statement of claim. In view of the lapse of the waiting lisl
prepared by the Bank on 31-3-1997 the workman s nol
entitled to claim appoiniment or reinstatiment in senvice on
the basis of such list. as the said question las already been
set at rest by the decision of the Hon'ble Orissa High Court
and the Hon’ble Apex Court as mentioned above
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10. However, the claim of the workman in this case is
not based on the waiting list prepared by the Bank. According
to the claim of the workman, he was appointed temporarily
in August 1995 and continue till 4-2-1998 and as he had
completed more than 240 days of continuous work in a
calendar year, the termination of his services without
following the mandatory provision of the Section
25-F of the Act is illegal and for that he is entitled. for
reinstatement in service.

The party No. 1 has denied the claim of the workman.

11. Perused the record included the statement of claim,
written statement, oral and documentary evidence adduced
by the parties and written notes of arguments. It is the
admitted case of the workman that he was appointed
temporarily. The documents filed by the workman show that
he was engaged as a temporary messenger and not on
permanent basis. There is nothing on record to show that
the workman was appointed by following due procedure of
appointment applicable to the Bank. So it is clear from the
evidence that the workman was working on casual basis as
a temporary messenger.

On perusal of the documents filed by the workman it is
found that the appointment of the workman was purely on
temporary basis for a specific period and his re-appointment
on fresh basis from time to time on the basis of specific
order. It is also found from the documents that in the orders
for temporary appointment, specific condition has been
mentioned that the appointment to be purely temporary in
nature due to exigency of work and need of the Bank and the
workman would not be entitled to claim permanent
employment and the workman accepting the condition had
worked with party No. 1, It is also found from the documents
that the temporary appointment was made by the Branch
Manager of the Bank. '

It is also well settled by the Hon’ble Apex Courtina
number of decisions including in the decision of the
constitutional Bench reported in AIR 2006 SC-1806
(Secretary State of Karnataka & Others Vs. Umadevi and
Others) that unless the appointment is in terms of the relevant
rules and after a proper competition among qualified persons,
the same would not confer any right on the appointee and
if it is a contractual appointment, the appointment comes to
an end at the end of the contract and if the appointment is
on casual basis, the same would come to an end, when it is
discontinued and a temporary employee has no right to claim
to be made permanent and on expiry of the term of his
appointment, he do not entitled for reinstatement in service.

Applying the principles enunciated by the Hon'ble
Apex Courts to the present case at hand, it is found that the
provisions of section25-F are not applicable to this case as
from the documents filed by the workman show that his
appointment was coming to an end .t the end of the contract
and as such, the workman has no right to claim reinstatement
in service.

3360 Gl/2011—18

12. There isalso no legal evidence on record to show
that freshers were appointed as messengers by the party
No. 1, after the termination of the services of the workman
and the workman was not given employment and as such, it
cannot be held that there was violation of the provisions of
Sections 25-G and 25-H of Act and Rule 77 of the Rules.
Pence, it is ordered :

ORDER
The action of the Dy. Manager, State Bank of India,

Raipur (CG) in terminating the services of Shri Deo

Kumar Dewangan, S/o. Shri Motilal Dewangan, Ex-

messenger is legal and justified. The workman is not

entitled for any relief.

J.P. CHAND, Presiding Officer
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New Delhi, the 19th August, 2011

5.0. 2537.—In pursuance of Section 17 of the Industrial
Disputes Act, 1947 (14 of 1947), the Central Government hereby
publishes the Award (Ref. No. 110/2003) of the Central Gowi.
Indus. Tribunal-cum-Labour Court, Nagpur as shown in the
Annexure in the Industria! dispute between the management
of State Bank of India and their workman, which was received
by the Central Governmenton 19-8-2011.

[No. L-12012/315/2002-IR(B-1)]
RAMESH SINGH, Desk Officer

ANNEXURE
BEFORE SHRIJ.P. CHAND,PRESIDING
OFFICER, CGIT-CUM-LABOUR COURT,NAGPUR
Case No. CGIT/NGP/110/2003
Dated (09-08-2011

The Dy. General Manager,
State Bank of India, Zonal Office,
Shankar Nagpur, Raipur (CG)-492001

Versus

Shiri Dukhit Ram Patel,

S/o Shri Baliram Patel,

Danteshwari Chowk,

Behind Sahid Bhagat Singh School,
Sarkari Kuwan Ke Peeche,

PO : Pandri, Raipur (Chattisgarh)

Party No. 1

Party No. 2
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AWARD
(Dated : 09th August, 2011)

In exercise of the powers conferred by clause (d) of
sub-section (1) and sub-section 2(A) of Section 10 of the
Industrial Disputes Act, 1947 (14 of 1947) (“the Act” in short),
the Central Government has referred the industrial dispute
between the employers, in relation to the management of the
State Bank of India and their workman, Shri Dukhit Ram
Patel, for adjudication, as per letter No. L-12012/315/2002-
IR(B-T) dated 2-5-2003, with the following Schedule :

SCHEDULE

“Whether the action of the Dy. General Manager,
State Bank of India, Raipur (CG) in terminating the
services of Shri Dukhit Ram Patel $/0 Baliram Patel is
legaland justified? If not, what relief is the workman
. entitled for 7°
2. On receipt of the reference, notices were sent to the
parties for filing of their respective statement of claim and
written statement, in response to which, the workman Shri
Dukhit Ram Patel (“the workman™ in short) filed the statement
of :laim and the management of the State Bank of India,
Raipur (“the party No. 1” in short) filed the written statement.

The case of the workman is that he was appointed
temporarily in the post of messenger from 29th August, 1995
to December, 1997 intermittently and view of such service
and the provisions of the Bi-partite settlement between the
Bank and All India State Bank of India Staff Federation dated
27-10-1988, he became a protected worker and entitled for
permanent absorption in the Bank and the Bank conducted
interview for all the protected workers during 1990 and the
selected persons were wait listed for permanent absorption
in future in the Bank s service and he was also interviewed
and selected in the said interview and was included in the
waiting list and as he was a protected worker and was about
to be observed, he was offered temporary appointment but
his. services were abraptlytenminated we f. 1-1-1998, without
assigning auy reason and he had performed his duties for
more than240 days.in 2 calendar year and got the status of
a permancat-gmployee. as per the provisions of Section
25-B of the Act and in order to deprive him the benefits of
regular, employment:he.was continued with artificial breaks
in service andghough posts were available, the party No! 1
did not - absash him and the action of the party No. 1 in
ierauggling his services amounts to retrenchment, but before
she termination: of his services, neither one month’s notice
ner.one month’s wages in lieu of notice, nor retrenchment
compenpsation was given to him and as such, the action of
terminating of his services isillegal, inoperative and invalid
and.asthe-mandatory provisions of Section 25-F of the Act
were nal complied with, he'is entitled for reinstaternent in
service with back.wages.and the action of the party No. 1 in
terminating his services is arbitrary, capricious and unfair
labour practice and he made representation to the Bank
repeatediy for redressal of his grievances but without any

result and the party No. 1 made appointments of fresh
candidate in the post of messenger but he was not given
employment, which was violation of the mandatory
provisions of Section25-H of the Act. The workman has
prayed for declaring the action of the party No. 1 tobe illegal
and unlawful and to reinstate him in service with continuity
and back wages.

3. The party No. 1 in its written statement has pleaded
inter alia that the appointment of the workman was on daily
wages basis depending upon the exigency of the work and
for specific period and discontinuation of such engagement
did not amount to retrenchment in terms of Section 2(00) of
the Act- and various settlements were entered into between
the State Bank of India and Federation of SBI unions and by
virtwe of such settlement and for any other reason, the
workman did not become a protected worker and did not
become entitle for permanent absorption in the Bank. The
further case of the party No. 1 is that the workman had been
enlisted in the wating list for absorption, but the said list
lapsed on 31-3-1997, as per the terms of the settlement dated
13-7-1996 and as such, the persons, whose turn could not
come by 31-3-1997 could not be considered for permanent
absorption and in 1999, the workman had raised the dispute
on the same facts and circumstances, which are the subject
matter of the present dispute and the Government of India
by its notification dated 20/24-1-2000, was pleased to not
refer the dispute and the workman again approached the
same forum: for the same relief and once the matter has been
finally decided by the Hon’ble Supreme Court, in 1998 (SLP
No. 11886-1 1888 of 1998), nothing survives and the dispute
is to be answered in its favour and seventeen temporary
workmen raised the dispute before the ALC, Raipur, out of
whom, four being satisfied with the Bank’s reply, withdrew
their claims and five others workman did not proceed against
the Bank for one reason or the other and out of the remaining
eight workmen, the case of one workman, Shri Kamal Soni
was rejected by the Government and dispute of the rest
seven workmen have been referred for adjudication for the
reasons known to the concerned authorities and as the initial
engagement of the workman was purely on temporary basis
and the purpose for which, the workman was engaged was
completed, the termination of his services was inevitable
and the more fact of completion of 240 days of work did not
given the workman the status of permanent employee within
the meaning of Section 25B of the Act and the workman was
not given artificial breaks in service, and it did not adopt
any unfair labour practice and the services of the workman
were not terminated on 1-1-1998 (wrongly mentioned as
5-2-1998 in the written statement) and the workman was
appointed temporarily for specific period and purpose and
his services were terminated as per the appointment order
and now, no work is available for him and in view of the
appointment order, there was no need to comply with the
provions of Section 25-F of the Act and as such, its action
cannot be said to be illegal and no fresh candidates were
appointed by it as messenger and there was no violation of
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the provisions of Section 25-H of the Act and as such, the ‘

workman is notentitled for any relief

4. In support of their respective claims, the parties
have led oral evidence. The workman has examined himself
as a witness in support of his claims, In his examination-in-
chief, which is on affidavit, the workman has reiterated the
facts mentioned in the statement of claim. However, in his
cross-examination he has admitted that his appointment was
temporary and he was appointed some time as a messenger
and some time as a canteen boy and some time as a peon etc.

5. One S.B. Agrawal was examined as a witness on
behalf of the party No. 1. He has also reiterated the facts
mentioned in the written statement in his evidence.

6. At the time of argument, it was submitted by the
learned advocate for the workman that the workman worked
with the party No. 1 w.e.f. 3-6-1985 continuously without
any break and he had completed 12 years of service and
more than 240 days of continuous work in every calendar
year and as such, he had got the status of a permamnent
employee and his services was terminated w.e.f. 31-12-1997,
without assighing any reason and the mandatory provisions
of Section 25-F of the Act were not complied with and the
termination amounts to retrenchment and due to non-
compliance of the.provisions of Section 25-F of the Act,
such retrenchment is illegal and as such, the workman is
entitled for reinstatement with continuity of service and full
back wages and after termination of the workman, the Bank
made appoiniment of fresh candidates in the post of
messenger but did not give employment to the workman
and thus violated the provisions of Sectiens 25-G and 25-H
of the Act and Rule 77 of the Industrial Disputes (Central)
Rules. In support the contentions, the learned advocate for
the workman placed reliance on the decisions reported in
AIR 1960 SC-762 (Swadesh Mittran Ltd. Vs. theirWorkmen),
2010 (3) Mh. L.J. 537 (8C) (Ramesh Kumar Vs. State of
Haryana), 2006(1) SC 545 (Workman of Biurkhunda Colliery
Vs. Management of Bhurkhunda Colliery), 2008 (3) Mh. LJ
660 (Shyamrao Vs. Staie) and many others.

It was also submitted that the Bank has taken the
shelter of bi-partite settlement, which was entered into by
the Bank and Staff Federation and the workinan is not a
member of the said union and the said settlement is not
favourable to the workman and as such, the workman is not
bound by such settlements and the workman is emtitléd for
reinstatement in service with continuity and fll back wages.

7. On ther other hand, it was submitted by the leamed
advocate for the party No. 1 that the workman was appointed
temporarily and he was duly considered by the party No. 1
for permanent absorption in the bank, as per the settlements
and as such, he was interviewed and was put in the waiting
list and as the waiting list lapsed on 31-3-1997, he has no
right for permanent absorption or re-appointment and in
QIC No. 9039 of 1997 (G Madhavrao Vs, SBI) the Hon’ble
Division Bench of Orissa High Court, while deciding the

claim of some candidates whose names were in the waiting
list of the Bank, for appointmeni, basing on the said list
have held that the applicants are not entitled to get any
relief when the selection list came 1o an end on 31-3-1997
and against the said order, special leave application (Civil)

"No. CC 3081 of 1999, was filed before the Hon’ble Apex

Court but the special leave petitions were dismissed by the
Hon'ble Apex Court on merit and therefore, the workriian is
not entitled for any relief. It was also submitted that as the
engagement of the workman was purely on casual and

‘temporary basis intermittently, due to administrative

exigencies and need of work as messenger and was not as
pet procedure for permanent staff, his termination canriot
be termed as retrenchment and in view of the decisions of
the Hon’ble Apex Courts, even ifitis found that the workman
had completed more than 240 days of work, he is not entitled
for regularization or reinstatement in service and as stich, he
is not entitled for any relicf. In support of the contentions.
reliance has been placed on e decisions reported in AIR
1997 SC 3657 (Himanshu Kumar Vidhyarthi Vs, State of Bihar),
AIR 1997 SC 3091 (Syndicate Bank Vs. Shankar Paul), 2007
SCC (L&S) 163 (State of U.P. Vs. Deshraj), 2006 SCC (L&S)
753 (Secretary State of Karnataka Vs. Umadevi) and many
others.

Keeping in view the principles emunciated by the
Hon'ble Courts in the decisions, on which reliance has been
placed by the parties, now, the present case at hand is to be
decided. :

8. So far the first contention that the workman was
working from 1985 with the Bank continuousiy for more than
12 years is concerned, I find no force in the same as because,
there was no such pleading in the statement of claim and as
no evidence was adduced in support of the same. The
workman has specifically pleaded that he worked from
August 1995 to December 1997 and his services were
terminated on 1-1-1998. In his evidence also, he has reitefated
the same. Hence, the contention raised by the learned
agvocate for the workman cannot be accepied.

So far the contention regarding the non-application
of the settlements entered into by the Bank and the
Federationto the present workman is concerned, it is pleaded
by the workman that in view of the term of the bi-partite
settlement entered into by the Bank and the Federation, he
became a protected worker and the Bank conducted
interview for all the protected worker and selected him in the
interview and his name was enlisted in the waiting list and
the intention of the parties 1o the agreement was to absorb
the waitlisted candidates permanently. When the workman
himself has admitted about the settiements and by virtue of
such settlements, his name to be eniisted in the waiting list,
there is no force in the contention that the settlements are
not binding on the workman.

9. Admittedly the appointment of the workman was
temporary for intermittent durations. The workman has
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pleaded such factsin his statement of claim. In view of the
lapse of the waiting list prepared by the Bank on 31-3-1997
the workman is not entitled to claim appointment or
reinstatement in service on the basis of such list, as the said
question has already been set at rest by the decision of the
Hen’ble Orissa High Court and the Hon’ble Apex Court as
mentioned above.

10. However, the claim of the workman in this case is
not based on the waiting list prepared by the Bank. According
to the claim of the workman, he was appointed temporarily
in August 1995 and continue till December, 1997 and as he
had completed more than 240 days of continuous work ina
calendar year, the termination of his services without
following the mandatory provision of the Section 25-F of the
Act is illegal and for that he is entitled for reinstatement in
service.

The party No. 1 has denied the claiin of the workman.

11. Perused the record included the statement of claim,
written statement, oral and documentary evidence adduced
by the parties and written notes of arguments. It is the
admitted case of the workman that he was appointed
temporarily. The documents filed by the workman show that
he was engaged as a temporary messenger and not on
permanent basis, There is nothing on record to show that
the workman was appointed by following due procedure of
appointment applicable to the Bank. So it is clear from the
evidence that the workman was working on casual basis as
a temporary messenger.

On perusal of the documents filed by the workman it is
found that the appointment of the workman was purely on
temporary basis for a specific period and his re-appointment
on fresh basis from time to time on the basis of specific
order. It is also found from the documents that in the orders
for temporary appointment, specific condition has been
mentioned that the appointment to be purely temporary in
nature dug to exigency of work and need of the Bank and the
workman would not be entitled to claim permanent
employment and the workman accepting the condition had
worked with party No. 1. It is aiso found from the documents
that the temporary appointment was made by the Branch
Manager of the Bank.

It is also well settled by the Hon’ble Apex Court in a
number of decisions including the decision of the
Constitutional Bench reported in AIR 2006 SC-1806
(Secretary State of Karnataka & Others Vs. Umadevi and
Others) that unlessthe appointment is in terms of the relevant
rules anid after a proper competition among qualified persons,
the same would not confer any right on the appointee and
if it is a contractual appointment, the appointment comesto
anend at the end of the contract and if the appointment is
on casual basis, the same would come to an end. when it is
disc.ontinued and a temporary employee has no right to claim
to be made permanent and on expiry of the term of his
appointment, he do not entitled for reinstatement in service,

Applying the principles enunciated by the Hon’ble
Apex Courts to the present case at hand, it is found that the
provisions of Section25-F are not applicabie to this case as
from the documents filed by the workman show that his
appointment was coming to an end at the end of the contract
and as such, the workman has no right to claim reinstatement
in service.

Moreover, it is well settled by the Hon’ble Apex Court
in number of decisions that the initial burden of proofis on
the workman to shown that he completed 240 days of service
in the preceding 12 months of the date of alleged termination
and the onus of proof doesn’t shift to employer nor is the
burden of proof on the workman discharged, merely because
employer fails to prove a defence and filing of affidavit of
the workman to the effect t' at he had worked for 240 days
continuously or that the workman had made repeated
representation or raised dg nands for reinstatement. is not
sufficient evidence that can discharge the said burden and
other substantive evidence needs to be adduced to prove
240 days continuous servie”

Inthis case, the wor'.ziin has claimed that his services
were terminated on 1-1-199&. So now, it is to be seen as (o
whether the workman has heen able to discharge the initial
burden to show that he worked for 240 days in the preceding
12 months of 1-1-1998. In support of his claim, the workman
besides filing his affidavit has filed documents in regard to
his appointment and the said document have been marked
as exhibits W4 to W-15. The said documents show that the
workman worked for 31 days, 28 days. 31 days. 30 days. 29
days and 31 days ir January, February, March, April, June
and July of 1997 respectively. No document has been filed
by the workman to show that he worked in May 1947 and
after 31-7-1997 till 31-12-1997. The total working days in the
preceding 12 months of 1-1-1998 comes to 180 days. There is
no other evidence on record to show that the workiman
completed 240 days of work in the preceding 12 months of
1-1-1998. As the workman has failed the discharge the initial
burden that he worked for 240 days int the preceding [2
months of 1-1-1998, the provisions of Section 25-F arc not
applicable to this case.

12. There isalso no legal evidence on record to show
that freshers were appointed as messengers by the party
No. 1, after the termination of the services of the worknuim
and the workman was not given employment and as such. it
cannot be held that there was violation of the provisions of
Sections 25-G and 25-H of Act and Rule 77 of the Rules
Hence, it is ordered :

ORDER

The action of the Dy. General Manager. Statc Bank
of India, Raipur (CG) in terminating the services of
Shri Dukhit Ram Patel S/o Shri Baliram Patel. Ex-
Messenger is legal and justified. The workman is not
entitled for any relief.

J.P. CHAND, Presiding Officer
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New Delhi, the 23rd August, 2011

S.0. 2538.—In pursuance of Section 17 of the
Industrial Disputes Act, 1947 (14 of 1947), the Central
Government hercby publishes the award (Ref. No. 33/93) of
the Central Government Industrial Tribunal- cum-Labour
Court, Jabalpur now as shown in the Annexure in the
Industrial Dispute between the employers in relation to the
management of WCL, and their workman, which was
received by the Central Government on 23-8-2011.

No. L-22012/309/92-IR (C-1B)
D.S$.S. SRINIVASA RAO, Desk Officer

ANNEXURE

BEFORE THE CENTRAL GOVERNMENT
INDUSTRIAL TRIBUNAL-CUM-LABOUR COURT,
JABALPUR

No. CGIT/LC/R/33/93
PRESENT :
Shri Mohd. Shakir Hasan, Presiding Officer

The Chief General Secretary,
M.P. Koyala Khadan Mazdoor Panchayat,
P.O. Junnardeo,

Distt. Chhindwara (M.P.) ... Workman
Versus
The General Manager,
Kanhan Area of WCL,
P.O. Dungaria,
Distt. Chhindwara (M.P) ... Management
AWARD

Passed on this 4th day of August, 2011

1. The Government of India, Ministry of Labour vide
its Notification No, L-22012/309/92-1R (C-1I) dated
29-1-93 has ref=rred the following dispute for adjudication
by this tribunal :

“Whether the action of the management of Western
Coalfields Ltd. in relation to their Nandan Colliery
No. 1 in terminating the services of Shri Mehtab S/o
Shhubi, General Mazdoor w.e.f. 5-9-90 is justified 7 If
not, to what relief the workman is entitled 7

2. The case of the Union/workman, in short, is that
the workman was appointed on 3-11-1973 as wagon loader
at Hirdagarh siding. He was transferred to Nandan Colliery
on 12-12-1981 where he was working at Tub Loader. His
wife became mentally sick. Later he also became sick and
informed the management and was absent from duty. It is
stated that a charge sheet was issued and enquiry was
conducted against him, Since he was illiterate, he signed on
all the enquiry papers. Subsequently, he reported on duty
and was allowed to resume duty on 12-3-90 but in the
meantime he was dismissed w.e.f. 5-9-90. It is stated that he
had not been given opportunity to defend himself nor was
allowed to take the assistance of co-worker. It is submitted
that the workman be reinstated with full back wages.

3. The management appeared and filed Written
Statement to contest the reference. The case of the
management, inter alia, is that admittedly the workman came
on transfer from Hirdagarh siding on 12-12-1981 but he was
irregular in his duties. He was absent w.c.f. 25-10-89
continuously without any information unauthorizedly. He
was charge sheeted on 16-2-90, On receipt of the charge
sheet, he returned on duty and joined on 12-3-90 pending
departmental enguiry, The workman appeared in the enquiry
on 16-4-90 and intimated that he did not want the assistance
of a co-worker, He admitted the charges. However the
Enquiry Officer again gave him time to re-think but again he
accepted the charges and signed over his statement.
Thereafter the Enquiry Officer submitted his enquiry report
holding him guilty of the charges. The competent authority
considering the entire facts passed the order dated 5-9-90
of termination from service. It is stated that full opportunity
was given to the workman to defend himself. It is stated
that if for any reason whatsoever the enquiry is held not
proper, the management be given opportunity to prove
misconduct in Court,

4. On the basis of the pleadings of the partics. the
following issues are framed :-—

[ Whether the enquiry is just. proper and legal ”

I Whether the management is entitled 1o lead
evidence before this Tribunal ?

. Whether the charges of misconduct are proved
on the facts of the case ?

IV Whether the punishment awarded is proper and
legal ?

V Relief and costs ?
5. Issue No. I :

All the issues including this issuc arc taken up
together as the Union/workman became subscquentiy
absent in the proceeding. Thercafier the theu Tabunal
proceeded the reference ex-parte against the Umon
workmanon ; 1-4-2007.



